
*m m d  lw h >> VrtL
j t c  frw tmfcf r , t y ji  ^ f c w il iw

L O K  S A B H A  
D E B A T E S

(Sixth Session)

(Vol. X X I I I  contains Nos. z i— 20)

LOK SABHA SECRETARIAT 
NEW DELHI

f l  aJP.



COUJMXt
Oral Am wen to Questions—

Starred Questions* Nos. 495 to 5°°» 502 t0 5°4> 5°& S©7 
and 5 0 9 .....................................................................2789—28*5

Written Answers to Questions—
Starred Questions Nos. 505, 508, 510 to 513, 515 to 549 and 551

to 5 5 9 ................................................................................2825—5*
Unstarred Questions Nos. 804 to 820, 822 to 846 and 848 to 884. 2833—98

Papers laid on the T a b le ....................................................2899—»900
Committee on Private Members' Bills and Resolutions—

Thirty-first R e p o r t ............................................................ *90°
Election to Committee—
Rajghat Samadhi C o m m itte e ....................................................2900—01
Parliament Prevention of Disqualification Bill—

Consideration of clauses—the Schedule.................................. 2902—39
Motion to pass, as am ended....................................................>939

Shri Narayanankutty M e n o n ..............................................2922—35
Shri Naushir B h a ru ch a .......................................................2925—27
Dr. Krishnaswazni...............................................................2927—29
Shri R a n g a ........................................................................2929—35
Shri A. K. Sen . ..................................................... 3935—39

Himachal Pradesh Legislative Assembly (Constitution and Proceed-
ings) Validation Bill—
Motion to c o n s id e r ............................................................ 2939—83

Shri D a t a r ........................................................................ 3943—51
Shri Sadhan G u p ta ............................................................... 3951—53
Shri K eshava.......................................................................... 3953-54
Shri Naushir B h a ru ch a .........................................................2954-55
Shri Manabendra S h a h .........................................................3958-59
Shri Shankaraiya................................................................. 2959-60
Shri N a ld u ig k e r ..................................................................2960^1
Shri Hajarnavis........................................................................2961—68
Shri Padam D e v ................................................................2973—81
Shri Jogendra S e n ................................................................. 3981-82

Motion re : present tiends in the export trade 2982—3030
Shri Lai Bahadur S hastri.......................................................2983—91
Shri Tridib Kumar Chaudhuri............................................ 2993—99

•The sign+marked above a name indicates that the question was actuary asked 
on the floor of the House by that Member.

(S it tMW JMft $  «2*0



CONTENTS—contd.

Co l u mn s
Shri M orarka............................................................ 2999—3005
Shri S. M. Banerjee............................................................ 3006—13
Shri D a m a n i.....................................................................3013—15
Dr. Krishnaswami.............................................................3013—23
Shri R. K. V a r m a ............................................................ 3023—30

Half-an-hour Discussion re : Medical Students . . . .  3030—50
Shri Harish Chandra M a th u r ........................................... 3030—37
Shri ]. R. M e h t a ............................................................ 3037*38
Shri K a r m a r k a r ............................................................ 3038—50

Dti)y D ig e s t ............................................................................. 3051—58



LOK SABHA DEBATES
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LOK SABHA 

Wednesday. 3rd December, 1958

The LoJc Sabha met at Eleven of the 
Clock.

[Mr . Sfsa ke r  in the Chair]

ORAL ANSWERS TO QUESTIONS 

Mica Exporters

*495. Shri Vidya Charan Shakla:
Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Unstarred Question 
No. 760 on the 22nd August, 1958, and 
state:

(a) what incentives have since 
been given or proposed to be given 
to the Mica exporters to enable them 
to fulfil the targets fixed under ex-
port promotion scheme; and

(b) what measures, if any, have 
since been suggested by the Export 
Promotion Council for some process-
ing of Mica before export to secure 
increased value therefor?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) No targets have been fixed for 
individual exporters, and no fiscal 
or other incentives are proposed to 
be given. While specific export pro-
motion measures are being studied by 
the Council, steps have been taken to 
facilitate larger exports to traditional 
markets and to cultivate non-tradi- 
tional markets.

(b) Manufacture of micanlte; manu-
facture of mica brick from mica 
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waste; and manufacture of mica 
powder from mica waste by wet pro-
cess.

Shri Jaganajfba Rao: In view of the 
fact that even on the last occasion it 
was stated that some measures have 
been taken for export promotion, may 
I know whether larger quantities of 
mica have been exported in the last
3 months?

Shri Satish Chandra: I have not
got the figures for the last 3 months; 
but the export from the month of 
January to June, have been more or 
less on the same scale as last year. 
We have not got so far the figures 
after August.

Shri Nagi Reddy: May 1 know
whether there is any proposal, to set 
up a mica wet grinding plant and, if 
so, what would be its capacity? May 
I also know whether any technical 
aid is being sought from foreign coun-
tries?

The Minister of Industry (Shri 
Manubhai Shah): There are two pro-
posals for setting up mica wet 
grinding plants. One is based on 
the patent evolved through our 
laboratory in Calcutta of the Ceramic 
Institute. The Rajasthan Government 
is also setting up another plant with 
American collaboration. The total 
quantity of mica 'wet ground will be 
about 400 -tons -a year when both the 
schemes start working fully.

Shri Daman!: Our main export of 
mica is to U.S.A, France and the U.K. 
May I know our export to which coun-
try has fallen and what is the reason 
therefor?

Shri Satish Chandra: I require
notice.
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fftrl Em : May I know
If the State Trading Corporation is 
purchasing mica from the Mica as-
sociation in the country and trying to 
export to foreign countries?

Shri Satish Chandra: The State
Trading Corporation is not handling 
mica accept exports to East European 
countries.

Qaai Matin: It appears that mica 
splittings which are a waste product 
in India are in great use by foreign 
importers. However, Dr. Lokenathan 
of the National Council of Applied 
Economic Research has pointed out 
that substantial exports of mica 
splittings will ruin the long term 
prospects of Indian mica, since the 
waste can and often is converted into 
synthetic mica. Dr. Lokenathan has 
suggested the setting up of a mica 
grinding plant at Calcutta to utilise 
waste mica Such a plant would re-
quire an investment of Rs. 3 lakhs 
only and would give a net return of
17 per cent or more. Have steps 
been taken to establish such a plant?

Hr. Speaker: The hon. Member
must put a question and not give 
arguments.

Qaxl Matin: May I know whether 
Dr. Lokenathan has suggested the 
vetting up of a mica grinding plant at 
Calcutta to utilise the waste mica and 
also that the plant requires an invest-
ment o f only Rs. 3 lakhs? Have any 
steps been taken?

M  Maaabfcai Shah: That is what 
is eovend in my earlier answer that 
mm o f the suggestions of the Dr. 
Lokenathan committee tor the setting

of • plant has been undertaken 
and we are trying to set up one 
factory, the site of which is nbt 
Calcutta but a suitable place where 
mkfta is available.

4 M  Hag! Bad ly : Is it not a test 
that the Council has rejected the pro-
posal to collaborate with any foreign 
firm. and wants to sot up an indepen-
dent mica grinding plant in the

country and that the Rajasthan Gov-
ernment has already come forward? 
If so, is there any necessity to col-
laborate with any foreign firm?

Shri Mannhhal Shah: The Council 
made only an economic study and it 
was not competent to go into the 
technical side of it. Our technical 
officers have gone into the question 
thoroughly and they have said that 
one factory should be based on the 
patent evolved in the Calcutta In-
stitute and another with foreign col-
laboration.

Shri Jaipat Singh: At present mica 
is exported on a consignment basis as 
Opposed to  the cJJ. wJhucb Js favour-
able to the exporter. May I know 
whether any change in this method is 
Sought to be introduced?

The Minister of Commerce (Shri 
Kammgo): Change cannot be of our 
ohoice. We would much prefer it on 
a c.i.f. basis but the trade is mostly on 
Consignment basis.

Shri V. P. Nayar: May I know whe-
ther Government have any idea of the 
quantity of splittings exported and 
how the export of such splittings 
Hrould affect our future trade?

Sbri Kanungo: Splittings are ex-
ported. But, I would require notice 
to give the exact figures and the ratio 
between mica and mica splittings.

Shri V. P. Nayar: I wanted to know 
how it will affect the future trade in 
view of the fact that splittings are 
Used outside for manufacturing 
synthetic mica.

Shri Kanungo; Our reserves are 
quite enough to meet internal de-
mands.

Shri Harisb Chandra Maflmr: May
1 know if Government have introduc-
ed any system of registration for the 
exporters of mica and whether the 
manufacturers of Rajasthan have re-
gistered any protest against it? If 
*0, what is the nature of the protest 
or representation given to the Gov-
ernment?
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Shri K m n te: There Je no system 
of registration of exporter! as such.

Httl Tyagi: Is mica included in the 
list of export commodities on which 
recently Government announced some 
railway freight concessions?

Shri Kamrngv: No, Sir.
Shri Jaipal Singh: I would like to 

follow up the question of Shri Nayar. 
The question which he really meant 
to put to the hon. Minister was that 
mica splittings are converted into 
synthetic mica whereby our future 
mica trade might me endangered. 
To fhat the hon. Minister replied that 
we have ample supplies and so forth.
It synthetic mica comes into the mar-
ket real mica will have no use to that 
extent

Shri Mannbhai Shah: That is not 
exactly quite «o. Whole mica is quite 
a different thing; and spotless mica 
is more or less a very high speciality 
of India itself. As far as the export 
of mica is concerned the mica split-
tings are converted into micanite and 
wet drawn mica sheets which are of a 
much lower and inferior quality. 
Therefore there is no likelihood of 
any competition, arising out of the 
splittings going out and of the synthe-
tic micanite brick produced in other 
countries.

Pandit O. N. Ttwsry: The hon.
Minister just now said that steps 
would be taken to set up mica plants 
where mica is produced in large 
quantities. May I know whether the 
case of Kodarma where mica is pro-
duced in large quantities is being
considered?

Shri Mannbhai Shah: No factory 
Is contemplated for producing mica. 
It is a natural mineral. What is con-
templated is the making of micanite 
bricks and mica powder and other 
thing* from mica splittings.

thrl V U tf Charan Shnkln: The
hon. Minister said that there was no 
■fiyan for the registration of mica 

But, in the last meeting

of the Mineral Advisory Board in 
Hyderabad it was suggested sad It 
was also stated that the STC has in-
troduced a scheme for the compulsory 
registration of mica exporters and 
they have to pay one rupee and that 
they were trying to develop new 
markets for mica and that there were 
protests from the Mica Associations 
from all over the country.

Shri Kanongo: Export of mica by 
anybody is permissible to any destina-
tion. Those who want to deal with 
the STC have got to register them-
selves.

Shri Tyagi: I wanted a clarification.
I had read in the Press that mica was 
given railway concession. The Minis-
ter says, 770*. Will he ascertain whe-
ther mica was in the list or not?

Shri Kanongo: I am not sure about 
it. My impression is that it is not 
because railway concession has been 
made applicable only to manufactur-
ed goods mostly.
'On the Spot* verification of Claims•

*496. Shri D. C. Sharma: Will the 
Minister of Rehabilitation and 
Minority Affairs be pleased to refer 
to the reply given to Starred Ques-
tion No. 403 on the 22nd August, 
1958, and state the further progress 
made with regard to the ‘on the spot’ 
verification of claims of displaced 
persons?

The Deputy Minister of Rehabili-
tation (Shri p. g, Naskar): There has 
been no further progress in the 
matter.

Shri D. C. Sharma: When was the
last communication sent to the Gov-
ernment of Pakistan and what was 
the nature of the reply received from 
them?

Shri P. S. Naskar: So far as the 
exchange of lists of properties is 
concerned, Pakistan in last July sent 
us a list of about 172 eases but the 
details of the properties were so 
vague that we could not locate the
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properties in India. So we returned 
the list Along with it we have sent 
thirty of our claims of the displaced 
perrons indicating the kind of in-
formation required to be furnished 
and the matter is resting there; we 
have not received the details from 
the Pakistan Government.

Shri D. 0. Sharma: I think a Joint 
Committee was set up for speeding 
UP the disposal of the work. May I 
know whether there has been any 
progress made by this Committee?

8bri P. S. Naskar: The Ministers 
of Pakistan and India met and a com-
mittee of officers was appointed to go 
into the matter as to how this list of 
itoimft, iai term, Vnt? Y*
prepared and forwarded to each 
other. The Pakistan Government
sent us this list but it did not con-
tain enough details to locate the 
property.

Shri D. C. Sharma: Is there any 
chance of the Committee at the
ministerial level meeting in the near 
future?

Shri P. S. Naskar: It depends upon 
the Pakistan Government. This sub' 
ject-matter was initiated by them.

India Coffee Houses

+
fS hrl Subodh Hansda:

Shri S. C. Samanta:
Will the Minister of Commerce 

and Industry be pleased to state:
(a) whether it is a fact that Coffee 

*Bov4 hpg decided about the scheme
pf gradual closure of India Coffee 

.Houses;
(b) if so, the reasons therefor; and

(c) the total number of Coffee 
Rouses closed upto-date since the

’ adaption? of this policy;

■ The Deputy Minister of Commerce 
and ladsntry (Shri Satish Chandra):

' (a) Yes, Bir.

(b) They have largely served the 
purpose for which they were original-
ly intended viz., popularisation of 
coffee.

(c) 38.
Shri Subodh Hansda: What will

be the number of persons who will 
become unemployed due to the 
closure of these coffee houses? Have 
the Government made any arrange-
ments for their alternative employ-
ment?

Shri Satish Chandra: 778 employees 
had been retrenched as a result of 
the closure of coffee houses. About 
300 of them have formed a co-
operative society and some of the 
r a w t&ivrb 'em*?.
absorbed in the Government depart-
ments.

Shri Subodh Hansda: As the pro-
duction of coffee has increased due to 
the propaganda work done by the 
Coffee Board, what steps do the Gov-
ernment propose to take to carry 
on the propaganda after the closure 
of these coffee houses?

Shri Satish Chandra: The Coffee
Board has now started licensing ap-
proved coffee houses run by private 
restaurants and hoteliers where coffee 
will be made available.........

Shri Joaehlm Alva:.........at a higher
price.

Shri Satish Chandra: The purpose 
of these coffee houses was to pro-
pagate the coffee habit among the 
people and they have served that 
purpose—  (Interruptions).

Mr. Speaker: - No coffee is dis-
tributed here. Shri Samanta.

Shri S. C. Samanta: Is it not a fact 
that due to the propaganda carried 
on through these coffee houses, 
coffee production has increased cent 
per cent? If so, do they think of giv-
ing more facilities and make the 
people more coffee-minded and will 
the Government think over the
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matter? We are facing difficulties in 
tea export and we may face difficul-
ties in the export of coffee also.

Mr. Speaker: These are all sug-
gestions for action.

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri): 
We are very keen that the production 
of coffee should increase and it has 
increased to about double its quantity 
as compared to the last year. Second-
ly, I would like to give more weight 
to exports of coffee because coffee is 
generally taken in almost all the 
European countries and I wish that 
tea should also be exported in 
addition to coffee. We are trying to 
help in the increased production of 
coffee and have taken steps in that 
regard.

Shri Tangamani: As a result of the 
closing of these 33 coffee houses, as 
many as 700 have been retrenched.

Mr. Speaker: The hon. Minister
stated 475.

Shri Satish Chandra: 775.

Shri Tangaminl: So, it 1.5 more than 
700. For the balance of 150 class IV 
employees and nearjv 37 managers, 
may I know wao*.her their wages 
have been cut since July? U so, what 
are the reaso«vj and will the cut be 
restored?

Shri Satish Chandra: I do not know 
what the hon. Member is referring 
to. Out of 775 employees, some have 
started co-operative coffee houses; 
sixteen such co-operative coffee 
houses have been started and about 
70 or 80 people from the managerial 
side have been absorbed by the Coffee 
Board or other Government depart-
ments. The Government of India also 
have made special arrangements for 
the absorption of other retrenched 
employees in Government hotels and 
other organisations wherever possible 
and they are being gradually absorb-

Shri Tangamani; My question is 
about the cut in the wages of those 
who are still employed.

Mr. Speaker: Unless the answer 
comes in what can be done? If the 
hon. Member goes on asking. I do 
not think there is any possibility of 
getting an answer. The hon. Minis-
ters understand as they can and give 
whatever information they have.

Shri Mohammed Imam: Is it not a
fact that in the interest of coffee 
industry which is largely prevalent 
in the State of Mysore and in the 
South, the continuation of these 
coffee houses is absolutely necessary 
not only to popularise coffee in the 
other countries but also to ensure 
that people get pure coffee and not 
adulterated coffee?

Mr. Speaker: The hon. Members
are all asking for the restoration of 
the coffee houses.. . . (Interruptions).

As far as I am able to see, the 
number of questions and the interest 
the hon. Members are taking are 
sufficient proof that coffee habit, has 
come to stay and no more propa-
ganda is necessary.

Shri V. P. Nayar: We want to know 
whether the Coffee House here will 
be here since we hear that instead of 
that there will be a tea canteen run 
by the Tea Board.

Shri Satish Chandra: It will be 
continued. The Coffee House in 
the Parliament House will be con-
tinued.

Mr. Speaker: If there is any danger, 
I shall see that the Coffee House is 
kept here.

Colliery Employment Exchange

+
r  Shri S. C. Samanta:

*498. J Shri Snbodh Hangda:
(  Shri Barman:

Will the Minister ot Labour 
Employment be pleased to state:

(a) how far the proposal to start
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W iw y Employment Exchanges has 
proceeded;

(b) whether the State Governments 
concerned have submitted their views 
ia the matter; and

(e) if so, whether a purport of their 
views will be laid on the Table?

The Parttametttary Secretary to the 
Minister ef Labour and Employment 
and Planning (Shri L. N. Miahra); (a) 
to (c). The State Governments of 
West Bengal and Bihar have with the 
concurrence of Government of India 
sanctioned the opening of the Ex-
changes at Asansol for Raniganj Coal 
Fields and at Jharia for the Jharia 
Coal Fields respectively.

Shri S. C. Samanta: What are the 
peculiar problems that have enticed 
the Government to open separate 
colliery exchanges?

Shri L. N. Mtohra: These exchanges 
will help and guide the retrenched 
and the surplus labour in these coal 
fieh| areas.

Shri S. C. Samanta: Is it not a fact 
that there is one Gorakhpur labour 
organisation under the coal fields
recruiting organisation to supply
labourers? May I know whether
euch other organisations will be en-
couraged by the Government over 
and above this recruiting organisation?

9 u i L. N. Miahra: There are some 
recruiting centres, especially in
Gorakhpur area. Their functions are 
entirely different from the functions 
o f these exchanges.

Shri Subedh Hansda: May I know 
as to who will bear the expenses of 
these employment exchanges?

AM  L. N. Miahra: It will be borne 
in t|w proportion of 60 : 40*—60 by the 
Centra and 40 by the States.

fltet Jaipal Stagiu Is there any 
Special reason why in the Pamodar 
Coa&elds area a Colliery Employ - 
asm i terhanjw is not being opened?

Shri L. 19. Mshra: TO begin wHh 
we are having only two pilot Ex-
changes, and after gaining some ex-
perience we will expand the schema.

Damage due to Rains

•499. Shri Harish Chandra Mathur:
Will the Minister of Works, Hrmrtnf 
and Supply be pleased to state:

(a) what is the total damage to 
public buildings of Delhi by rains 
during the monsoon;

(b) what amounts have been sanc-
tioned for repairs and what amount 
has already been spent; and

(c) what is the break-up of the ex-
penditure?

The Deputy Minister ef Works, 
Housing and Supply (Shri *«n  K. 
Chanda): (a) to (c). A statement is 
placed on the Table of the Sabha.

St a t e m e n t
R<.

la) Rs. 38,027
(b) Amount sanctioned . k 38,027

Amount already kpent 10,675
(c) i. Boundary wall of the

Malaria Institute, Del»i. 3,3oo
2. Boundary wall of tne

Delhi Polytechnic . 500
3. Po’ ice Headquarters

Building, Kashmiri Gate,
Delhi . . . i,5<»

4. Safdarjung Fire Station,
New Delhi . 7S

5. Victoria Zanana Hospital,
Delhi 300

6. Govt, of India Press,
New Delhi . 5,000

To t al *0,675

In non of the ocher ewes, the works 
have been carried out but the biBa of con-
tractors will be paid shortly.

Shri BarMi Chandra Mathur: Did
Government have any enquiry made 
into this affeir and if so, may I know 
what are the conclusions of that en-
quiry and the action taken by Gov-
ernment on them?
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8M  AaH WL ChsiWhr A Committee 
was appointed by the Prime Minister 
with Shri K. C. Reddy as Chairman 
to look into this question. An In-
terim report submitted by that Com* 
mittee has already been placed on the 
Table of the House.

Shri Harish Chandra Mathnr: I
want to know whether the enquiry 
has been completed, what are its con-
clusions and what action has been 
taken by Government.

Slni Anil K. Chanda: An interim 
report has, as I said, already been 
submitted and laid on the Table of 
the House. The Committee is still 
having its deliberations. It is a very 
intricate problem. We expect that 
the final report will be ready towards 
the end of this month.

The Minister ef Works. Boosing and 
Supply (Shri K. C. Reddy); I would 
like to add so far as this particular 
question about damage to buildings 
is concerned, that aspect of the en-
quiry has been completed. My hon. 
colleague was referring to the damage 
caused by rains to buildings, roads, 
drainage system anj sewerage system 
in Delhi and also New Delhi. Re-
garding the larger question, the first 
report of the Committee has already 
been placed on the Table of the House 
on the 18th of August, I believe, and 
the Committee is continuing its 
deliberations. It is a very complex 
and controversial problem. A number 
of technical matters are involved in 
this. Three technical teams are mak-
ing investigations of various kinds. 
Their investigation reports were due 
last month and we expect them to be 
in our hands soon. The Committee is 
seized of the matter and it is hoped 
that the report of the Committee set 
up by the Prime Minister will be 
available by the end of December. 
So far as this particular matter is 
concerned, action has been taken, the 
matter has been looked into and there 
is nothing more to be done about it.

Shri Wodeyar: May 1 know whether 
the type of construction of public 
buildings in future win be different

from the present one since it is con-
sidered as defective?

Shri Anil SL Chanda: I do not know
how the hon. Member comes to that 
conclusion. There was very unusual 
rainfall during those days due to 
which there were some damages to 
some of the older buildings. As the 
statement shows, the amount involved 
is very small.

Shri Asswr: May I know whether 
it is a fact that when the basement 
of Krishi Bhawan was flooded the 
officers with the help of the ftaff 
tried to clear the water but they wen 
not successful; if so, why were they 
not successful and what was the 

amount spent?
8hri Anil K. Chanda: This question 

has been raised before in this House. 
The basement of Krishi Bhawan got 
flooded and we had to call in addl> 
tional pumps from the Defence Ser-
vices. In course ef time the water 
was brought out of the basement

Shri K. C. Reddy: May 1 invite the 
attention of the hon. Member to the 
first report, which I said had. already 
been placed on the Table of the 
House. There is one full page devot-
ed to this question, why the basement 
of Krishi Bhawan was flooded. If he 
goes through that statement he will 
have an the information that he 
wants.

Shri V. P. Nayar: The hon. Minis-
ter stated that the enquiry has been 
completed. May I know whether any 
specific enquiry has been made 
about the extent of damage caused 
consequent on defective construction, 
sub-standard construction and also 
sub-standard maintenance?

Shri K. C. Reddy: No. Sir; this 
flooding did not take place because 
of sub-standard maintenance.

Mir. Speaker: He refers to general 
damage to buildings. ? e  wants to 
know whether in the report any par-
ticular section is devoted to damage 
caused to buildings due to faulty eea»» 
traction and faulty maintenance.
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SW  K. C. Beddy: As the statement 
placed on the Table of the Bouse in-
dicates the number of buildings that 
were affected is about 12 or 13. That 
is the number of buildings affected by 
these rains. The hon. Member is 
raising a general question as to whe-
ther the maintenance of these build-
ings or the structural quality of these 
buildings has been looked into. It has 
been looked into.

Shri Harish Chandra Mathur: May
I know what was the total damage in 
the Telephone Exchange building as 
well as in the prestige building, 
Xrishi Bhawan? May I also know 
whether it is not a fact that even (far-
ing the previous year a warning was 
given and no notice was taken of it 
which resulted in this trouble?

Shri Anil K. Chanda: There has 
been no structural damage whatso-
ever.

Shri Harish Chandra Mathur: My
question is not confined only to the 
structural damage. I want to know 
the nature of damage in the Tele-
phone Exchange building and in the 
prestige building, Krishi Bhawan. I 
also want to know whether in the 
previous year all these facts were 
brought to the notice of Government 
and no action was taken for one year.

Shri K. C. Keddy: So far as the da-
mage to the Telephone Exchange buil-
ding is concerned, I think the hon. 
Member would do well to put that 
question to my colleague, the Minis-
ter for Transport and Communications. 
I think a question has been asked in 
this Souse and also in the other House 
about this particular matter and in-
formation has been given in the past. 
As-aagards the latter part of the ques- 

c-OoBt whether eoine notice had been 
given earlier and whether we had 
taken notice o f it, I would like to have 

. further particulars before I can ans-
wer the question definitely.

aft »ww aft
t  fa fp w r  wg Pc*ft2 

<rr srnhfr » $  gr fa  w r
trrtf wreft w vm  % ^  foy n i farce* 
erfa* srtfir, ?rrfa ̂ t r t  nr? 
% #$fsnr ?T f t  wr ?

Shri Anil K. Chanda: On the basis
of the recommendations made in the 
interim report, action has already 
been taken to de-silt the drains and 
the sewerage system.

Socio-Economic Planning

•500. Shri V. C. Patnalk: Will the 
Minister of Planning be pleased to 
state whether any plan has been for-
mulated for utilising the defence orga-
nisation for socio-economic planning, 
in regard to manpower resources for 
implementing the Plan?

The Parliamentary Secretary to the 
Minister of Labour and Employment 
and Planning (Shri L. N. Mishra):
No special plan has been formulated. 
To the extent considered practicable, 
the Defence Services are being uti-
lised in developmental activities.

Shri 0 . C. Patnalk: In view of the 
difficulties felt by the Planning Com-
mission about shortage of human re- 
sources for the Plan and in view of 
the fact that in spite of taking re-
course to the Sadhu Samaj, the Bharat 
Sevak Samaj and other organisations 
the Planning Ministry has not been 
able to formulate a plan to take into 
consideration the human resources of 
the country, may 1 know what steps 
are being taken by the Planning 
Ministry and the Planning Commis-
sion for utilising the Defence per-
sonnel, as a part of their normal peace 
time role, to take up various worics, 
as in America where floods and other 
things are being taken up by Ameri-
can engineers as a part of their 
peace time role?
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The M U itw  of Uhoar and *m- 
lloyaMat and Planning (Shri N u b ) :
Sir, the assumption is not correct 
that our developmental programmes 
are suffering on account of any short-
age of man-power. That is not so. 
On the other hand, there is the large 
sized problem of unemployment in 
the country.

Shri IJ. C. Patnaik: Trained and dis-
ciplined man-power.

Shri Nanda: As far as utilisation 
of Armed Forces is concerned, the 
question has been raised here very 
often and a reply has also been given 
that the Army has a special role and 
consistent with that it is sharing in 
our developmental activities to the 
extent it is feasible.

Shri U. C. Patnaik: May I know if the 
planners are taking into consideration 
the Defence Organisation for educa-
tional and vocational training courses, 
courses for----

Mr. Speaker: The hon. Member has 
all through these two or three years, 
whenever an occasion has arisen, been 
making this suggestion. It has been 
equally answered that the Defence

- personnel ought not to be drawn away 
for other purposes. During Question 
Hour we cannot settle that differ-
ence.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial 
Nehru): I believe. Sir, a discussion 
is going to take place on the hon 
Members motion in regard to almost 
this very subject one of these days— 
I forgot what date has been fixed.

Bhr! U. C. Patnaik: That is a differ-
ent subject

Shri Jawaharial Nehru: I am per-
fectly prepared; I should like, Indeed, 
the House to consider how best to 
utilise the Defence equipment De-
fence technical personnel and Defence 
ordinary personnel. The most obvi-
ous thing is to use the Defence equip-
ment which is not fully used in 
Ordnance factories and the technical

personnel which is of a very high 
order. The ordinary people to be 
used raises other problems, because 
in this country there is no lack of 
mjun-power. But if any suitable sug-
gestion is made which does not affect 
their other duties we shall certainly 
consider it

Shri C. D. Pande: As the Sappers 
attd Miners in the Army are very 
efficient in road-making and bridge- 
making and we are having a shortagt 
of such means of communication, will 
Government assign certain portions of 
olir road«making to the Army so that 
tfte work may be completed early and 
tfe may be relieved to that extent?

Shri Jawaharial Nehru: No, Sir.
The Army is making roads and has 
rfiade some very big roads like the 
0pe to Nepal and other places. They 
afe making them and they will conti-
nue to make them. But we cannot 
use them for all sorts of civil pur-
poses like this; there is no lack of 
people today.

Shri Joachim Alva: Has the Plan-
ning Commission at any time serious-
ly pondered over this problem, for 
instance, by calling up the Defence 
j/Iinistry people and having consulta-
tion on this matter?

Shri Nanda: Yes, Sir. We have had 
consultation with the Defence Minis-
try on this subject.

Shri S. M. Banerjee: Now that the 
{ion. Prime Minister has said that 
gteps are being taken to step up pro-
duction in the defence establishments, 
inay I know whether there are steps 
taken by the private sector to see that 
the defence industries do not expand 
?nd what steps are taken by----

Mr. 8peaker; We are going away 
from one subject to another. It docs 
pot arise out of this question. The 
hon. Prime Minister implicitly said 
that we are going to ste£ up. He 
said that because wc are going to step 
up production we do not propose 
utilizing them for any other civilian 
purposes, etc.
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Shri InndM iU  N tkn : Om Is of
the ordinary rank and fU* of the Army 
and the other ia of the technical 
equipment and personnel. Recently 
there was a Defence Production 
Exhibition here, and'even how, in th« 
big "India—1958” Exhibition, there i« 
a big defence pavilion which shows 
what we have actually done? It is 
not a Question of the future. It shows 
what is being done on a bigger scale 
than ever and the things that are 
made. As a matter of fact, our mis-
fortune is that when Defence does 
that, objection is raised by some hon. 
Members in this House because they 
think that this affects the private sec-
tor. I do not agree with that.

8hrl B. M. Banerjee: Thank you.
8hri Jadhav: Cannot this technical 

personnel be used for the purposes 
of land reclamation?

Mr. Speaker: Here is the problem 
where hon. Members have started 
giving suggestions as to how such 
and such a thing can be used. I am 
not going to allow the Question Hour 
for making all suggestions. They 
will be endless.

gfcri Nagi Reddy: In view of the 
fact that in 1952-53 the Army per-
sonnel did a great job in the famine 
affected areas in Royalaseema, would 
the Government consider the ques-
tion of expanding this facility in the 
areas where there is famine almost 
every year?

Mr. Speaker: I would suggest to all 
the hon. Members to send their sug-
gestions to the hon. Prime Minister.

Shri C. C. Fatnaik: One question, 
Sir. With regard to what the hon. 
Prime Minister referred to, about the 
rank and file, may I know what steps 
ware being taken in this country to 
gjm  necessary training ta the service 
personnel during service in technical 
and .other subjects, so that as soon as 
they ait discharged—

Mr. Speaker No "so that".
8 M  O. C. Patealk: That is what is 

being done in other countries.

Mr. Speaker: «8o that" is'not neces-
sary. The question is; "Are any «teps 
being taken?”

Shri Nanda: Steps are being tafceh. 
There -are schemes in progress for 
that purpose.

Mr. Speaker: Next question. .

Raja Maheadra Pratap: May I know
whether any scheme ia there to uti-
lize all the citizens of {he country? 
Not one should be left outside.

Mr. Speaker: Next Question.
Baja Maheadra Pratap: The hon.

Prime Minister has not replied to my 
question.

Mr. Speaker: The hon. Member may 
put down a separate question.

Textile Mills
a.

•562 J  Shri BanerJee:
* ^!»hri Raghanath Singh;

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Central Govern-
ment has permitted State Govern-
ments to take over certain close 
textile mills under orders from com-
petent courts;

(b) if so, the number of mills taken 
over or likely to be taken over by the 
State Governments; and

(c) the names of those State Gov-
ernments which have taken over the 
closed textile mills?

The Depaiy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c). Four closed Cotton Textile 
Mills have been taken on lease by 
the Government of Kerala and 
Bombay (2 mills each). Three of 
these mills have been taken over 
with the approval ef the Courts. The 
fourth mill too had originally been 
taken ova: under a Court Order in 
1953, but since IMS. the taking over 
has been In terms o f a mortgage dead
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between. the State Government con-
cerned and the mill Company. The 
question of talcing permission from 
the Central Government does not arise 
in such cases. It is not possible to 
say how many mills will be similarly 
taken over in future.

Shri S. M. BaxterJee: In view of the 
fact that two mills have eloeed down 
in Kanpur,—Messrs Atherton West, 
Ltd. and Kanpur Cotton Mills—may 
I know whether the Government have 
decided to take over those mills and. 
if so, when?

BVrt Sattsh Chandra: Investigation 
is being carried on in respect of 
Atherton West, Ltd., but the Govern-
ment of India is not taking them over. 
We have seen press reports that the 
Government of Uttar Pradesh is con-
sidering the matter, but no formal 
communication has been received by 
us so far.

Shri S. M. Banerjee: I mentioned
two mills. The Kanpur Cotton Mills 
and the Atherton West, Ltd., about 
which investigation is going on. What 
about the Kanpur Cotton Mills where 
Mundhra was there? What has hap-
pened to that mill? Will the Govern-
ment take over that mill?

Shri Satlah Chandra: It is a ques-
tion relating to the taking over of the 
mills by the State Governments. We 
have not received any communication 
so far from the State Governments.

Shri Baghunath Singh: How many 
mills are not working at present in 
India?

The Minister of Industry (Shri 
Manubhai Sfeah): 36 mills are closed 
and 32 partially closed.

Shri Kamanathan Chettiar: Out of
the 47S mills, how many of them are 
uneconomic?

Shri Manahhai Shah; That is too 
wide a question, but a working party 
which went into ihis question in 1982- 
H  found that more than 80 per *»»»♦ 
of the Mills are eceno—ic and about

20 per cent, are either uneconomic or 
marginal. All our efforts have been 
to modernize and rehabilitate them.'

Shri Dasappa: May I know whether 
it has not come to the notice of the 
Government that Kapila Textile Mills 
in Mysore State have closed down and 
that a large number of employees 
have been thrown out of their job, 
and may I know what steps have been 
taken by the Government in this 
regard? |(

Shri Mannbhai Shah: Of all the
Members, perhaps the hon. Member 
is, most aware of all the active steps 
we have taken to re-start the Kapila 
Textile Mills.

Shri Damani: May I know whether 
it is a fact that the labour laws at|<i 
amenities are not applicable to these 
mills run by the State Governments 
as are applicable to other mills be-
cause of the lower cost of production, 
and may I know how it is going to 
affect the other mills? ,

Shri Mannbhai Shah: It is not a
very correct assumption. Last time 
also, I had taken the opportunity to 
clear the misunderstanding that ex-
cept in the case of the Narsinghji 
Mills in Sholapur where for a certain 
period of time labour agreed to have 
deferred payment of wages for some 
time—that also was later on restored
by the Chief Minister of Bombay_
there has been no non-application ot 
any labour laws or the economic 
benefits accruing from them to any 
labour where the mills have been 
taken over by the State Governments 
either in Bombay or perhaps to be 
taken over in Madras and Uttar 
Pradesh.

aft xto mo wjrf: w r 
*d «rt r n

f*rar, mJN- m
f i n r c t a t ?
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mtq : f t  w&r * tr
§ 1 T̂|t frr ^  *nrr?r t t  o t t  

t * r fW ^ T t f iF p R r  ftrcr fircr *rt 
% fa frf*  %■ jfr# ftwr *wr | i 

ar̂ t «w fa ff  % w*z wj  m rz  
H  fir# 5F? f ,  ^  «rrei?ft «pft^r £  i 

* t vnr Pp^t $ t o *  ;t?M  % sfa
'TT SST f« T *  f«BT WRT % « F ? T  ^  
^<if
f  f% fiiw*ar?*r*s*R?g$ t . w t four 
*t t o t  $ ^  $  «w fr t
?m  *t nfl% fawr arr £  i 
f*TRt d W IH OT arTO | fa  ffoift

the Government to run these facto* 
flea?

Mr. Speaker: We are going into a 
larger question. The question must 
pe confined only to attempts made 
to ask the State Governments to 
take over the mills.

Shri Raghanath Singh: 70 mills 
have closed down in India. That is 
a serious matter.

Some Hon. Members rose—
Mr. Speaker: We are going to have 

a discussion on the Textile Commitee 
Eteport and also on export promotion 
very shortly. Hon. Members will 
fevn&Yy Te&em %Yi ‘CnviT qaestums iwr 
tHat occasion.

Shri Rameshwar Tantia: May I
know on what terms the Government 
will release those mills to the owners 
and within what time-limit, if better 
times come and the owners of the 
various mills want to have them back?

Shri itanabhai Shah: There is no-
thing to prevent them from taking 
back. If a mill is taken over under 
sections 15, 16, 17 or 18 of the Indus-
tries (Development and Regulation) 
Act, and if the Government is satis-
fied that as a result of the efforts of 
the various controllers the mills or 
the economic units started re-working 
and if the previous owners or share-
holders apply to us, we will give due 
consideration. But it must be not 
forgotten that we must be in a posi-
tion to rectify those misdeeds of years 
and decades in a year or two, and also, 
we would not hand over the facto-
ries back to them unless we are abso-
lutely sure that the management ot 
the new mills by the old people will 
improve.

Shri A. C. Gnha: May I know if the 
Government have accepted the recom- 
mmendations of the Textile Enquiry 
Committee to have a Corporation to 
run these closed mills and, if not, 
what i« the alternative proposal of

\j/*5t

Indian Traders In Tibet
+

rShr| Shree Narayan Das: 
Shri Bhakt Darshan:

503.  ̂ Shri Naval Prabhakar: 
Shri Ram Krishan; 
Sardar Iqbal Singh:

Will the Prime Minister be pleased
to state:

(a) whether any Association of 
Indian businessmen trading with 
Tibet submitted to him a memoran-
dum pointing out the sad plight of 
Indian businessmen there;

(b) if so, the precise nature of their 
grievances; and

•(c) the steps so far taken to remove 
them?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Menon):
(a) Yes, Sir.

(b) The memorandum related to a 
number of points for the improve-
ment of condition of Indian traders 
in Tibet Region of China. Their im-
portant requests were the change in 
th£ procedure governing the issue of 
landing certificates for the grant of 
rePate on exciseable goods imported 
to Tibet, delegation of powers to the
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Indian Trade Agent at Yatung for 
renewal of passports held by Indian 
traders, running of private vehicles 
and purchase of lands in Tibet by 
Indian traders, and the recognition of 
Bharatiya Vyopaii Sangh.

(e) These points are being examin-
ed in the light of the Sino-Indian 
Agreement of 1954 and Indo-China 
Trade Agreement. Suitable action 
will be taken on those which concern 
the Government of India and in others 
approach will be made to the People’s 
Republic of China, if found necessary.

Shri Shree Narayan Das: May I
know whether there is any proposal 
to get the trade agreement revised in 
the near future?

Shrimati Lakshmi Menon: There is 
no such proposal.

*  ftpsRr qr srfipfR fc
T?r OT’ft arr f  i

****** H <pfT ^t 3TH
ITT5TT ^  3TT TOtft % ?

51 STM ?WT O firo vrir *T*t : 
(«ft aWTgTWW *g¥) : cRf fft

TT ftPTT W  £ aft *PflT^T 
fiwr TOT %, fsmnW TR:"
$t:fr Tfpft f  <fk srfem wrt vf
VmRFT felT 3TRIT £ I 4’ TPRT T̂TtJrlT 
f  fa  #  «F* cW '<fa*TT
$  arT̂ TT ?

ait w r ^ r m  : itft w m  #
^  VTfTT | 3RPT
f«n «ff, ysj smprr-

ftwr , 5 ^  tff r
JWWI I B̂T ’•ffcT fRM vr WT 3WPT
$  i ^frft % ir t f  vn*% f  i

i?ftu$ N te?

UPTOTfct »lfW qn jP T ^ n w sflp| fr 
from  aprw A *tt *n *  * ^  i

aft^w rssrw r : impfhr ipft 
n^hnr Pp *3̂ ^  v r h  f̂ r*rr 
a n w  i gfvsr ^ *rr Ir w t 
*ra*w t  ?

aft « n w m  *$ ¥ : srt^ra^nrt 
^  w r i t  ^  I v m  v r *  ?ft 3F? 
t  aft v x  «*Frft $ msft
^  q m ¥  % * fg j  *pt ^  £  i 
^rtft * *  f t f t  f**re r ^raft $ 1

i f  ^ r p t  ^  !ft §  i
ATf eft *rcrf §prr fsrarr w  «rr t 

3trt  * t  f «  f  m y r  #  ^  
*frft VRK f % mnfRr ^  i  I

Shri Ram Krishaa: May I know
whether these difficulties have had any 
effect on Indian trade?

Shri Jawaharlal Nehru: Indian trade 
suddenly jumped up tremendously 
about three or four years ago^-I mean 
Indo-Tibetan trade through Yatung. As 
a result of this, in the course of the last 
three years, a large number of new 
Indian shops were opened at Yatung 
because obviously it was profitable to 
them. But in the course of last year, 
conditions have changed. There are 
some new regulations, etc. and about 
100 shops at Yatung have not got 
exactly these facilities which they had 
previously. As a result, some shops 
were closed down.

Shri Hem Baraa: May I know whe-
ther a major difficulty affecting Indo- 
Tibetan. trade is the fact that Chinese 
authorities are trying to make pay-
ments in paper currency and not in 
silver dollar or in cheques on Indian 
banks? If that is so, may I know whe-
ther Government have discussed this 
matter with the Chinese authorities 
with a view to resolve this deadlock?

Hr. Speaker: Is it part of the memo-
randum?
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Shri Jmwaterlmi M in : I do not
think so. But the Chinese Government 
like most other Governments are nor* 
mally short of foreign exchange. Pre-
viously, i.e. before last year, good deal 
of silver dollars came to India, which 
was profitable to India by way of 
foreign currency coming in. Now they 
have clamped down this issue of silver 
dollars in order to save their foreign 
exchange, as indeed we try to do in 
our own country. That has led to one 
source of profit going away from the 
Indian traders. We cannot protest 
against that. Normally payments are 
really by barter. They buy things 
from us and they give other things 
to us.

Shri Hem Baraa: This stoppage of 
payment in silver dollars is affecting 
Indo-Tibetan trade, because Indian 
traders refuse to accept the Chinese 
paper currency. I want to know whe-
ther this deadlock is going to be re-
solved or not, because our banks are 
under our control.

Shri Jawaharlal Nehru: How can
we insist on our banks accepting som? 
paper currency? I do not know how 
we can insist on it. We do not accept 
anybody else’s paper currency.

Mr. Speaker: It is a matter of
negotiation.

m  *T*W: % WTR
*  $ fa v* if

«rr 3*% 3
qfty fa  ft  *t*tt ft i *nrfeTOT%*n*nft 
uror % aqrnfwf % tfHW T %

*n$r«r £  i «wr ***** n' fjr«rTT 
fiwrr m  t?t t  ’

w i (w n

fip wr
«Bt l i t  «5tw t «rr «ftr 

irn^r sitff <r"far tftar

yg  qreft ft rft Iw wwre^ifai 
f t  & MftX f t f  f t r #  fcw ff rft 
fn r $ ittx wnr w prfaw  f  i 
Jrrr mww $ «mrif W »  m v 
*njjnfgw frecft i tw  

^  ^  f  Pf iff
*nffT, irtr ^FTtrri rft tn  

vx  I

Exports to West Germany

+
. . . .  j  Pandit D. N. Tiwary:

\  Shri Panigrahi:
Will the Minister of Commerce and 

Industry be pleased to state:
(a) whether two German experts 

came to Delhi in September, 1958 and 
discussed ways and means for pro-
motion of exports from India to West 
Gei many;

lb) whether they visited any trade 
centrcs in India with this view; and

(c) whether any agreement has been 
reached for promoting exports and if 
so, the nature of the agreement?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). Yes, Sir.

(c) No, Sir The purpose of the 
visit was advisory and exploratory.

Pandit D. N. Tiwary: What are the 
places visited by these experts?

Shri Kanungo: One gentleman was
mainly interested in specialising in 
tobacco blending and so, he visited 
the tobacco markets and growing 
places in South India. The other 
gantleman, who was interested in ex-
port promotion, visited several places 
like Bombay, Bangalore, Cochin and 
Madras, places from where exports 
are made.

Pandit D. N. Tiwary: What is our 
export to West Germany now and 
what is likely to be the export after 
this visit?
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Hr !  Kamtngo: I have not got the 
figures with me. These experts have 
given us some advice about increasing 
our exports to West Germany.

Shri P u lp ih l: What are the tradi-
tional exports from India to West 
Germany and whether there has been 
any fall in thiese exports, and if so, in 
what goods?

Shri Kanongo: The trade with West 
Germany completely dropped imme-
diately after the war, but now it is 
looking up. Traditional exports are 
hides and skins, jute, Shellac, mica 
and some little amount of cotton. But 
we are going to diversify our exports 
to West Germany and find out whe-
ther we can export other commodities 
as well.

Shrimad Reno Chakravartty: In
view of the fact that our balance of 
payments position with West Germany 
is very much adverse to us, what is 
the expectation of Government after 
the visit of this delegation as to how 
far we will be able to increase our 
exports to West Germany?

Shri Kanongo: It is difficult to anti-
cipate, because our imports for some 
time will be mostly of capital goods 
and their valuation will be very much 
higher. The only way to get over 
that is to explore ways and means of 
increasing our exports so that the gap 
might get reduced.

Shri Tyagi: It is a serious matter, 
because___

Mr. Speaker: What is the question?

Shri Tyagi: In view of the rising 
advene balance in our trade with 
West Germany from Rs. 66 crores in
1956 to Rs. 106.6 crores in 1957, and 
particularly because West Germany...

Mr. Speaker: What is the question?

Shri Tyagi* Now Germany is a party 
to |n agreement with many other 
European countries where they have 
agreed to bring into effect concessional 
rates of tariff etc. between themselves 
and after this agreement known as

the European Common Market Agree-
ment came into being. What steps 
are we contemplating to reduce the 
gap in the balance of trade?

Shri Kanongo: That agreement has 
not come into existence as yet

Shri Tyagi: It will come into exist-
ence on 1st January.

Shri Kanongo: It is still under 
discussion. We are aware that the 
balancing of our trade will be diffi-
cult, because we will have to continue 
to import higher-priced capital goods. 
Therefore, we are taking all sorts of 
help to find out how to increase our 
exports and thus reduce the gap.

Shri Tyagi: Before we start trade 
with them on such a large scale could 
it not be negotiated that they have 
to buy from us as far as they could?

Shri Kanungo: That is what exact-
ly is being done.

Shri Tyagi: Has that been done?
Shri Panlgrahi: Recently our Minis-

ter, Shri Manubhai Shah, visited West 
Germany. May I know whether he 
had talks with West German repre-
sentatives about promoting export of 
Indian goods to West Germany and, 
if so, what are those goods?

The Minister’ of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
Are you referring to East Germany or 
West Germany?

Shri FaaJgrahl: West Germany.

Hie Minister of Industry (Shri 
Mannbhai Shall): The Rome Treaty 
Agreement, as my hon. colleague just 
now mentioned, is going to come into 
force only next year. When a com-
mon market is being established 
countries like ourselves, who have 
mostly to depend on others for manu-
factured articles, are likely to be ad-
versely affected. But we aye a multi- 
literal country and it is not possible 
with those countries, excepting bet-
ween East European countries, to en-
ter into balancing bi-lateral agree-
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ments. Therefore, oar efforts ere to 
diversify our trade, and when I was 
in West Germany I contacted several 
associations of merchants. It is quite 
possible that if our traders, with the 
help of our Government, make in-
tensive efforts in Germany, there is 
ample market for jute, tea, cotton, 
textiles, shellac and various other 
commodities. But as my hon. col-
league has stated, we have to import 
capital goods. So, we must exert 
ourselves to the utmost to sell more 
to Germany through efforts between 
merchants and merchants and bet-
ween government and merchants.

Shri S. M. Banerjee: I just want to 
ask one question.

Mr. Speaker: I have already allow-
ed more than seven questions.

Building* for Central Government 
Offices in Chandigarh

*506. Shri Ram Krishan: Will the 
Minister of Works, Homing and Sap- 
p*y be pleased to state:

(a)1 whether there are proposals 
under the consideration of Govern-
ment to build multi-storcyed bui’ dings 
at Chandigarh to accommodate Cen-
tral Government offices in that place;

(b) if so, whether estimates and 
plans have been prepared; and

(c) the details thereof?
The Deputy Minister of Works, 

Boosing and Supply (Shri Anil K. 
Chanda): (a) Yes.

(b) The estimates and plans are 
under preparation.

(c) In a multi-storeyed building ac-
commodation is proposed to be pro-
vided for the following offices:

(i) Central Board of Bevesnue— 
(17,000 sq. ft ).

(ii) Central Public Works Depart-
ment—(2,000 sq. ft.).

(iii) Ministry of Home Affairs— 
<15,000 sq. ft).

Sluri Ran Kzishan: May I know whe-
ther it is a fact that the Central Gov-
ernment have purchased many build-
ings from the Punjab Government tor 
accommodating Central Government 
offices?

Shri Anil K. Chanda: We have not
bought any house in Chandigarh.

WIT IW f : f  3TT5RT ^ T T  g
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Shri Anil K. Chanda: I indicated in 
my answer that the plans and esti-
mates are under preparation.
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8W  lia w h w w  TftsMas When the 
Government chooses to re-start some 
o f the mills may I know whether the 
labourers will get their accumulated 
wages for the intervening period?

Shri AMd All: No, Sir.

Shri S. M. Banerjee: The hon. Minis-
ter has stated that about 34,000 labou-
rers are idle. May I know whether it 
has been brought to the notice of the 
hon. Minister that lay-off wages have 
not been paid in two mills in Kanpur 
to the tune of Rs. 2 lakhs to 3 lakhs? 
What steps are being taken to see that 
the wages are paid?

Shri Abld All.: Workers will get
whatever amount they should get 
according to the rules under the Indus-
trial Disputes Act. In cases whore it 
is not being observed, when brought to 
our notice, we forward it to the State 
Governments concerned, who are ad-
ministering this particular item.

Shri Rameshwar Tantia: As the tex-
tile industry is in trouble just now, 
may I know whether Government will 
examine the wages given to the 
labourers in the various States and 
industries and fix them in such a way 
that no particular State or industry 
suffers?

Shri Ahid All: The Wage Board has 
already been appointed for this indus-
try. So, this item will certainly be 
taken up by them.

Baja Mahendra Pratap: What about 
workers participating in the manage-
ment?

Shri S. M. Banerjee: The hon.
Minister has stated that there is some 
difference between West Bengal and 
other States in the matter of wages 
and dearness allowance. He has also 
stated that a Wage Board has Been 
appointed. May I know when the 
Wage Board is going to submit its 
report?

*hH Abtd All: It will take some
more months' time.
281(Ai) LSD—2.
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Baja Mahendra Pratap: Are the
workers associated with the manage* 
ment of the Mills?

Shri Abid All: Not in this case.
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Some Hon. Members rose—

Mr. Speaker: I have already allowed 
some questions.

Shri S. M. Banerjee: The hon. Minis-
ter has stated.........

Mr. Speaker: We cannot go into
details

«rt *rm to *  : trrarcr *nftor, *m 
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Mr. Speaker: But he did not get up.
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Shri Tangamani: The hon. Minister 

has stated that 34,890 workers are 
thrown out as a result of the closure. 
May I know whether it is as a result 
of the total closure of 32 mills or 
whether it includes also those persons 
who are partially employed as a result 
of the partial closure of the 36 other 
mills?

Shri AMd All: In answer to quest-
ion 502 this matter was sufficiently 
discussed. My hon. colleague, Shri 
Manubhai Shah, has made this quite 
clean

The Minister of Labour and Employ - 
neat and Planning (Shri Nanda): It
is both.

Mr. Speaker: Shri H. N. Mukerjee, 
Shri Muhammed Elias, Shri Shree 
Narayan Das.

Shri Raghunath Singh: My question 
No. is 510.

Mr. Speaker: I have not come up to 
that. As Shri Shree Narayan Das is 
not here, we will take up the next 
question.

Shri Raghnnath Singh: Question
510.

Shri Tangamanl: Shri Shree Narayan 
Das is here. He is one of the spon-
sors of the question.

Mr. Speaker: He did not get up 
when I cilled his name. If he does 
not want to ask the question, I can-
not force him.

An Han. Member: He has asked it
W *-

Mr. Speaker: When I call an hon. 
Member he must ask his question,

Shri Shree Narayan Dai: Hy name
was not printed in the list of question* 
and that is why I did not ask it.

Mr. Speaker: I have got his name
here. Very well, he may ask it now.

U.K. Transit Camps for Gurkha 
Recruits

+

{
Shri Shree Narayan Das:
Shri H. N. Mukerjee:

Shri Muhammed Ellas:

Will the Prime Minister be pleased 
to state:

(a) whether the camps maintained 
in Indian territory by the United 
Kingdom Government for the recep-
tion and transit of Gurkha recruits to 
its army have been completely wound 
up; and

(b) if not, how long is the winding- 
up likely to take?

The Deputy Minister of External 
Affairs (Shrimati Lakshin! Menon):
(a) and (b). Of the two main depots 
at Lehra and Jalapahar, the one at 
Jalapahar has already been closed 
down. The other is expected to be 
wound up in March 1959. In addition, 
there is a small transit camp at Bar- 
rackpore.

Shri Shree Narayan Das: May I
know whether just near the border in 
the territory of Nepal the British Gov-
ernment are having a camp and whe-
ther some British soldiers are going to 
be stationed there?

ShHmatl ijfcdm ii Menon: We do not 
know what is happening in Nepal.

Mr. Speaker: It is not in Indian ter-
ritory. Therefore they do not know 
what exactly is happening elsewhere.

Shrimati Ben* Chakravartty: For
closing down these recruiting centres 
attempts have been going on for four 
years now. Why is it taking such a 
long time?
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flhfteutt liriBhmi Meaon; Till such 
ttato m  they have their own arrange-
ments, they will carry on with these 
centres.

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehrn): Bon. Member is quite right 
that they are taking a long time, but 
one has been closed down at last and 
the other will be closed down in four 
months’ time.

Mr. Speaker: The Question Hour is 
over.

WRITTEN ANSWERS TO 
QUESTIONS

Industrial Committee on Coal Mines
*505. Shri T. B. Vittal R&o: Will the 

Minister ot Labour and Employment
be pleased to state:

(a) whether Sixth Session of the 
Industrial Committee on Coal Mines 
has been held; and

(b) if not, the reasons therefor?

Hie Deputy Minister of Labour 
(Shri Abld A ll): (a) Not yet.

(b) The report of the Mines Safety 
Conference is to be placed before the 
Industrial Committee on Coal Mines. 
But as the Conference has not yet 
concluded its deliberations, it has not 
been possible to convene a meeting of 
the Industrial Committee

Art Silk Yarn

*SM. Shri N. Keahava: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) on what basis the allotment of 
imported art silk yarn is being made 
to the silk handlooms and to the 
power looms;

(b) whether the system from quan-
tity of yam (lbs.) per loom has been 
changed over to Rupees; and

(c) U so, when and for what reasons?

The Minister of Industry (Shri 
Mannbhai Shah): (a) A statement Is 
laid on the Table of the House. [See 
Appendix III, annexure No. 1].

(b) No, Sir. The system of allot-
ment of the imported art silk yam was 
never in quantity per loom. It has 
always been in Rupees per loom.

(c) Does not arise.

British Textile Minion

Shri Baghunath Singh:
Shri Bimal Ghose:

I Shri Tridib Kumar
*510.  ̂ Chaudhuri:

| Shri Jadhav:
[  Shri Hem Barna:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether a British Textile Mis-
sion has visited India recently and 
met Indian textile interests;

(b) whether any scheme fork regu-
lating exports of Indian textiles to 
Britain has been agreed to between 
the British and Indian textile inte-
rests;

(c) if so, the nature thereof; and

(d) what will be the effect of the 
above scheme on our foreign exchange 
earnings?

The Deputy Minister of Commerce 
and Industry (Shri SattSh Chandra):
(a) Yes, Sir. Two members ctf the 
British Textile Delegation to Hong-
kong are reported to have had soma 
informal discussions recently v>ith 
Shri Kasturbhai Lalbhai, Chairman of 
Indian Cotton Mills Federation at 
Bombay.

(b) and (c). Government have no 
definite information as yet*

(d) Any arrangement having ad-
verse effect on foreign exchange will 
have to be considered by the Govern* 
ment at the appropriate time.
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Salt Industry in Oriam
*911. Shri Panigrahl: Will the Minis-

ter of Commerce and Industry be
pleased to state:

(a) whether the Central Board for 
■alt in its scheme submitted to Gov-
ernment has suggested any proposal 
for development of Salt Industry in 
Orissa; and

(b) if so, whether any amount has 
been allotted for such developmental 
works and various other activities 
concerning Salt Industry for the State 
of Orissa for the year 1958-59?

The Minister of Industry (Shri 
Manubbai Shah): ia) The Central
Board has not submitted any scheme 
for the development of the salt in-
dustry in Orisa; but the Regional 
Board for West Bengal and Orissa 
have recommended investigation of 
the possibility of development of the 
salt industry in Orissa as a whole and 
in Chilka Lake and in the Balasore 
District of the State, in particular.

(b) *A sum of Rs. 1,4D,T)00 has been 
allocated for the development of the 
salt industry in Orissa during the 
current year.

Shellac Factories

/  Shri Damani:
' ̂  Shri Rajendra Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government are aware 
of the fact that nearly all the Shellac 
factories in Palamau district of Bihar 
have closed down; and

(b) if so. what are the reasons for 
their closure and how many workers 
have been affected thereby?

The Deputy Minister of Commerce 
«•* Industry (Shri Safibh Chandra):
(a) and (b). A statement is placed on 
the Table of the House. ISee Ap-
pendix III, annexure No. 2J.
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Industrial Development

•515. Shri Morarka: Will the Minis-
ter of Planning be pleased to state:

(a) the total investment made by 
the private sector for the industrial 
development during the Second Five 
Year Plan period so far;
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(b> how does it compare with the 
original and revised target*; and

(c) bow much more ia likely to be 
invested in this sector in the remain-
ing period of the Second liv e  Year 
Plan?

The Depat y Minister of Planning 
(Shri S. N. Miahra): (a) According 
to rough estimates made in the Plan-
ning Commission the total investment 
made in organised industries in the 
private sector during 1956-57 amount-
ed to about Rs. 140-145 crores. It is 
envisaged that investments during 
1987-58 would have been almost of 
the same order as in 1956-57.

fb) and (c). Overall investments in 
the organised industrial sector that is 
likely to materialise during the Second 
Plan period are estimated at Rs. 575 
crores as against Rs. 685 crores envis-
aged at the time of formulating the 
Second Plan. The investments al-
ready made during the first two years 
of the Plan work out to about 50 per 
cent of total investment likely to mate-
rialise during the Plan period.

American Trade Team's visit to India

f  Shri Warlor:
,  J shri Vasudevan Nalr:
51B- Shrtmatl Maflda Ahmed:

Shri Raghnnath Singh:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether a ten-man team of 
American business executives engaged 
in trade in handicrafts and handlooms 
fabrics visited this country at the in-
vitation at Government;

(b) whether there had been any 
discussions with the team; and

(c) if so, the result thereof?'

The Minister of Industry (Shri 
Mamtbhal Shah): (a) Yes, Sir. The 
team consisted at 10 persons.

- (b) Yea. Sir.

(e) Hie visit ot the team enabled 
its members to acquaint themselves 
with the T a n ge  and variety of our 
handicrafts and handloam products. 
The knowledge so gained and the busi-
ness contacts during the visit will be 
used by the Team to give in its Re-
port, suggestions and recommendations 
for the expansion of our export trade 
with the U.S.A in the above products.

Import of Cosmetics, Tex tiles and 
Artificial Diamonds

*517. Shri Narayanankatty Menon: 
Will the Minister of Commerce and 
Indnsftry be pleased to state:

(a) the total cost of cosmetics, tex-
tiles and artificial diamonds imported 
during 1956-57 and 1957-58;

(b) whether any reduction has been 
made in the import of above materials 
during the period from SRarch DT Sep* 
tember, 1958; and

(c) if so to what extent?

The Minister of Commerce (Shri 
Kanungo): (a) A statement is 4aid on 
the Table of the Sabha. [See Appen-
dix III, annexure No. 3}.

(b) Yes Sir.
(c) A statement showing compara-

tive import figures of materials in 
question during March-September 
1958 and the corresponding period of
1957 together with the difference is 
laid on the Table of the Sabha. [See 
Appendix III, annexure No. 3].

Fertilizer Factory in Assam

•518. Shri Basnmatarl: Will the 
Minister of Commerce and Indaaftry 
be pleased to state:

(a) whether the Government of 
Assam have submitted any proposal 
for establishing a Fertilizer Fact cry 
in the State ot Assam; and

(b) if so, whether the proposal has 
been accepted and the steps takes ia 
tile matter?
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The Mlwhrfrr of W hufcy (Shri 
MftBobfaai Shah): (a) Yes, Sir.

(b) Die request of the Assam Gov-
ernment is under examination akng 
with similar requests received tram 
other State Governments in the con-
text of planning additional fertiliser 
factories.

Engineering Industries

*519. Kumarl Vedakumari: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that pro-
duction has been affected in the Engi-
neering industries due to shortage of 
steel and raw materials;

(b) if so, the extent of fall in their 
production; and

(c) the steps taken or proposed to 
be taken in the matter?

The Minister of Industry (Shri 
Manobhal Shah): (a) to (c). A state-
ment giving the information is laid on 
the Table of the House. [See Appen-
dix IHf annexure No. 4.]

Film Industry

*529.5

Shri A. K. Gopalan: 
Shri Knnhan:
Shri Narayaaankutty

Shri Kodiyaa:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether Government have 
received further representations from 
the film industry regarding the crisis 
in the industry due to lack of raw 
films; and

lb ) if so, what steps Government 
propose to take to meet the demands 
of the industry?

The Minister of Commerce (Shri 
IilMWgs): (a) and (b). A few repre-
sentations have been received against 
♦He restriction on the import of raw 
film. Sometimes shortages do occur 
either due to the late arrivals or

irregular flow at imports. Howavm, 
adequate provision has now been made 
and it is expected that the legitimate 
and normal requirements of tine ttat 
industry will be met after allowing 
for the voluntary cut of SO per a n t 
agreed to by them.

Indian Officers on Study Leave la
U.K.

*3X1. Shri Vajpayee: Will the Prtaaa 
Minister be pleased to state:

(a) whether it is a fact that the 
Indian High Commission in
has been experiencing difficulty in ins-
pect of Indian Officers on "study 
leave” in the U.K. who compelled by 
a paucity of exchange and such other 
difficulties have to fall upon the Com-
mission for loans or advances;

(b) whether the High Commissfcm 
has forwarded any suggestions in this 
regard;

(c) if so, the suggestions; and
(d) the action taken thereupon?

The Parliamentary Secretary to flu  
Minister of External Affaire (Shri 
Sadath All Khan): (a) Yes.

(b) Yes

(c) The High Commission made the 
following suggestions:—

(i) Officers going on study leave 
or officers whose study or 
training is to be sponsored by 
the High Commission
be provided with adequate 
funds before proceeding to 
the United Kingdom to meet 
their essential needs for at 
least one month after arrival;

(ii) Formal sanction terms for 
study leave or training should 
reach the High Cosnmisskm 
well in advance of their 
arrival; and

(iii) Officers should be supplied 
with a copy of Last Pay Certi- 
ficate or Leave Salary Garti-
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ftcate before they taws for the 
United Kingdom followed 
immediately by the Accoun-
tant General’s formal autho-
rity to ensure that there is no 
delay in disbursements in the 
United Kingdom.

(d) Suitable instructions for the 
implementation of the recommenda-
tions of the High Commission have 
been issued to all the State Govern-
ments and Departments of the Gov-
ernment of India.

American Spice Trade Association

*522. Shri Aurofalndo Gheaal: Will 
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Government of 
India is regularly contributing any 
money to the American Spice Trade 
Association;

(b) if so, the reasons therefor; and

(c) the total amount so far contri-
buted?

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra):
(a) to (c). Government of India as 
such are not regularly contributing any 
money to the American Spice Trade 
Association. However an amount of 
Rs. 28,650 was contributed by the 
Cashew and Pepper Export Promotion 
Council and Rs. 7,500 by the Central 
Government in March, 1958. The 
Association have undertaken to publi-
cise the superior quality of Indian 
pepper, in addition to general publicity 
for other spices.

Export of Pepper and Coir Tara

•528. Shri E. V. K. Sampatk: Will 
the Minister of Commerce and Indus-
try be pleased to state:

■ (a) whether there had been any
decline in India’s exports of pepper 
and coir yam and goods in 1957-58 
as compared to 1856-57; and

(b) if so, the reasons therefor?

The Deputy Minister of Ceaaaasee* 
and Industry (Shri Satish GhaM:
(a) Yes, Sir.

(b) Exports of pepper declined due 
to increasing competition from cheaper 
varieties of Indonesian and Sarawak 
pepper- While the export of coir fibre 
and coir goods showed some improve-
ment, there was a decline in the export 
of coir yarn for which no specific 
reason can be given except the normal 
fluctuation-in demand.

.Barn and Co., Howrah
*524. Shrtmatl Kena Chakravartty:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the tripartite t»"g 
proposed by Government to discuss 
the holding up of priority project job* 
in Burn & Co., Howrah and the lay 
oft of workmen, has since been held; 
and

(b) if not, why not?

The Minister of Indastry (Shri 
Miurabhai Shah): (a) and (b)^ Yes, 
Sir. The Conference was held on 17th 
November, 1058. With your permis-
sion, I may also add, Sir, that M/s. 
Bum it Co. have now reported that 
the steel position has improved and 
that their management have decided 
to open their Panel shop for recom-
mencement of normal production with 
effect from 8th December, 1958. All 
the Panel shop workers, who were laid 
off have been asked to resume work 
on 8th December, 1958.

Life Insurance Corporation Employees

*525. Shri Jadhav: Will the Minister 
of Labour and Employment be pleased
to state:

(a) whether it is a fact that certain 
demands including payment of bonus 
have been made by the All India Life 
Insurance Employees’ Association, 
Bombay; and

(b) if so, when the final decision 
about this issue is likely to be taken?
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Hn  Deputy Minister ol Labour
(Start AWA All): (a) Yea.

(b) When a report is received from 
the Regional Labour Commissioner, 
Bombay, who has taken up concilia-
tion proceedings.

Exports to U.S.A.

•5M. Shri Fangarkar: Will the 
Minister of Commerce and Industry
toe pleased to state:

(a) whether there is any improve-
ment in the export of the Indian goods 
to U.S.A. this year in comparison with 
that of the last year; and

(b) whether the imports into India 
from the U.S.A. have declined during 
1958-99 as compared to 1957-58?

The Minister of Commerce (Shri 
Kanungo): (a) and (b). A statement 
showing India’s exports to and imports 
from the U.S.A. during the first eight 
months of 1958, for which figures are 
available and the corresponding period 
of 1957, is laid on the Table of the 
House.

S t a t b m b n t

(Rs. in lakhs)

Jan-Aug. Jan-Aug. 
1957 1958

Imports from the
U.SA. 98.28 74.03

Exports (including re-
exports) to the
U.S.A. . 82,56 65,14

Figures are provisional and subject to 
revision.

t
Fbre in Sindri Fertiliser Factory
•5JW. Shri B. Das Gupta: Will the 

Minister of Commerce and industry 
be pleased to state:•

(a) whether it is a fact that a fire 
broke out in the Electrical Power Plant 
of the Sindri Fertilizer and Chemical 
Factory in the month of July, 1958;

(b) if so, what was this oauae of 
fin  and what is the total amount o f
loss;

(c) whether it is a fact that the 
production of ammonium sulphate haa 
been affected by the fire and it haa 
gone down;

(d) if so, to what extent; and
(e) whether any enquiry has bean 

made in the matter and any report 
received?

The Minister of Industry (Shri 
Manubhai Shah): (a) to (e). State*
ment is laid on the Table of the House;

S t a t e m e n t

(a) Yes, Sir.
(b) The fire appears to have started 

due to the bursting of some internals 
inside Potential Transformer Chamber 
of Reactor No. 1. It then spread to 
the Bus-bar selector switch which also 
burst and burning oil spread out to 
the adjoining oil circuit breakers, 
cables and bus-bars. The insulating 
compound on bus-bars in Section 
melted, caught fire and spread out 
The total amount of loss is estimated 
to be about Rs. 7 lakhs (excluding loss 
sustained in production).

(c) Yes, for two days only.
(d) 1,500 tons of Ammonium Sul-

phate.
(e) Yes, Sir.

Retrenchment in New India Assurance 
Co. Ltd.

*528. Shri E. Muhammad EUas: Will 
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the attention of Gov-
ernment of India has been drawn to 
the retrenchment of staff by the New 
India Assurance Co., Ltd.;

(b) if so, whether the employees 
represented their case to Government; 
and

(c) the action taken by Government 
in the matter?
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The Depart? Mtatoter of Labour 
(Start AMft A ll): (a) to (c). An indus- 
trial dispute relating to retrenchment 
has been raised by the employees of 
the New India Assurance Co., Ltd. 
The Conciliation Officer intervened in 
the matter. His report is being con-
sidered by Government.

National Cbuniflcatton of Occupation*

/  Sardar Iqbal Singh:
\  Shri Bamttdtwar Tantia:

Will Che Minister of Labour and 
Employment be pleased to state:

(a) whether there is any proposal 
to publish “National Classification of 
Occupations” ;

(b) if so, the details of this pro-
posal; and

(c) when this publication will be 
published?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes.

(b) and (c). A statement is laid on 
the Table of the Sabha. [See Appen-
dix III, annexure No. 5.]

Indians in Burma
*530. Shri Mahanty: Will the Prime 

Minister be pleased to state*
(a) whether Indians in Burma have 

to pay a sum of Rs. SO each for re-
newal of stay permits; and

(b) whether on this account Indians 
in Burma have been put to great 
difficulties?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
8adath All Khan): (a) Yes. Under 
the Burmese Foreigners Registration 
Act, all adult foreigners have to pay 
a tee of Rs. SO for the annual renewal 
of their stay permits.

(b) The poorer section of foreigners 
residing in Burma, including Indians, 
have been hit hard by the imposition 
of this fee.

Noamaclatnre for State Undertakings
*581. Shri Vldya Charon Shnkla:

Will the Minister of Commerce an i 
Industry be pleased to refer to the 
reply given to Unstarred Question No. 
984 on the 27th August, 1958, and 
state:

(a) the progress made in the exami-
nation of the matter regarding new 
nomenclature for State Undertakings; 
and

(b) by what time a final decision ia 
expected to be taken thereon?

The Deputy Minister of Commerce 
and Industry (ShH Satish Chandra):
(a) and (b). It has been decided to 
exempt Government companies from 
the requirement of section 13 of the 
Companies Act, 1956, whereby com-
panies registered as private limited 
companies have to use the word “pri-
vate” m their names. The Hon’ble 
Member’s attention is invited in this 
connection to the draft notification 
laid on the Table of the House on the 
17th November, 1958, in accordance 
with section 620 of the Act.

s
Atomic Energy Conference

•532. Shri D. C. Shanna: Will the 
Prime Minister be pleased to refer to 
the reply given to the Starred Ques-
tion No. 132 on the 14th August, 1958, 
and state:

(a) whether any decisions were 
taken at the Commonwealth Confe-
rence on Atomic Energy, held in Lon-
don recently; and

(b) if so, the nature thereof?
The Prime Minister and Minister of 

External Affairs (Shri lawaharlal 
Nehru): (a) The Conference was of 
an informal nature and designed to 
show the Commonwealth delegates the 
work being done at the U.K. atomic 
energy establishments and also to 
provide an opportunity for informal 
discussion of their particular require-
ments with reference to recent deve-
lopments in the atomic energy field. 
In consequence, no decisions were 
taken at the Conference.
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(b) Does not arise.

SqM r oT W M m  Equipments

Shri Sabtdb Hansda:
Shri S. C. Samaata:

0
Will the Minister of Works, Housing 

and Supply be pleased to state:

(a) whether the Bharat Electronics 
■(Private) Limited supply all the trans-
mitters and receivers required by 
Government; and

(b) if not, which are the other 
agencies which do so?

The Deputy Minister of Works, 
"Bearing vaft ftapffty VStari K. 
Chanda): (a) No, Sir.

(b) The requirements of Govern-
ment in respect of transmitters and 
receivers are also being met by a 
number of Indian Agents for import-
ed stores. A list of such flirts regis-
tered with the Directorate General of 
Supplies and Disposals is placed on 
the table of the House. [See Appendix 
HI, annexure No. 6].

Dearness AIIs m h m  to Bank 
Employees

. . . .  /  Start Taagamant:
\  Shri S. M. Banerjee:

Wil'l the Minister of Labour astd 
Employment be pleased to state:

(a) whether banks in ‘D’ class areas 
are paying Rs. 25/- as dearness allow-
ance to their employees;

(b) if so, whether this is based oa 
cost of living; and

(c) it not, the basis thereof?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) and (b). Accord-
ing to the Bank Award (as modified) 
the clerical staff in class *D’ Banks ia 
Area IV is entitled to a minimum and 
maximum dearness allowance of 
Rs 25|- and Rs. 401- respectively, 
which is adjustable for variations ia 
the cost of living index.

(c) Does not arise.

Trade Unions

Heavy Electrical Private Ltd.

/S h ri S. C. Samanta:
"*• \  Shri Subodh Hansda:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that the 
projects of the Heavy Electricals 
(Private) Limited are going to be 
rephased in view of the acute short-
age of Foreign Exchange; and

(b) if so, the details thereof?

The Minister of Industry (Shri 
Maaabhai Shah): (a) Yes, Sir.

(b) A  statement is laid on the Table 
o f the House. [See Appendix III, an-
nexure No. 7].

'Shri S. M. Banerjee:
Shri Tangamanl:

•5M. 1 Shri N. Keshava:
Shri Jadhav:
Shri Jhulan Sinha:

Wi'll the Minister of Labuor and 
Employment be pleased to state:

(a) whether membership of All 
India Trade Union Congress, Indian 
National Trade Union Congress, Hind 
Mazdoor Sabha and United Trade 
Union Congress as on the 31st March, 
1958 has been verified;

(b) if so, the verified membership 
of each organisation; and

(c) the number of unions affiliated 
to each organisation?

The Deputy Minister of Labour 
(Shri AMd A ll): (a) Not yet.

(b) and (c). Do not arise.
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***** ** *tbm n  Commodities Coal —«__

thl*2 in2^ . !5*J? Nar*y“  ®**‘ Will “ *  r*ml***r °* CwiwBwtm u d  Indus- 
be pleased to state:

(a) whether any study has been 
made as to the causes and extent of 
a n  to prices of primary commodities 
exported from India in the importing 
countries specially in U.S.A.;

(b) if io, with what result;

(c) whether it is a fact that fall in 
prices has resulted in loss to India to 
a very great extent; and

(d) what is the estimated loss of 
foreign exchange due to the fall in
vnCfSJ:°f.  primary Produce exported hy India?

The Minister of Commerce (Shri 
Kannngo): (a) to (d), A statement is 
laid on the Table of the House.

S t a t e m e n t

Yes, Sir, The fall in prices of 
primary commodities stems largely 
from the recession in the general eco-
nomic activity it is not easy to cal- 
culate the exact loss of foreign ex-
change directly attributable solely to 
the fall in prices. A statement giving 
the declines in the unit values of 
export of primary commodities ex-
ported from India is laid on the Tabic 
of the Lok Sabha. [See Appendix II 
armexure No. 8]. It will be seen that

l°Sf  foreign e«hange directly 
attributable to the decline in these 
unit values has been arithmetically 
estimated at about Rs. 31 crores in
1957 and Hs. 18 crores during the 
first half of 1958. These estimates 
however, naturally do not take into 
account the losses resulting from price 
declines in other commodities, de-
clines in demand in foreign markets, 
pressure of competition from othS 
•our«*jof supply, and the steep fall in 
the Purchasing powerjof the countries 
dependent for their ftreign exchange 
2»*ttces on the sale of primsrypm-

•m  / Shri T- B- Vlttal Kao:
\8hrl Ksdlyan:

Will the Minister of Labour 
Employment be pleased to refer to 
the reply given to Starred Question 
No. 1231 of 18th December, 1957 and 
state:

(a) whether any decision has since 
been taken to amend the Coal Mines 
Bonus Scheme with regard to removal 
of attendance qualification for eligi-
bility; and

(b) if not, the reasons therefcf?
Hie Deputy Minister of 

(Shri Abtd A ll): (a) and (b). The 
matter is still under examination.

Employment Pattern Saarvey
r  Shri Ram Kristian:

’ \  Shri D. C. Sharma:
Will the Minister of I.ahwir and 

Employment be pleased to refer to 
the reply given to the Starred Ques-
tion No. 989 on 27th August, 1958 and 
state the progress made so far in con-
ducting Employment Pattern Sfarvey 
by the Delhi University in collabora-
tion with the Ministry of Labour 
and Employment and the Planning 
Commission?

The Deputy Minister of 
(Shri AbM All): Collection of data 
has been completed. It is being 
tabulated.

Vocational and Technical Training 
Centre under Dandakaranya 

Scheme
*549. Shri Panigrahi: Will the Min-

ister of Rehabilitation and Minority 
Affairs be pleased to state:

(a) whether there is any proposal 
for setting up a Vocational and Tech-
nical Training Centre in connection 
with Dandakaranya Scheme;

(b) the number of displaced par-
sons to be trained in this Centre; and

(c) when and where the Centre is 
proposed to be established?
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The Deputy Mhitotar « f  Bekabtlita-
U «  (8hri P. 8. N ubtr): (a) A Voca-
tional and Training Centre is propos-
ed to be set up at Koraput for im-
parting training to displaced persons 
Aram East Pakistan and to the local 
'trlbels in various trades.

(b) The total number of trainees, 
local and displaced, will be 276.

(c) At Koraput in early 1959-60.
Per Capita Income

•541. Shri Morarka: Will the Min-
ister of Planning be pleased to state:

(a) whether any estimate is made 
of the actual rise in the per capita 
income of the people due to the 
Second Five Year Plan;

(b) if so, the results of such esti-
mates; and

(c) how do they compare with the 
plan targets?

The Deputy Minister of Planning 
(Shri S. N. Mbfcm): (a) and (b). In 
1996-57 ie., the first year of the 
second plan, per capita incomes show-
ed an increase of 3.8 per cent, over 
the level of the previous year. For 
1987-58, the estimates are not yet 
available.

(c) The target of increase in per- 
capita incomes over the plan period 
w&t indicated in the Plan Report at
18 per cent., giving an annual average 
of 3'6 per cent. As compared to this, 
per capita income in 1956-57, as al-
ready mentioned, showed an increase 
of 3.8 per cent, over the previous year.

Dock Labour Board

*14*. Shri Namyanankutty Menon:
Will the Minister of Labour and Em- 
ptoymeot be pleased to state:

(a) whether Government have taken 
any steps to constitute the Dock 
Labour Board for the Port of Cochin;

(b) if so, the steps taken; and
(e) when the Dock Labour Board 

would be constituted?

The Deputy Minister of Labour 
(Shri Abid AH): (a) Yea.

<b) Hm interest* concerned are 
being consulted.

(c) As soon as the Cochin Dock 
Workers (Regulation of Employment) 
Scheme is finalised.

Austerity in Building Construcfteas

Shri Bajendra Singh:
Shri Hem Baroa:

Will the Minister of Works, Homing 
and Supply be pleased to state:

(a) whether the attention of Gov-
ernment oi India has been drawn to 
the suggestion recently made by the 
Minister of Commerce and Industry 
in his address to the Council of Insti-
tute of Chartered Accountants regard-
ing observance of austerity and sim-
plicity in building constructions; and

(b) if so, the extent to which it has 
been put into effect?

The Deputy Minister of Works, 
Housing and Supply (Shri Anil K. 
Chanda): (a) Yes, Sir.

(b) A statement is placed on the 
Table of the House. [See Appendix 
III, annexure No. 9].

Indians in Argentina

>U1 /  Shri A. K. Gopalan:
\  Shri Kunlun:

Will the Prime Minister be pleased
to state:

(a) whether large numbers of 
Indians residing in Argentina wish to 
visit their mother country for short 
duration;

(b) whether the Indian Embassy in 
Argentina are not issuing regular 
Indian passports to such persons; and

(c) if so, the seasons therefor?
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The Depot? Minister of External 
A S iln  (Sbrtaati laW mrf Menon):
(a) to (c). So far as we know there 
are altogether about 250 Indian 
nationals in Argentina. There is no 
difficulty of Indian Nationals in 
Argentina visiting India. For people 
o f Indian origin in Argentina who 
have become Argentine nationals, the 
question of providing them with 
Indian passports to visit India does 
not arise. In odd cases where people 
of Indian origin do not possess old 
travel documents or other records, 
necessary enquiries are made. There 
has been no case of a refusal ot pass-
port to an Indian national in Agren- 
tina to visit India.

There are at present a few pending 
cases in regard to whom enquiries are 
being made.

Displaced Persons’ Colonies in Delhi

/  Shrl Vajpayee:
'  ̂ Shri U. L. Patil:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
state:

(a) whether the Central Govern-
ment have agTeed in principle to allot 
a certain sum to the Delhi Municipal 
Corporation for civic amenities in the 
displaced persons’ colonies in Delhi; 
and

(b) if so, the total amount proposed 
to be allotted and the colony-wise 
allocation thereof?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) Yes

(b) The details are being worked 
out in consultation with the Corpora-
tion.

Dalingkote Colliery, Darjeeling

*546. Shrimati Renu Chakravartty:
Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that Daling-
kote Colliery in Darjeeling District, 
North Bengal is threatened with clo-
sure;

(b) whether allegations of malprac-
tices have been brought to the notice 
of Government;

(c) the number of workers retren-
ched; and

(d) the steps taken by Government 
in the matter?

The Deputy Minister of Labour 
(Shri Abid A ll): (a) Yes.

(b) Yes.
(c) Nineteen.
(d) Seven complaints have already 

been filed against the management in 
a court of law, one under the Pay-
ment of Wages Act and six under the 
Coal Mines Bonus Scheme. The 
question of taking further legal action 
against the management for infringe-
ment of the provisions of the Indus-
trial Disputes Act, 1947 is also receiv-
ing attention.

Wool Industry
*547. Shri Raghunath Singh: Will 

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the attention o{ Gov-
ernment has been drawn to the report-
ed statement of the Chairman of the 
International Wool Secretariat regard-
ing the outmoded methods prevailing 
in the Indian Wool Industry; and

(b) if so, the action taken or propos-
ed to be taken to improve the Indian 
Wool Industry?

The Minister of Commerce (Shri 
Kanungo): (a) Yes, Sir.

(b) A Development Council for 
Woollen Industry has already been 
set up by Government and it will do 
everything possible to improve its 
conditions.

Border Dispute

(„ 8 f  Sardar Iqbal Singh:
* \  Shri Rameshwar Tantia:

Will the Prime Miniate/ be pleased 
to state:

' (a) whether it is a fact that Pakis-
tanis have made encroachments on 

1 Border at Hussainiwala and are



jt ft f  ** * * *  Anatom 3 DECEMBER 1888 Written Annum  *«*$

not allowing the repain of canal on 
the other aide;

(b) if so, details at steps taken by 
the Government of India in this mat-
ter; and

(c) with what results?
Ike Parliamentary Secretary to the 

iih«w w  of External Affairs (Shri 
Sadath All Khan): (a) to (c). There 
has been no encroachment by Pakis-
tan authorities in the Hussainiwala 
Headworks area in the recent past. 
There were encroachments in the area 
some time after Partition, but the 
position as in 1956 has remained, as 
envisaged in the Agreement of that 
year between the Prime Ministers of 
India and Pakistan.

As regards repairs to the other side 
of the Dipalpur Canal, which takes off 
from the Hussainiwala Headwords and 
flows for a short distance in Indian 
territory before entering Pakistan, in 
February, 1857, minor repair work by 
East Punjab Government Irrigation 
Staff on the right bank of the Canal 
in India’s possession was objected to 
by the Pakistan Border Police on the 
ground that the right bank of the 
r»m i was in their de facto posses-
sion and that they would carry out 
the repairs. This has not been accept-
ed by India and it has been pointed 
out to the Pakistan authorities that 
the responsibility for any extension of 
damage would rest with them. The 
Agreement between the Prime Minis-
ters in September, 1958. envisaged the 
steps to be taken for a general settle-
ment in this area. The attention of 
the Hon'ble Members is invited in this 
connection to the Statement made by 
the Deputy Minister in the Lok Sabha 
on November 29, 1958.

New Agreement between Pakistan, 
DJBA and UX. 

fShri N. Keshava:
* {M ,; Shri Bagtmnath Singh:

^ Start Ru b  Krishan:
W01 the Prime Minister be pleased 

to state:
(a) whether it is a fact that the 

Government of U.SA. .and U.K. are

entering into a new agreement with 
Pakistan in support of the Baghdad 
Pact; and

(b) if so, what are Government’s 
reactions thereto?

The Parliamentary Secretary to the 
Minister of External Affairs (Shri 
Sadath All Khan): (a) There have
been some press reports to this effect. 
The U.S. authorities have assured the 
Government of India that the discus-
sions now being held with the Pakis-
tan Government do not envisage a 
new military treaty, but are an out-
come of the Declaration issued at 
London by the Baghdad Pact Govern-
ments on July 28, 1958.

(b) Governments' views on the 
Baghdad Pact, and on continued mili-
tary aid to Pakistan are well known.

Training of Indian Technicians 
Abroad

*•551, C Shri Subodh Hansda: 
"^Shri S. C. Samanta:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the scheme for train-
ing of Indian Technicians abroad for 
Small Scale Industries under the Ford 
Foundation is also continued for the 
year 1958-59; and

(b) if so, the total number of Tech-
nicians sent for training during the 
current year and to which countries?

The Minister of Industry (Shri 
Mannbhai Shah): (a) Yes, Sir.

(b) Nine to Sweden.

Bobos  for Workers

/  Shri S. M. Banerjee:
\  Shri Tangmmaai:

Will the Minister of 
ployment be pleased to state:

(a) whether the Steering Committee 
on Bonus for Workers employed in
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various private industries has evolv-
ed any basis; and

(b) if so, whether bonus is likely to 
be paid by all such undertakings?

The Deputy Minister of Labour 
(Shri A bid A li): (a) No such Com-
mittee has been set up.

(b) Does not arise.

Employees' Provident Fond Act

*553. Shri T. B. Vlttal Rao: Will
the Minister of Labour and Employ
ment be pleased to refer to the reply 
fiven to Starred Question No. 1450 on 
the 3rd April, 1958 and state what 
will be the total liability on the own-
ers of Mica Mines when the Employ-
ees’ Provident Fund Act is enforced?

The Deputy Minister of Labour 
(Shri Abid Ali): According to the
survey conducted in the year 1955 the 
total liability of the owners of Mica 
Mines will be approximately Rs. 39,690 
on account of Employers’ share of 
contribution at 6i  per cent, and ad-
ministrative charges at 3 per cent.

Export of Jute Goods
,u i  /S h r i Bam Krishan:

\  Shri Hem Barua:
Will the Minister of Commerce and 

Industry be pleased to state:

(a) whether it is a fact that exports 
of jute goods are registering a decline 
since 1957;

(b) if so, what is the extent to which 
it has registered decline and the 
type of goods in which the decline is 
marked; and

(c) the nature of steps taken to 
arrest the decline and increase the 
export?

The Minister of Commute (Shri 
Kanungo): (a) to (c). A statement 
is (aid on the Table of the House. [S*e 
Appendix HI, annexure No. 10].

Import ot Industrial Baw Material*

*555. Shri Morarka: Will the Minis-
ter of Commerce and Industry b »
pleased to state:

(a) whether the import licences for 
the industrial raw materials are is-
sued to the industries concerned or 
whether they are issued to traders 
also;

(b) if to the latter, the reasons for 
the same; and

(c) whether any price or distribu-
tion control is exercised by Govern-
ment on these traders?

The Deputy Minister of Commerce 
and Industry (Shri Sattah Chandra):
(a) to (c). A statement is laid on the 
Table of the House.

S t a t e m e n t

(a) Industrial raw materials are 
licensed essentially to the industries 
and in some cases to the traders.

(b) Licences to the traders are is-
sued partly to keep the normal trade 
channel going and partly to meet the 
demand of those industries wh£ are 
unable to import their requirements 
themselves.

(c) There is generally no price or 
distribution control, but in the case 
of certain items like Tin Plate, Tin 
scrap, Copper scrap, German Silver, 
Cinematograph films not exposed, Art 
Silk Yarn, Bleaching paste and bleach-
ing powder, etc. licences are granted 
subject to the condition that the goods 
on importation will be sold to certain 
specified categories of persons or at 
prices carrying a fixed margin o f 
profit.

Coal Mia* Workers, Assam
*553. Shrimatt Bern Chakravarttyr

Will the Minister of Labour and Em-
ployment be pleased to state:

(a) whether it is a fact that the coal 
mine workers in Assam especially in 
Assam Railways and Trading Com-
pany, Limited are working at lower 
wage rates than their counterparts in 
the rest of India;
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(b) the actual rise in the cost of 
living index between the tinte of the 
agreement entered into between the 
management and Assam Colliery 
Mazdoor Congress in 1956 and the pre-
sent time in Assam; and

(c) whether Government propose to 
take any steps to remove the discre-
pancies in wage rates prescribed by 
Labour Appellate Tribunal and the 
«xisting wage rates of the Company?

Hie Deputy Minister of Labour (Shri 
AMd A li): (a) Not in all cases. In 
some cases the wages are higher and 
in some cases lower

(b) 6-67%.

(c) The present wage structure is 
based on an agreement reached bet-
ween the workers and the employer* 
and it is open to both the parties to 
negotiate with each other for the 
revision of the said agreement if 
they so desire.

Nepa Newsprint
•557.- Shri Panigrahf: WiP the Mi-

nister of Commerce and Industry be
pleased to state:

(a) whether Government are making 
allotments to newspapers and perio-
dicals from Nepa newsprint;

(b) if so, how much of the Nepa 
newsprint is being allotted for dis-
tribution to the newspapers;

(c) whether there are olher com-
mitments for Nepa newsprint also; and

(d) if so, what are these commit-
ments?

The Minister of Industry (Shri 
Mannbhai Shah): (a) Yes, Sir.

(b) During the half year ending the 
30th September, 1958, 5226'!>5 tors of 
Nepa newsprint were supplied to 
newspapers..

(c) Yes, Sir,
(d) A certain quantity of Nepa 

newsprint is also supplied, as required

.by them, to publishers and printers of 
text books and books of general in-
terest The balance is released to 
the market.

Study Team on the Working of Pub-
licity Organisations

J Shri Vajpayee:
"*■ \  Shri U. L. Patti:

Will the Minister of Information and 
Broadcasting be pleased to state:

(a) whether Government has set up 
a study team to examine the existing 
publicity organisations of State Gov-
ernments in relation to their work in 
Community Development areas; and

the progress oi work done 
hitherto in this regard?

The Minister of Information and 
Broadcasting (Dr. B. V. Keskar): (a)
Yes. This is being done according to 
a resolution passed at the Abu Con-
ference.

(b) The Study Team ha*, after a 
preliminary study in Delhi, visited a 
few Information Centres in the States 
of Uttar Pradesh and Madhya Pradesh 
and collected relevant information 
concerning the work in the two States 
It proposes to continue the work 
further in other States.
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AH India MMdieClaao Family Badget 
MWIJj

H , f^ krt D> C. M arni:
\  Sardar Iqbal Singh:

Will the M aw  Minister be pleased 
to refer to the reply given to Unstar-
red Question No. 854 on the 19th 
August, 1958 and state the further pro-
gress made in regard to the All India 
Middle Class Family Budget Survey?

Ike Prime Minister and Minister of 
Jtetemal Affairs (Shri Jawaharlal 
Mehra): The AH India Middle Class 
Family laving Survey which started 
in July, 1958, was designed to cover a 
period of 12 months at each of the 45 
•elected centres. During this period 
96,820 families have been proposed to 
lie surveyed for family budget enquiry 
and another 8,940 for the study of 
their level of living. So far about 
7,500 families have been surveyed in 
respect of the family budget enquiry 
and 2,520 for the level of living 
enquiry.

Industrial Estates in W .

905. Shri D. C. Shame: Will the 
Minister of Commerce and Industry
'be pleased to state:

(a) the number of Industrial Estates 
opened in the State of Uttar Pradesh;

(b) the various kinds of factories 
erected therein; and

(«) the total expenditure incurred 
thereon so far?

The Minister of Commerce aaA 
Industry (Shri Lai Bahadnr 8haatri):
(a) U.P. Government propose to 
set up five Industrial Estates in the 
State during the Second Vive Year 
Plan. They are the Industrial Estates 
at Kanpur, Agra, Deoband (Saharan- 
pur), Loni Block (Meerut) and Kashi 
Vidyapith (Varanasi). These schemes 
are still in various stages of imple-
mentation.

Only one Industrial Estate baa been 
and opened la U.P., and (hat

is the one at Naini (Allahabad) which 
had been constructed by the MUtaMi 
Small Industries Corporation

(b) Hie kinds of factories erected 
in the Naini Industrial Estate are given 
in the statement laid on the Table of 
the Lok Sabha. [See Appendix HI, 
annexure No. 11]

(c) Details of expenditure incurred 
so far on the different schemes at 
Industrial Estates in U.P. are as 
follows:—

Rs.
(1) Industrial Estate, Kanpur . 29,68,300
(2) Industrial Estate, Agra . 10,45,335
(3) Industrial Estate, Deoband 42,100 
14) Industrial Estate, Lom

Block, Meerut . . 50,000
(5) Industrial Estate, Kashi

Vidyapith Block, District 
Varanasi . . 58,000

(6) Industrial Estate, Naini
(Allahabad) . 22,73,410

Faridabad Township
see. Shri D. C. Sharma: Will the 

Minister of Rehabilitation and Minor-
ity Affairs be pleased to state the 
total loan and grants given to Farida- 
bad Township under different «Jieadc 
so far, year-wise?

The Depoty Minister of IMiaMflhi 
tton (Shri P. S. Naskar): A statement
is laid on the Table of the 
[See Appendix m , annexure No. 12]

Textile Mills In W .
Wl. Shri D. C. Sharma: Will the

Minister of Commerce and fadttfery
be pleased to state:

(a) the names of Textile gftaa- 
ted in U.P. (big, medium and small);

(b) the total number of spindles of 
each mill;

(c) the output of cloth from each in 
the last five yean; and

(d) the total percentage of each
mill with regard to their installed and 
working capacity? •

The liiniatar of Commerce and 
iDdastry (Shri Lai Bahadur Shaatnfi
(a) to (d). A statement is laid an Q|

361 (Ai) LSD.-4.
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table of the Lok Sabha. (See Ap-
pendix III, annexure No. 18]

Skilled V orkm
•08. Shri D. C. Sharma: Will the 

Minister of Laboar and Employment
be pleased to state:

(a) the total number of skilled 
workers registered with the Employ-
ment Exchanges in the country as on 
the 1st December, 1958; and

(b) the number of them likely to be 
employed during the Second Five Year 
Plan?

The Deputy Minister of Labour (Shri 
Abid Ali): (a) The information as on 
fst jffecemfrer, rS5H" is not’ yet’ available. 
The number of skilled and semi-skilled 
applicants on the register of employ-
ment Exchanges on the 31st October,
1958 was 87,606.

. (b) No estimate has been made.

Employment Exchanges
809, Shri Damani: Will the Minister 

Of Laboar and Employment be pleased 
to lay a statement on the table show-
ing;

' (a) the number of persons regis-
tered with the Employment Exchanges 
in the country upto the end of Octo-
ber, 1958, State-wise;

(b) whether any change in the 
occupational distribution of employ-
ment seekers has been noticed;

(c) whether fall in the number of 
vacancies has bsen noticeable with 
the increase in job seekers;

(d) if so, the details thereof; and
(«) the position of educated un-

employed and how far their pro-
blem U being tackled?

l
t t e  Depoty Minister el Labour (Sind 

AHA Alt): (a) to (e). The informa-
tion is given in two statements laid 
On the Table [See Appendix IQ, 
anaexure No. 14]

BtaydM
810. Shri Bam Krishan: Will the

Minister of Commeiee H  Industry
be pleased to state:

(a) the names of the companies pro-
ducing bicycles in India; and

(b) the steps taken by Government 
to increase the production of cycles?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) Two statements giving information 
relating to the large scale and small 
scalf> s^otor respectively are laid on 
the Table of the Lok Sabha. (See Ap-
pendix III, annexure No. 15]

(b ) The units producing bicycle* 
are given facilities to import capital 
equipment as well as raw materials 
and components, where necessary, sub-
ject to the availability of foreign 
exchange The bicycle producing 
units in the small scale sector are also 
eligible to get financial assistance, as 
for other small scale industries, from 
the State Governments concerned.

Export Promotion Councils
811. Shri Ram Krishan: Will the

Minister of Commerce and Industry
be pleased to state the names of goods 
for which Export Promotion Councils 
have been constituted so far?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):

Eleven Export Promotion Councils 
have been constituted so far for the 
following goods:

1. Cotton Textiles
2. Plastics
3. Engineering
4. Cashew and Pepper
5. Mica
6. Tobacco
7. Leather
8. Silk and Rayon Textiles
0. Shellac

10. Chemicals and Allied Product*
11. Sports Good*
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Srihnfeiat ftoaali
ft*. ttrt Bam Krishan: Will the

Ib lite r  of Commerce and Xutart17 
be pleased to state the names of indus-
tries for which Industrial Panels have 
been set up so far?

The Minister erf Commerce and 
Industry (Shri Lai Bahadur Shastri): 
A statement is given below:—

1. Paper and Pulp
2. Leather and Leather Goods
3. Refractories
4 Electronics and Wireless Equip-

ment
5 Radio
6 X-Ray Equipment
7 Surgical Instruments and Appli-

ances
Development Councils

813. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state the names of the 
Industries for which Development 
Councils have been constituted so far?

The Minister of Commerce 
Industry (Shri Lai Bahadur Shastri):
A statement is laid on the Table of the 
Lok Sabha TSee Appendix III, an 
aexure No 16]

Printing Machine Industry
814. Shri Ram Krishan: Will the

Minister of Commerce and Industry
be pleased to state the nature of the 
•teps taken 60 far to make India self- 
sufficient in printing machine Industry?

The Minister of Commerce 
Industry (Shri Lai Bahadur Shastri):
Proposals have been received from two 
firms to set up the manufacture of 
printing machinery. Question of self- 
sufficiency can only be tackled after 
some indigenous production starts.

Industries in Orlsn
815. Shri P. K. Deo: Will the Minis-

ter of Commerce mud Industry be 
pleased to stater

(a) whether the scheme for starting 
industries in the State of Orissa fat

anticipation of the power supply from 
girakud and Machhkund haa bets 
finalised; and

(b) if so, the details thereof?
The Minister of Commerce and 

industry (Shri Lai Bahadur Shastri):
(a) and (b). The scheme for the 
establishment of industries based on 
power supply from Hirckud and 
Machhkud has not yet been finalised. 
Some power supply has, however, been 
booked tor a few existing industries 
afld lor industries proposed to be set 
up. A list of industries which are ex-
pected to utilise power supply from 
tlie Hirakud and Machhkud systems 
is laid on the Table of the Lok Sabha.

I l l ,  araraexuxe. N a .

Press Information Bureau
816. Shri Assar: Will the Minister 

of Information and Broadcasting be
pleased to state:

(a) the number of branch offices of 
th« Press Information Bureau which 
have been opened during the last three 
years and the total number of such 
offices at present;

(b) whether any branch office is 
likely to be opened in Poona; and

(c) if so, when?
The Minister of Information and 

Broadcasting (Dr. Keskar): (a) Six
bra^r'i offices of the Press Information 
Bureau was opened during the last 
three years. The total number of 
regional and branch offices of the 
Bureau is 15

(b) and (c). The opening of a 
branch office at Poona during 1960-61 
is under consideration.

Bhakttnagar Industrial Estate

817. Shri Pangmrkar: Will the Minis-
ter of Commerce and Industry be 
pleased to state:

(a) the progress madf by the Bhak- 
tinagar (Rajkot) Industrial Estate 
(industry—wise);

(b) the total loan given by Govern* 
ment so fkr industry-wise; and
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. ( c )  how this loan has been utilised

The Mtnfrrtrr of Commerce ttd  
ladostry (8lul Lai Bahadur ShaaM):
(a) A statement is given below:

StATCMCNT

Out af 120 units to be constructed 
in the Industrial Estate at Rajkot 
(Bhaktinagar) 108 Units have so far 
been constructed at a total cost of 
Bs. 23,07,895. 33 privately managed
industrial units have been established 
in the Estate with a total capital invest-
ment of Rs. 18,65,000 having estimated 
annual out-turn of Rs. 31*91 lakhs. 
About 360 skilled and unskilled work-
ers are employed in the estate. Die 
Vctental ^  tta estate
after it is fully developed may be 
atoumed to be about 450 workers per 
shift. A Statement showing type of 
industries, the number of sheds allot-
ted to them and the capital invested 
is laid on the Table of the Lok Sabha. 
[See Appendix III, annexure No. 18].

(b) No I6an was disbursed to the 
units in the Industrial Estate at Rajkot.

(c) Does not arise.

Trade Cntooa
tlS. Start Item Kaj: Will the Minister 

of Labour and Employment be pleased 
to state:

(a) the number of registered trade 
dhlons functioning in the country in 
the years 1955, 1956 and 1957, State- 
wise;

(b) the number of such unions which 
did not submit their returns during 
1955, 1966, 1957 and 1958 under Sec-
tion SA of the Indian Trade Unions 
Act, IMS, State-wise; and

tc) the action taken against the 
defaulting unions?

Tte P <N D  M atter of L i t e  
<Shri A bli AH): (a) and <b). Tb* 
iqtanpMttaa relating to the years 1965- 
•8 and 1056-07 ha* b in  published at

pages 1304-06 of t&ft ttUtfcn Labour 
(ffaaeUe (June 1*58), copies qf wfci<* 
are available in Akt 
Library. Information for feubAMtiMn 
yean is not yet available.

(c) The penalties for non-submls- 
■Jon of returns are prescribed in sec-
tions 10 and 31 of the Indian Itade 
Unions Act, 1926. It is not possible 
U> detail what action was taken in each 
individual case.

Distribution of Baw FOaa

Shri H. N. Mnkerjee:
' ^  Shri Mohammad Eliaa:

Will the Minister of Commerce aad 
Industry be pleased to state:

(a) whether he has examined the 
request of the Association of Cine- 
technirians for representation in the 
Central and Regional Committees set 
up to advise Government on the distri-
bution of raw films supplies and simi-
lar problems; and

(b) if so, what is the decision reaches 
thereon?

The Minister of Commerce a s i 
In du stry (Shri Lai Bahadur ShaaM):
(s) Yes, Sir.

(b) The request of the Association 
w i l l  be kept in v ie w  at the time ot 
reconstituting the Central and Regional 
Advisory Committees for raw films.

Government Publications rrtatai 
in Privately Owned Freesea

t lt  f  Shri B. N. Mnkerjee:
\  Shri Mehanuned Eliaa:

Will the Minister of Works, HoWbag 
and Supply be pleased to state:

(a) the amount spent annually 
during the last three yeaxa for getting 
Government publications etc. printed 
in privately owned presses;

(b) whether the full capacity 0# 
Government Presses has been utilised 
during the same period; and
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(e) whether there is any scheme to 
ensure that all Government publica-
tion* are printed in Government 
TOiwIt

The Mtntrtw of Works, Housing and 
fjWQly (Shri K. C. Reddy): (a) The 
atoount spent on printing Government 
publications etc. in privately owned 
j wum  during the years 1865-56 and 
1*56-57 is as follows:—

1955-5 6........Rs. 1,22,72,159 25.
1956-5 7....... Rs. 1,73,79.488-47.

The figures for 1957-58 are being 
eollected and will be placed on the 
Table of the House.

(b) Yes.
(c) Yes, two new presses have been 

established at Nasik and Faridabad. 
In addition, the printing capacity of 
the existing presses is being augmented 
to the extent the financial resources 
permit It is the Government’s inten-
tion to establish more presses and to 
4*4 to the capacity of the existing 
presses, but the objective is not likely 
to be achieved in the near future.

Publication of Journals and 
Magaattw

Ctt. Shri A. M. Tariq: Will the
)finister of Information and Broadcast- 
fclg be pleased to state;

(a) the number of journals and 
magazines m different languages 
published by the Ministry;

(b) the total cost of production, 
including salaries, incurred for the 
purpose during 1957-58; and

(c) the total amount of money re-
ceived through the sale of journals 
and magazines during the same 
period?

The Minister of Information and 
Bnadcsirting (Dr. Seakar): (a) 31.
Qi4 of these 11 ore being produced 
fft behalf of various Ministries.

(b) Rs. 23,20,906.
(C) Rs. 12,60,121 inclusive of reve-

nue tram advertisement.

Training hi Peaceful Usee of 
Atomic Energy

823. Shri D. C. Sharma: Will tfco
Prime Minister be pleased to state the 
institutions where Indian students are 
being trained in peaceful uses of 
Atomic Energy in the United King-
dom?

The Prime Minister and Minister «( 
External Affairs (Shri Jawaharlal
Nehru): The Department of Atomic 
Energy has given financial assistance 
to a few students for training in the 
peaceful uses of atomic energy in the 
United Kingdom, and has, in addition, 
been sending its own scientific and 
technical personnel for similar train-
ing in the United Kingdom. Same of 
the important institutions in the United 
Kingdom where they have been/are 
being trained are mentioned below:—

(i) Atomic Energy Research 
Establishment, Harwell

(li) Calder Hall Operations 
School.

(lit) Chemical Research Labo-
ratory, Teddingtoo. N

(iv) Imperial College of Science
& Technology, London.

(v) The General Electric Com-
pany Limited of England.

(vi) King’s College, University 
of London.

(vii) University ot Bristol.
(vtii) Messrs. Head Wrightson Pro-

cesses Ltd., United Kingdom

Exports to UJt.
9M. Shri D. C, Sharma: Will the 

Minister of Commeroe and IMIostry
be pleased to state:

(a) the value of our exports to the 
United Kingdom during the second 
quarter of 1868;

(b) what was the value of our ex-
ports to U.K. during the corresponding 
period of 1857; and *

(c) what were the causes of decline 
ia our exports, If any?

The Minister of Commerce and 
h t o * r  (Shri Lai Bahadur $ha*ri):

(a) Rs. 20-77 crores.
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<b) Rs. 2988 erore*.
(c) Does not arise.

Export of Bieyom
S£5. Shri D. C. 8hinuu Will the 

Minister of Commerce and b t a t ir
be pleased to refer to the reply givea 
to Unstarred Question No. 973 on the 
7th August, 1958 and state the names 
of the countries to which Indian 
bicycles were exported?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
p.iT-if»g 1957 and the first half of 1858, 
Tnflipn bicycles were exported to 
Saudi Arabia, Nepal, Bast Pakistan. 
Burma, Malaya, Afghanistan and 
Maldives.

Cosmic Bay Research Station, 
Gnbnarf

rShrl D. C. Shanna:
0 8 .4  Shri Bhakt Danhan:

\  Shri Naval Frabhakar:
Will the Prime Minister be pleased 

to raf&r to the reply given to Unstar-
red Question No. 35 on the 11th August;
1958 and state the further progress 
made with regard to the setting up ot  
a Cosmic Ray Research Station at Gul- 
marg (Kashmir)?

The Prime Minister and Minister of 
External Affairs (Shri Jawaharial 
Nehru): Hie survey of Gulxnarg- 
Apharwat area of Kashmir conducted 
by the Czechoslavakian experts assisted 
by our own experts with a view to 
mnVing recommendations for the 
location of the base and high altitude 
laboratories and for a connecting 
ropeway has since been completed 
•ad their Report is under examinat-
ion.

Bayeott of U.N. Trusteeship Com-
mittee by Sooth Africa

trt f  Sim D. C. Sharma:
* * ' \Sbri Wodeyar:
WB1 the Prfau Mhhtar be pleased 

ia atate:
(a) whether it is a fact that the 

Sooth African Government boycotted

the U.N. Trusteeship Committee pro-
ceedings concerning South West 
Africa and the report of the Gflotf 
Offices Committee which suggested 
partition of the country; and

(b) the proposals made by the 
Indian delegation on this report and 
whether they were accepted?

The Prime Minister and Minister «f 
External Affairs (Shri Jawaharial
Nehru): (a) Yes.

(b) The Indian Delegation stated 
in the General Assembly that the re* 
commendations of the Good Offices 
Committee on possibility of partition 
and annexation of the territory of 
South West Africa should not be 
accepted. As a result of joint efforts 
at India and several other countries 
the following resolution on the sub-
ject was adopted:

"The General Assembly
Having considered, with apprecia-

tion of the difficulties of that task; 
the report of the Good Offices Com-
mittee on South West Africa estab-
lished under resolution 1143 (XII)

1. Decides not to accept the sugges-
tions contained in the report of the 
Good Offices Committee that envisage 
partition and annexation of any part 
of the Territory as a basis for the 
solution of the question of South West 
Africa;

2. Invites the Good Offices Com-
mittee to renew discussions with the 
Government of the Union of South 
Africa to find a basis for an agree-
ment which would continue to accord 
to the Mandated Territory of South 
West Africa as a whole an inter- 
national status, and which would he 
in conformity with the principles and 
purposes of the United Nations;

S. Requests the Good Offices Com-
mittee in the conduct of its work te 
bear fully in mind the discussions 
held at the thirteenth session at t e  
General Assembly;

4. Requests the Good Offices Cam- 
mittee to submit a further report te
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the General Assembly at its four-
teenth session;

fl. Requests the Secretary-General 
to continue to provide the Good 
Offices Committee with all necessary 
«taff and facilities."

Zndo-Pakistan Agreement on Movable 
Property

—  /Shri D. C. Sharma;
Shri Rameshwar Tantia:

Will the Minister of Rehabilitation 
and Minority Affairs be pleased to 
refer to the reply given to Starred 
Question No. 28 on the 11th August, 
1058 and state the further progress 
made, if any, in the implementation 
of the Indo-Pakistan Agreement on 
movable property?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): There has 
been no further progress in the im-
plementation of the Movable Property 
Agreement.

Religions Shrines in India and 
Pakistan

829. Shri D. C. Sharma: Will the 
Prime Minister be pleased to refer to 
the reply given to Starred Question 
No. 38 on the 11th August, 1958 and 
state:

(a) whether any reply has since 
been received from the Pakistan Gov-
ernment with regard to the meeting 
of the Joint Committee set up for the 
preparation of lists of Hindu and 
Sikh religious shrines in West Pakis-
tan and the protection of the proper-
ties attached thereto and preservation 
« f  their religious sanctity; and

(b) if so, when the meeting is to be 
held?

the Prime Minister and Minister of 
•sternal Affairs (Shri Jawaharlal
N U n ); (a) and (b). No Sir. The 

Anal reply of the Government of Pak-
istan is still awaited. The High Com-
mission of India at Karachi are p itf- 
«tag them for it.

Surplus Labourers at Bhakra 9am
•SO. Shri Ram Kristen: Will the 

Minister of Labour and Employment
be pleased to state;

(a) whether it is a fact that a large 
number of labourers have been ren-
dered surplus at Bhakra Dam;

(b) if so, the number of labourers 
rendered surplus so far;

(c) the number of labourers to be 
rendered surplus on its completion;

(d) whether arrangements have 
been made by Government to re-
employ them; and

(e) if so, the nature of arrange-
ments made?

The Deputy Minister of Labow 
(Shri Abid Ali): (a) No.

(b) 18.
(c) 4,000 skilled workers and 8,000 

unskilled casual workers.
(d) and (e). Yes. A central coordi-

nating unit has been set up ii\a the 
Directorate General of Resettlement 
and Employment, Ministry of Labour 
and Employment, with a special officer 
to coordinate all deployment acti-
vities in cooperation with the major 
projects in the country, both in the 
public and private sectors. However, 
no immediate action at Bhakra is re-
quired at present, though the position 
will be constantly watched.

International Conference on Peaeeftri 
Uses of Atomic Energy

831. Shri Bam Krishan: Will th< 
Prime Minister be pleased to state 
the nature of decisions taken, resolu-
tion passed and recommendations 
made at the Second International 
Conference on the peaceful uses of 
Atomic Energy held in Geneva during 
September, 1058? ,

The Prime Minister and Minister « f 
External Affairs (Shri Jawahartal
Nehrn): The Conference was entirely 
scientific and technological and, ka
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accordance with its Rules of Proce-
dure; adopted no resolution* and took 
ao decisions. The Conference served 
the purpose of providing an extensive 
and objective exchange of information 
ewer a wide area of scientific and
technical knowledge on the peaceful 
applications of atomic energy, and
also afforded opportunities for useful 
personal contacts amongst a very 
large number of participating scient- 
ists.

Factory Buildings
fShrl Sabodh Hanada:
\_Shrl 8. C. Samanta:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to sell the
factory buildings in the Industrial 
Cstates; and

<b) if so, the procedure adopted and 
the facilities to be given to the pur-
chasers?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shasta):
(a) and (b). The pattern of assistance 

for schemes of Industrial Estates pro-
vides for factory buildings being 
given on rental basis, hire-purchase 
basis or out-right sale basis. Those 
who wish to take the buildings on 
hire-purchase basis have to make an 
initial payment of 20 per cent of the 
price. The balance 80 per cent should 
be paid in equated instalments spread 
over a period of 20 years. The pro-
cedure for giving factories on hire- 
purchase or out-right sale basis will 
have to be settled by the State Gov-
ernments concerned. But all sales 
will be subject to the condition that 
the purchasers comply with the rules 
and regulations of the Estate

loM wr Areas la the Andamans
mmm J*8brl Subodh Hanada;

' \  Shri S. C. Samanta:
WIH the Minister o f Commerce and 

M M r f  be pleased to state;
(a) whether the Production Com-

missioner's Report on the survey of

the prospective rubber areas in the 
Andamans has been submitted t»
Government;

\

(b) if so, when this has been sub-
mitted; and

(c) what are the main observation* 
made by the Commissioner in this re-
port?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastrt):

(a) Yes, Sir.
(b) Slst December, 1957.
(c) A summary of the main obser-

vations is laid on the Table of the 
Lok Sabha. [See Appendix Sir
annexure No. 19].
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Lay-off W am
U0 J'Shri S. M. Banerjee:

’ \Shri Tangauaanl:

Will the Minister of Labour aad 
Bmptoyxnent be pleased to state:

(a) whether lay-off wages in Kan-
pur have been paid in lull to the 
workers employed in Atherton West 
Kanpur Cotton Mills and Muir Mills 
Ltd.; and

(b) if not, the action taken by Gov-
ernment in the matter?

The Deputy Minister of Labour 
(Shri Abld All): (a) No.

(b) Necessary action for the reali-
sation of the dues as arrears of land 
revenue has been taken by the State 
Government in all cases where appli-
cations have been received from the 
■jnrkmm.

lMtttMta » f Chartered Acooa*tant»
n  fShrl Shres Narayan S ir  

\ shri Vajpayes:
Will the Minister of Commerce awl 

industry be pleased to state:
(a) whether the Committee appoint-

ed to review the working of the 
Institute of Chartered Accountants of 
India has finalised its work and sub-
mitted its report;

(b) if so, the important suggestions- 
and recommendations made;

(c) whether the report has been 
considered by Government; and

(d) if so, the decision taken?
The Minister of Commerce and 

Industry (Shri Lai Bahadur Shastri);
(a) Yes, Sir.

(b) A statement containing the in-
formation is laid on the Table of the 
Lok Sabha. [See Appendix 1U, 
annexure No. 21],

(c) and (d). The report is under
consideration. *•

Prime Minister's Circular to Ministries
fPandit D. N. Tiwary: 

j  Shri Bhakt Danhaa:
1 Shri Naval Piabhakar:
[  Shri Anirudh SJoha:

Will the Prime Minister be pleased 
to state:

(a) whether it is a fact that some 
time back he had expressed a great 
concern over extravagance in admi-
nistration and delays in routine ad-
ministrative matters in a Circular to 
the Ministries;

(b) if so, the nature of suggestions 
made by him; and

(c) the steps taken to implement 
those suggestions and with what re-
sults?

The Prime Minister and Minister 9 f 
External Affairs (Shri Jawaharial 
Nehru): (a) It is not customary to-
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disclose tiie contents of confidential 
papers. It may be stated however 
that the Prime Minister has fre-
quently addressed various Depart-
ments of Government as well as 
sometimes Chief Ministers of States, 
in regard to greater efficiency and 
economy in the administrative pro-
cesses.

(b) The principal suggestions have 
'dealt with further decentralisation of 
work and the delegation of financial 
and administrative authority. It has 
also been suggested that the system

-of repeated noting on files should be 
changed flnd that promotion to the 
higher grades should be by merit.

(c) A number of steps have been 
taken towards decentralisation and 
delegation of authority. A special 
work study team is also studying 
methods of work in various Ministries 
with a view to eliminating waste of 
time and energy. Some results have 
already been obtained as a result of 
suggestions made by this team.

CJP.W.D. Gcdown at Vinaynagar 
••

839. Pandit D. N. Tiwary: Will the 
Minister of Works, Housing and Snp- 

be pleased to state:
(a) whether any case of misappro-

priation of electrical goods from the 
GP.W.D. God own at Vinaynagar, 
New Delhi has been reported to Gov-
ernment;

(b) if so, the value thereof; and
(c) Dhce step6 taken to trace the 

same?
The Minister of Works, Hoasing and 

Supply (Shri K. G. Reddy): (a) Yes. 
Some electrical stores were drawn on 
approved indents by the duly autho-
rised Section Officer (elec.) for the 
execution of day today departmental 
works but these materials do not 
appear' to have been used on the 
woifcs. Nor *do they appear in 
accovnts rendered by Section Officer

(b) Approximately Re. 70,000.

(c) Departmental inquiry in the 
matter is in progress and the Section 
Officer concerned is under suspension. 
The matter is also under investigation 
by the Special Police Establishment 
The responsibility to be fixed on other 
concerned officers is also under exa-
mination.

Andhra Paper Mills, Rajamandbt?
/  Shri Nagl Reddy:
\  Shrlmati Parvathl Krisfcaan:

Will the Minister of Commerce and 
Industry be pleased to state:

(a) whether the Government of 
Andhra Pradesh has requested for the 
allocation of foreign exchange for the 
expansion ot Andhra Paper 
Rajamundxy;

(b) if so, what is the amount asked 
for; and

(c) whether the request has been 
acceded to?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) to (c). No formal application for 
allocation of foreign exchange for the 
expansion of Andhra Paper Mills has 
been received from the Government 
of Andhra Pradesh However, in view 
of the observation of the Licensing 
Committee that the foreign exchange 
requirements for their expansion 
scheme (estimated by the Develop-
ment Wing at Rs. 2*5 crores) B hou ld  
be reduced, the State Government are 
understood to be negotiating with the 
Trade Representation of the German 
Democratic Republic in India through 
State Trading Corporation of India 
(Private) Ltd. for import of Plant and 
Machinery. Their final proposals are 
still awaited.

Research in Handicrafts
fShri R C. Majhl:

'\ S h ri Anrobiade Ghesal:
Will the Minister of Commeree aad 

Industry be pleased to state:
(a) whether the Research Sections 

for conducting experiments m i
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raseatrch ia handicrafts have been 
■opened; and

(b) if so, hew many and where 
they have been located?

f t *  Minister ef Commerce and 
Industry (Shri Lai Bahadur Shastri): 
<a) Yes, Sir.

(b) Hie All India Handicrafts Board 
and the State Governments have 
opened the following Research Sec-
tions for conducting experiments and 
research in handicrafts:—

Bihar, West Bengal and Kerala. Xt Is 
given below:—

Place Number

V) At) India f  Delhi . 
Handicrafts « Bombay 
Board {

Oil State 
Governments.

Jammu & Kashmir 
(Srinagar) . 

Bombay . .
We t Bengal (Cal-

cutta)
Punjab (K aiIu ,  Dhar 

ramsaia)
Orissa (Cuttack)
U. P. (Lucknow, B* 

nans)
Madras (Rajapalayam, 

Adyar, Gudur) 
Madhya Pradesh 

(Bhopal) .

Labour Dispute Cases la Supreme and 
High Courts

N t Slut Kaghuaath Singh: Wilt
the Minister of Labour and Employ-
ment be pleased to state how many 
eases of labour dispute are pending 
at present in the Supreme or High 
Courts of India for over four, three, 
two and one year respectively?

The Deputy Minister ef Labour 
(Shri Abid Alt): The information is 
at present available in regard to 
Administrations of Tripura, Himachal 
Pradesh, Delhi and Manipur, and 
Btetee of Orissa, Andhra Pradesh, 
Madhya Pradesh, Uttar Pradeah,

Period of pendency No. of • 
cases 

pending

Pending over 4 years 
Pending over 3 fears 
Pending over 2 years 
Pending over 1 year

3
4

«9
189

Core Project

MS. Shri Damaai: Will the Minister 
of Planning be pleased to lay on the 
Table a statement showing the 
extent to which capital goods needed 
for our projects incorporated under 
“Core Projects’ of Second Five Year 
Plan have been imported or otherwise 
procured?

The Deputy Minister of Planing
(Shri S. N. Mfcahra): Attention is in-
vited to the information given on 
pages 85-87 in the Planning Commis-
sion document “Appraisal ang Pros-
pects of the Second Five Year Plan* 
which was laid on the table of the 
House in May last. Foreign ex-
change expenditure incurred or com-
mitted in respect of the ‘core* pro-
jects is almost wholly fbr the import 
of capital goods. In regard to capital 
goods obtained from internal produc-
tion, information is not available.

State Trading Corporation

844. Shri Damani: Will the Minister 
of Commerce and Industry be pleased 
to lay a statement on the Table show-
ing:

(a) the total quantity of Iron-ore 
exported by State Trading Corpora-
tion since it took over iron-ore ex-
ports in hand, year-wise; and

(b) the total quantity of iron-ore 
exports for two years immediately 
preceding the State Trading Corpora-
tion firing over the business of iron 
ore exports?
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th e IB ititir  «t Cwb m iw  n i  
Indastry (Shri Lai Bahartfor Shastri):
(a) and (b). A statement le given 

beto*}—

STATBMgNT
^  • *95^57 (July-June) 4>3S>«33 tons

*957-5® (July-June) 19.08,572 ton*
<9$8 (July-October) 6,82,364 tow

(fc) t954*55 (July-June) x ■ 02 million too*
1955-56 (July* June) 1 - 56 million ton*
1956-57 (July-June) *16,94,367 tom
•STC’s quota was restricted during tbe 

period to one-third of the total quota

b d u W al Estates in Orissa
MS. Shri Panlgrahl: Will the Mini-

ster of Commerce and Industry be 
pleased to state:

(a) whether the Orissa Govern-
ment have sent any proposal tor 
starting Industrial Estates in that 
State during 1958-59; and

(b) whether these proposals have 
keen approved?

Sh» Minister of Commerce and 
Indnstry (Shri Lai Bahadur Shastri): 
(*) Yfes, Sir. Two schemes for the 
establishment of Industrial Estates, 
one at Bourkela and another at Ber- 
Minpur have been proposed by the 
State Government to be implemented 
during 1958-59.

(b) The Government of India have 
accorded technical approval to both 
tbe schemes.

Orissa Textile Mills Limited

tM. Shri Panigrahi: Will the Min- 
fctter of Commerce and Industry be 
pleased to state:

(a) whether the Central Govern-
ment Investigated into the affairs of 
Orissa Textile Mills Limited; and

(b) If so, the result at such mvesti-
4patknw? *

fb e  IH9V& Minister of Commerce 
and ladstttry (Shri Sattoh Chandra):
(a) Yes, Sir, under the provisions of 
the Companies Act, 1986; and

<b) The report submitted by tb* 
Inspector did not establish any « -  
minal liability op the pari of the- 
management, nor did it call lor aajr 
action under the provisions of Com- 
panies A ct Extracts from the report 
relating to matters concerning ttap 
Ministry of Works, Housing & SuppSjr 
and the Department of Revenue, Min-
istry of Finance, were, however, 
passed on to them for such action as 
they might consider necessary.

Ford Foundation Project 
848. Shri Damanl: Will the Minis-

ter at Commerce and Industry be 
pleased to state:

(a) whether it is a fact that recent-
ly an American Economist and Fin-
ancial Expert visited the country 
under the Ford Foundation Project; 
and

(b) if so, whether any report has 
been submitted by this U.S. expert?

The Mlqfator of Commerce and 
Industry (Shri Lai Bahadur Shastri):

(a) Mr Harry J. Robinson of the 
Stanford Research Institute visited 
India for a study of foreign invest-
ment opportunities.

(b) He submitted two report* 
which are under Government's con-
sideration.

<Uftwmnfn« wm farferat

.

mm w m t' 

mrr vnrn ’ran f t
f«rr f r  :

(%) wr
^ n r  *  irt *  fawfewt
*nfe f^pr^r <ft, -&m  swhspi 

xfrr smpw *rrmJT»r jrt ̂ p tt 
finn»r ftwT vnsrr *n, «pi#

VITiTBr fwmr
# w *  w f im  | ;

(m) at** fa*

I ;
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( t )  w t & rv w m  if  wvs 
w f  $  f t  tot $**tt finm r fa * #  
jfH ftwferaf tJTfif «Bt
«nNt * «n r  imr 11 *wfew 
f « W T  v w r  « t t , « r c  w r  $  l i t e r  w a f t  

£  «fr *r# ?nfr £; ifft

{ * )  J T f t r f f ,  * n r

*$«rcnff mfinst * v t
w fircr WTfT^rrfr
* t  r $  $ ?

w w  *nft ( w  'i'ificff v r i *nft 
<«ft vw ifaim  ( * )  afr^tl

(m )  q a r  « r f r ^ r  v r *  t t  u t r ^ t  

*r $  « t t  f t » * r f t w r a r  v q v  M s  v  

v yfTT, ?* 5j5nf, m *  *  fircw 
athrmv #i?ir sm Tw *rp>w 
(jfa  fatarar # m )  ifm  » m « m  

i n  wpn*r ^  «pt*t »i$ *frn 
«m  «rr f t  fafcr *rrafa*r *rrtt 
f a rfew i tftK  ftrcsr * h r m

« h - < r c v T f t  a n r n r s n f t  * *  i « n f r  

w  ^ t t  » f r d  <1 irer
i J w r ^ m t r m  i 

W  (To  « r  v n f t  

fli? f i w r - s r w R  ^  s t f c t  n h r f x v  

i n r R v t ^ m f f  t f i n r  f f t f r 1 1  * * *

VBn V HWJTranFT l«wmd 
43TK»*Tf V HTT i^ftW Ĵ TTT Vt sfN«5

i^fr t ^ tt  ■«n%i faro 
Jr^TT « fW Tr<,4H faro
tbnrn  fr P fw <  <pf# ^  t ^ t  «r»m 
f  *pfffv w t t  sunf* v t^ n r  «r^  
s*g?r sftftr tm r f
*ror, W *  «w * % T O fr o r in n * r a  
i  fa ro  i  *mwt 11 f**& twrr, «rcro
*  WTTnPW (flrsfrWt)
* r  n m *  $ t o t  I  v x f a i  * *  « r
{i \.- *■»_ a  jLL^fRnHV WT WS WWt KTIMm % ?w -

f w r i  ftnj *w *n  M t  <r% 
*hrm

(«r) (w ). ?̂r ^ r t  «^d #
f^ ?r jpitt tjtut $  vnf t  ^nrraf^r 
^  ^ Rnrs«TT »rf^t vfs^prt 

f ^ f r  3rmr^, ®fTm  ̂
«f»r^R7wf irtr fjrarPrPff m  ^  
« t «t  ^  t t  ^nw

*i f̂ f^rr 3tt *m  i vn  ?*prr jttw |> 
w  | *rtr f^?5i it^rto ^  qf a f T<m; 
tftr r ^ r ^ i fk^t *  nft snfV ^  an 

»

Cdnstrnctioii of Central Chrrenunaat 
OBo m at New Delhi

859. 8hli Bam K rU iu : Will the
Minister ot Works, Hooslnt aaft 
Supply be pleased to state:

(a) the total amount spent during 
current financial year so far on cons-
truction of buildings for Central Gov-
ernment offices at New Delhi; and

(b) total amount of money to*, be 
spent during the remaining period of 
the current financial year?

The Minister of Works, Housing aal 
Sapply (Shri K. C. Beddy): (•>
About Rs. 33 lakhs, upto 30-9-1988, 
through the Ministry of Works, Hous-
ing and Supply.

(b) About Rs. 60 lakhs.

Second Five-Year Flaa

S81. Shri Morarka: Will the Minis-
ter of Planning be pleased to scat*:

(a) the revised allocations in (he 
Second Five-Year Plan for;

(i) agriculture;
(ii) irrigation;
(iii) Power; and
(iv) the industrial projects in the 

public sector;
(b) the total amounts spent so U r 

u&der e*ch of the ab6ve haritagfc 
ytar-itttfe; and
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(c) the physical targets set for each 
together with the achievements made 
so far?

The Deputy Minister of Pluming
(Shri S. N. Mlshra): (a) to (c). The 
anticipated expenditure and the 
achievement of physical targets dur-
ing 1956—59 have been indicated in 
"Appraisal & Prospects of the Second 
Five Year Plan”, published in May, 
1958. The information regarding 
changes in the Plan outlay under 
different heads of development will 
be furnished in a document to be 
presented to Parliament in the course 
of this session. Some indication will 
also be given 3bout the physical tar-
gets corresponding to the outlay.

Foreign Cotton Import
852. Shri Morarka: Will the Min-

ister of Commerce and Industry be
pleased to state:

(a) the total foreign cotton import-
ed in India year-wise during the 
last 4 years;

(b) the value of such cotton; and
(c) the reasons for allowing these 

imports?
The Minister of Commerce and 

Industry (Shri Lai Bahadur Shastri):
(a) and (b). The quantity and value 
of foreign cotton imported into India 
during the last four cotton seasons 
were;

Year Quantity 
(in ‘ooo’ 

bales)

Value
(inR->.
lakhs)

*954-55 527'? 44,76-42
1955-56 580-3 48,13 35
1956-57 6 iO-8 50,41-83
1957-58 197-8 31.70-72

(«) Cotton grown in India is most-
ly of the short staple varieties and is 
used only in the production of coarse 
and medium doth. The country’s 
requirements of long staple cotton 
which is used in the manufacture of 
fine and superfine cloth have to be

largely met by imports. Some of the “ 
Textile Mills are aligned for produc-
tion of fine and superfine cloth only.

Aid to Eastern Plywood Company
853 X  Sbri WarJor:

"\Shri Vasudevan Nair:
Will the Minister of Commerce and 

Industry be pleased to state:

(a) whether Government have re-
ceived any representation from the 
Eastern Plywood Company of Bali- 
patam, Cannanore District, Kerala 
State regarding aid; and

(b) if so, what steps Government 
have taken thereon?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) and (b). The only representation 
which Government have received 
from the Eastern Plywood Company 
of Balipatam is in respect of the en-
hancement of their tea-chest capacity. 
The tea-chest capacity allowed to the 
factory has been assessed in accord 
with the policy followed by the Gov-
ernment and no increase of the same 
is possible. However, as a temporary 
measure of relief, it has been decided 
to consider proposals for transfer o f 
unutil :sed capacity of certain fac-
tories to others (including Eastern 
Plywood Company) on “mutual agree-
ment basis” provided the South Indian 
Plywood Manufacturers’ Association 
can secure such an arrangement 
amongst its constituents and the 
Association has been advised 
accordingly.

Agricultural Equipment
854. Shri Mohan Swamp: Will

the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government have 
licensed the firm of Pashabhai Patel 
to manufacture a complete line of 
earth moving equipment; and

(b) If so, the details thereof?
The Minister ef Commeroe m *  

Industry (8hri Lai Bahadur Shastri):
(a) and (b). Messrs Pashabhai Patti
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& Company (Private) Limited, Bom-
bay, have been licensed, under the 
Industries (Development and Regula-
tion) Act, 1951, for the manufacture 
of certain items of earth moving 
equipment as detailed below;—

Ite.Ti Particulars o f licence

1. Track pait for T o  meet the replace- 
crawlei t,actors; m ert requiremei t of

abo It 2,000 track-type 
tractori per annum. 
Licence was grat’.ted on 
17-4-1957.

2. B ll.'o zcr ard 60 Nos. per annum of
Scraper attach- each attachmert. L i-
ment, . cence was granted on

2-8-1957.

Salt
855. Shri P. R. Patel: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether prospects of salt manu-
facture in Santalpur Taluk of Banas- 
kantha District have been explored;

(b) whether any requests to grant
licences for manufacture of salt in 
this area have been received; and

(c) if so, action taken in the mat-
ter?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) No. Sir.

(b) A request for the grant of a 
licence for manufacture of salt on an 
area of 100 acres in the Banaskantha 
District was made to Government in 
August, 1958.

(c) In view of the overproduction
of salt in the country and the conse-
quent slump in the salt industry, the 
Government of India have decided, 
on a recommendation made by the 
Central Advisory Board of Salt, that 
no new licences for the manufacture 
of salt or for extension of existing salt 
works should be issued for the present. 
Accordingly, the party was informed 
that no licence could be granted to 
him.

Salt Manufacture
856. Shri P. R. Patel: Will the Min-

ister of Commerce and Industry be
pleased to state:

(a) whether it is a fact that for 
salt manufacture in less than ten 
acres of land, the District Magistrate 
cum-Collector is authorised to grant 
licence for salt manufacture and also 
to grant lands for the purpose;

(b) whether such requests to grant
licences and lands for salt manufac-
ture have been rejected for the 
Banaskantha District; and

(c) whether the Central Govern-
ment had received any communica-
tion in the matter?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) Licences for salt manufacture are
granted by the Salt Department as 
laid down in the Central Excise 
Rules, 1944. In the case of lands 
belonging to the State Government, 
the District Magistrate-cixm-Collector 
is authorised to grant leases of land 
for salt manufacture. =

(b) It is understood that requests
for lease of land for salt manufacture 
were rejected by the State Govern-
ment in the light of the decision 
reached by the Government of India 
on the recommendation of the Cen-
tral Advisory Board for Salt, that in 
view of the overproduction of salt in 
the country and the consequent slump 
in the salt industry, no new licences 
for manufacture of salt or for exten-
sion of existing salt works should be 
issued for the present.

(c) The action taken by the State
Government was in consultation with 
the Salt Department.

N.E.FJV.

857. Shrimati Mafida Ahmed: Will
the Prime Minister be-- pleased to 
state:

(a) how many oflfkes of the 
N.E.F.A. Administration are located in 
rented houses in Shillong and the
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•mount p«i4 as house rent yearly; 
and

(b) whethfer Government have any 
tthcue to construct buildings to ac- 
commodate these offices and if so, 
where?

Ike Prime Minister and Minister of 
fattens! Affairs (Shri Jawaharlal 
Nehru): (a) There are altogether
seven offices of the NEKA Adminis-
tration located in rented houses at 
Shillong. These include the offices of 
the Heads of Departments and the 
Iiispector-General of Assam Rifles 
'Hie annual rental for these buildings 
amounts to Rs. 92,724.

(b) There is a scheme for the cons-
truction of a permanent NEFA Secre-
tariat building at Shillong but its 
implementation has been deferred 
pending a firm decision regarding the 
ultimate location of the Headquarters 
as well as due to general financial 
stringency.

Bicycle Factory in Assam
8S8. Shrimatl Msflda Ahmed: Will 

the Minister of Commerce and Indus-
try be pleased to state whether it is 

■« fpct that licence has been given by 
Government to start »■ bicycle factory 
in Assam in Private sector?

Hie Minister of Commerce and 
Enflttstry (Start Lai Bahadur ShaaM): 
Yes, Sir. A licence has been issued 
to Messrs. Everest Industrial Corpora-
tion, Gauhati, in July, 1958 for the 
establishment of a bicycle factory at 
Gauhati for the manufacture of 80,000 
bicycles, per ahnum on single shift

Subsidised Industrial Boosing Scheme
*59. Shri fe. Madhoandan Ban: WU1

ffit Minister of Works, Heoslhg and 
8VPP>y be pleased to state:

(a) whether the Government is 
aware of t£e fact that the houses cons-
tructed under the Subsidised Indus-
trial Bousing Scheme in Telengana 
(Andhra Pradesh) have remained un-

-occupied since long;
(b) if so,, what Art the reason* 

-ft*refer; abfi

(e) the action taken by qpfn **  
ment in the matter? 1 ' f '

M e iMVitty Minister of 
Boastag and Sappty (Shri A n ! « .  
Chanda): (a) Yes.

(b) The Andhra Pradesh Govern* 
ment have reported that out of 2^ 6  
houses built at various places ta 
Telangana Region (Andhra Pradesh),. 
480 houses built at Warangal are now 
lying vacant for want of amenities 
like water and electricity etc.

(c) The State Governments are en-
deavouring to provide the essential 
amenities.

Accommodation for Workchargei 
Staff or C.P.WJ>.

800. Shri Tangamani: Will the Min-
ister of Works, Housing and Suppfr 
be pleased to state:

(a) whether it is a fact that Gov-
ernment had agreed to allot 100 W  
Type Quarters to the workcharged 
staff of the C.P.W.D. in Delhi;

(b) if so, whether the quarters have 
been actually allotted to them; and

(c) if not, the reasons therefor?
The Minister of Works, Hoostag mm*. 

Snpply (Shri K. C. Beddy): (a) Yes.
(b) No.
(c) The quarters could not be allflfe- 

ted earlier as they have become ready 
for occupation only recently. Eligi-
ble members of the work c h a rg e d  
staff have been invited to submit 
applications for their allotment by 
December 6th. Allotments will bk 
made soon thereafter to the applicn- 
cants in the order of their seniority 
determined according to the length i t  
stay in Delhi.

O cn tofam t «t feeek Salt Mlnm
•61. Shri Hem BaJ: Will the Mink  ̂

ter of Commerce and Induriij m  
pleased to state:

(a) whether K tt a fktit that *  « *  
at taqpea orie c# «e  wm  yuiBU t



Amiorrt 91MJCWBSR 1858' Written Answer* 3ttt*

during the Jftnt H *» ? « r  Flan for 
tiM development at Bade Salt Mines 
In Mandi District and the setting up 
of a factory at JogSndranagar; and

lb) if so, the amount spent so far 
on it year-wise upto October, 1958.

The Minister of Commerce and 
h t o try (Shri Lai Bahadur Shastri):
<a) Yes, Sir.

(b) Before launching on the actual 
programme, it was considered neces-
sary to make a detailed geological and 
technical survey. As a result of the 
geological survey, it was decided to 
first prove the existence of deposits 
by means of drilling. The drilling 
operations at a cost of Rs. 2*19 lakhs 
commenced in 1952 and ended in 
1955 Although the finding indicated 
that the reserves would last for at 
least 10 years, the geological survey 
was of the view that the result was 
inconclusive and advised a further 
programme for proving the deposits 
Accordingly a project for sinking two 
shafts was undertaken in 1957 at an 
estimated cost of Rs. 13‘61 lakhs. The 
cost of the portion of work completed 
so far is about Hs 60,000 This pro-
ject vn'll not only help m estimating 
further reserves, "but is expected to 
double the present production

The original scheme for installing a 
salt refinery at Joginder Nagar has 
had to be deferred for the time 
being

Tibetan Refugees in India
862. Shri Wodeyar: Will the Prime 

Minister be pleased to state:
(a) whether it is a fact that the 

Government of India have imposed 
certain restrictions on the Tibetan 
Refugees in India; and

(b) if so, the nature thereof?
The Prime Minister and Minister 

off External Affairs (Shri Jawaharial
Nehru): (a) and (b). A number of 
persons from the Tibet region of 
China are now residing in India. 
H ey have been asked not to indulge 
is my political activities white they 
are in India.
M l (Ai> LSD.—4.

Employment In SmaS Scale lud iW w
MS. Shri Jhulan Btaha: Will the

Minister of Commerce and Industry 
be pleased to state whether any 
assessment has been made about the 
progress of employment during the 
last five years in the small scale in-
dustries as compared with the large 
scale industries?

The Minister ef Commerce and 
Industry (Shri Lai Bahadur 8hastri):
No, Sir No such survey has so far 
been undertaken

T.B. Patients in Tripura

864. Shri Dasaratha Deb: Will the 
Minister of Rehabilitation and Mino-
rity Affairs be pleased to state:

(a) the number of T. B patients
among the displaced persons of Tri-
pura, examined m 1955, 1956, 1957
and 1958;

(b) the number of women and 
children among them;

(c) what measures are being taken
to treat them in Sanatoria and Hos-
pitals, and *•

(d) whether it is possible to create 
a segregation centre in Tripura for 
these patients*

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) to (d). 
A  statement is laid on the Table of 
the Sabha [See Appendix III, 
annexure No. 22.]

Import Licences

865. Shri Dal jit Singh: Will the
Minister of Commerce and Industry 
be pleased to refer to the reply given 
to Unstarred Question No. 2798 on 
the 25th September, 1958 and state:

(a) the number of applications for 
import licences for raw materials for 
use in manufacturing medicines dur-
ing 1957-58 and 1968-59 so far; and

(b) the number of applications re-
jected?
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The Minister of Cw m w  and 
ladastrj (Shri Lai Bahadur Shastrl):
(it) and (b). The raw materials that 
go into the manufacture of medicines 
lure many and they fall under differ-
ent serial numbers o f the Import 
Trade Control Schedule. Further, the 
same raw materials or at least many 
of them are used in the preparation 
of products other than medicmes. It 
is, therefore, not possible to say how 
many applications were received for 
import of raw materials for use in 
manufacturing medicines only and 
how many were rejected.

Sanction of loan to West Bengal 
Government

166. Shri Panlgrahl: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether the West Bengal Gov-
ernment asked from the Government 
of India a sum of Rupees three crores 
(approximately) for distribution as 
loans to the displaced persons liv-
ing outside camps; and

(bV if so, the action taken thereon?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b). 
The Government of West Bengal have 
asked for a provision of Rs. S'18 
crores for disubursement of loans to 
the displaced persons living outside 
camps during 1959-60. The demand 
relates to the Budget proposals for 
1959-60 received from the State Gov-
ernment and the matter is under exa-
mination along with the other budget 
proposals of the State Government.

Bonhora Colliery, Assam
967. Shrfmatl Bern Chakravartty: 

Will the Minister of Labour and Em- 
fftoymeot be pleased to state:

(a) whether it is a fact that the 
instruction sent to the Regional Labour 
dommissioner, Calcutta to proceed to 
A»s«m to try for a negotiated settle-
ment between the workers and em-

ployers of Borshora Colliery, iflm l 
has not been carried out; and

(b) if so, the reasons therefor?
The Deputy Minister of Lakoar 

(Shri Abid All); (a) and (b). The 
Regional Labour Commissioner, Cal-
cutta, has been asked to discuss out-
standing matters with the representa-
tives of the management and the 
workers during his forthcoming visit 
to Shillong.

Technical School at Takyal 
(Manlpnr)

*68. Shri L. Aclnw Singh: Will the 
Minister of Labour an 1 Employment
be .pleased to state;

(a) whether the Government has 
finally decided to start the technical 
school proposed to be built at Takyal 
in Manipur as originally planned;

(b) whether the proposal to merge 
it with the Adimjati Technical Insti-
tute was turned down; and

(c) if so, the reasons thereof?
The Deputy Minister of Labour 

(Shri Abld All): (a) The Institute 
will be located in a place considered 
most suitable by the Manipur Admi-
nistration

(b) Yes.

(c) It was not possible to integrate 
the training programmes of both tha 
Institutes.

Silk Processing Factory ia 
Punjab

569. Sardar Iqbal Singh: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a silk 
processing factory is proposed to be 
set up in the Punjab;

(b) if so, whether the details of the 
project have been worked out;

(c) the total amount to be spent to 
set up the factory; and

(4) whether this factory will be 
run in public sector or private sectofr?
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I t*  M atter ef Commerce and 
Industry (Shri Lei Bahadur Shaetri);
(a) No, Sir.

(b) to (d) Do not arise

Small Industrie* Bervlee Institute, 
Bombay

170. Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the small factories of 
Bombay have taken technical assist* 
ance from the Regional Small Indus-
tries, Service Institute of Bombay; and

(b) if so, the extent thereof’
The Minister of Commerce and 

fedustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir

(b) 4,300 Small Scale Units m Bom-
bay State were given technical assist-
ance up to the end of October, 1958

Handicrafts
871 Shri Pangarkar: Will the

Minister of Commerce and Industry
be pleased to state:

(a) whether Government propose to 
extend any assistance to the Bombay 
Government for the development of 
handicrafts dunng the Second Five 
Year Plan, and

(b) if so, the total amount allotted 
and proposed to be allotted during 
the remaining period of Second Five 
Year Plan*

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):

(a) Yes, Sir.
(b) A provision of Rs 35 lakhs hat 

been made in the Second Five Year 
Plan lor the development of handi-
crafts in Bombay State. However, in 
view of the re-appraisal of the Plan, 
this provision may have to be revised 
Actual allotments are made from year 
to year depending on the over-all fin-
ancial position, the types of schemes 
proposed by the States, the progress 
made ctc etc The following assist-
ance has been sanctioned by the Cen» 
tral Government so far during the 
period of the current Plan:—

Grant Loan 
Rs Rs.

1956-57 4,37,920 10,000
1957-58 2,42,620 1,63,1)25

The allocation of Central assistance
for 1958-59 is Rs. 2 5 lakhs as grants 
and Rs 1 5 lakhs as loans.
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Faetortei in Fmjab
878. Shri Daljit Singh: WU1 the

Minister of Labour and Employment
be pleased to state:

(a) the total number of factories, 
if any, and labourers in Punjab which 
come directly under the Government 
of India at present; and

(b) the names and the location of 
such factories?

The Deputy Minister of Labour 
(Shri Abid All): (a) and (b).

Name and Location Average
of the factories daily

employ-
ment.

(1) Government of India
Printing Press, Nilokheri,
District Kamal. 89

(2) Government of India
Press, Faridabad, District
Gurgaon. 99

'3 ) Government of India
Press, Simla 547

(4) K. S Railway Work-
shop, Kalka, District
Ambala. 1,809

(9 ) ‘Carriage and Wagon
Repair Centre, Jagadhari,
District Ambala 1,977

( 6) Northern Railway
Workshop, Amritsar. 1,396

(7) Bridge Workshop,
Jullundur Cantt. 790

(8) Northern Railway
Wheel Shop, Rajpura,
District Patiala. 105

Besides the above, there are some 
Defence factories located in the State 
of Punjab. It will not be in the 
public interest to disclose their names 
and locations.

Cashewnnt Factories
874. Shri Assar: Will the Minis-

ter of Commerce and Industry be 
pleased to state:

(a) whether it is a fact that cashew- 
nut industry is in great difficulty in

Malven District Ratnagiri, Bombay 
State;

(b) whether it is a fact that some 
factories are already closed and the 
remaining are going to be closed;

(c) whether Government have 
made any attempt to solve their diffi-
culties;

(d) whether Government is aware 
that unemployment is increasing day 
by day owing to the closing of 
cashewnut factories; and

(e) if so, the steps taken to re-open 
the factories?

The Minister of Commerce and 
Industry (Shri Lai Bahadur Shastri):
(a) to (e). A statement is given be-
low:—

S t a t e m e n t

The cashew-nut industry in Ratna- 
giri District of Bombay State has 
been experiencing difficulties for the 
last several years. It is reported that 
4 factories have closed down m the 
last 4 or 5 years and only one factory 
employing about 500 workers is in 
operation The main reason for the 
elosure of the factories is the shortage 
of finance Difficulty experienced in 
getting Tegular supplies of raw cashew- 
nuts is also one of the many other 
reasons

The State Government have launch-
ed a 4-year Scheme for increasing 
cashcw-nut cultivation in the district 
by giving financial help in the form 
of loan to cultivators, in addition to 
leading out Government lands for 
cashew cultivation The possibility 
of organising the industry on a co-
operative basis is being explored.

Rehabilitation of Ex-Criminal Tribs 
Families from Pakistan

fShri Nagi Reddy:
875.  ̂ Shrimati Parvathi 

[  Krishnan:
Will the Minister of Rehabilitation 

and Minority Affairs be pleased to 
state:

(a) the number of ex-criminal 
tribe families who migrated to East 
Punjab from Pakistan after partition;
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(b) the number of such families 
who were originally settled on land 
in Multan, Montgomery and Jhang 
districts;

(c) whether they were allotted land 
in East Punjab after migration in 
lieu of lands held by them in Paki-
stan;

(d) whether it is a fact that some 
of those families have been served 
with cvic-tinn notices; and

(e) if so, the reasons therefor and 
the arrangements being made for 
their alternate settlement?

The Deputy Minister of Rehabilita-
tion (Shri P. S. Naskar): (a) and (b). 
Statistics on the basis of the status 
or occupation of persons who migrat-
ed to India from West Pakistan were 
not maintained and it is, therefore, 
not possible to give the number of 
ex-criminal tribe families who mig-
rated or th.’ number of such families 
who were originally settled on land 
in the various districts of East Pun-
jab

(c) Land was allotted to all dis-
placed persons who had claimed that 
they were displaced agriculturists 
from West Pakistan. Allotments were 
made cither on the basis of docu-
ments in the possession of these per-
sons or on the basis of oral evidence.

(d) and (e). Eviction notices have 
been served on such of these tempo-
rary allottees as were found on a 
scrutiny of jamabandis not to have 
owned land in Pakistan and who had, 
therefore, obtained their allotments 
originally by making false statements 
Notices have also been given to those 
persons who had secured excessive 
allotments on the basis of exaggerated 
claims, to surrender the extra 
land in their possession. There can 
be no question of making alternative 
arrangements for persons who secured 
land allotments by misrepresentation 
or fraud.

Documentary on the life of 
the people of Hilly Regions 

of IJ. P.

876. Shri Bhakt Darshan: Will the 
Minister of Information and Broad-
casting be pleased to state:

(a) the names of the documentaries 
produced so far depicting the life of 
the people of hilly regions of Uttar 
Pradesh particularly Paun-Garhwal 
and Tehri-Garhwal;

(b) the other proposals for the 
production of documentaries regarding 
the above regions; and

(c) the steps being taken for the 
implementation of above proposals?

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) Two
documentary films, namely, “Holy 
Himalayas” m black and white and 
“Kumaon Hills” m colour have been 
produced about the hilly regions of 
Uttai Pradesh In addition to these, 
Government have produced four docu-
mentaries, viz., “Ganqa", “Indo-Gange- 
tic Plain” , “Physical Feature^ of 
India” and “Call of the Mountains”  
which contain shots of Garhwal area

(b) None at present
(0) Does not arise.

Hostile Nagas

877. Shri Raghunath Singh: Will the 
Prime Minister be pleased to state:

(a) whether it is a fact that 
Vikhety Sema, a Naga interpreter of 
Mokokclung was shot dead in his 
village on Saturday on 8th Novem-
ber, 1958 by Naga hostiles and his 
brother was also kidnapped and 
killed; and

(b) if so, what are the details of 
the incidents’

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): (a) and (b). According to 
our information two Dobhashis, 
Vikheto Sema (not Vikhety 
Sema) and Hukiya Sema, were
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kidnapped by Naga hostiles 
on the night of 10th September, 
1958. Some villagers who went to 
secure their release were asked to 
provide Rs. 25,000 as ransom for the 
release of both. Vikheto Serna was, 
however, released by the hostiles on 
the 0th October, 1958, and he returned 
to his village.

Vikheto Serna who was staying 
with an army picket returned to his 
house on the 8th November, 1958, but 
he was shot dead the same day at 
10.30 hours.

Rukiya Sema was kept in detention 
and it is not known whether he has 
also been murdered.

Five suspects in this case have been 
arrested so far.

Second Five Tear Flan
878. Shri Daljit Singh: Will the 

Minister of Planning be pleased to 
state:

(a) whether the Punjab Govern-
ment* have submitted to Planning 
Commission the estimates of financial 
resources for the remaining years of 
the Second Five Year Plan period; 
and

(b) if so, the details thereof and 
suggestions made in this regard?

The Deputy Minister of Planning 
<8hri S. N. Mishra): (a) Yes, Sir

(b) The estimates furnished by 
the Government of Punjab were dis-
cussed between the Planning Commis-
sion and the State Government in 
October. These estimates are includ-
ed in a document which was submit-
ted to the National Development 
Council earlier this month. The 
document will be placed on the Table 
of the House shortly. At these dis-
cussions, measures for raising addi-
tional resources, such as assessment, 
and recovery of betterment fees, 
special assessment on agricultural 
land used for non-agricultural pur-
poses, improvement in "tax administra-
tion, intensification of the small sav-
ings drive, etc., were considered

jointly by the Planning Commission 
and the State Government. Further 
discussions on the resources position 
for 1959-60 will take place shortly.

Employment Exchange
878. Shri Daljit Singh: Will the 

Minister of Labour and Employment
be pleased to state:

(a) the total number of persons 
registered with the various Employ-
ment Exchanges in Punjab from the 
1st January to the 31st October, 1958; 
and

(b) the number of them who have 
been provided with jobs?

The Deputy Minister of Labour 
(Shri Abid Ali): (a) 139,663

(b) 25.085

Export of Coir Products
880. Shri Achar: Will the Minister 

of Commerce and Industry be pleas-
ed to state the quantity and value 
of coir products exported in the years 
1956. 1957 and 1958 so far?

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri): A
statement is laid on the Table of the 
Lok Sabha [Se«* Appendix III. an-
nexing No. 23.1
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rnblicity Vans
M2. Shri Hem Raj: Will the Minis-

ter of Information and Broadcasting
be pleased to state:

(a) the names of the States in 
■which publicity vans of the Central 
Government are operating; and

(b) the mam items which they it— 
lease for public education9

The Minister of Information and 
Broadcasting (Dr. Keskar): (a) A
statement is laid on the Table of Lok 
Sabha [Set* Appendix III annrxun 
No 24.1

(b) The main object is to publicise 
and educate the public on the Fi\e 
Year Plan, its salient features, tar-
gets and attainments. This is done 
through film shows, distribution of

publicity literature and display *f 
posters.
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Ashoka Hotels Limited
884. Shri Radhamohan Singh: Will 

the Minister of Works, Housing and 
Supply be pleased to state:

(a) whether the work of the cons-
truction of the Ashoka Hotels was 
carried out by the Ashoka Hotels Ltd. 
through its own agency or through a 
contractor; and

(b) whether Government lent or 
deputed any of its officers to super-
vise the work of construction in view 
of the huge sum of money granted 
to the Company?

The Minister of Works, Housing 
and Supply (Shri K C. Reddy): (a)
The work of construction of the 
Ashoka Hotel building* etc was en-
trusted tq contractors .

(b) Yes Government lent to the 
Company, on foreign servicc terms, 
a number of its officers, to supervise 
the work of construction
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PAPERS LAID ON THE TABLE

A d m i n i s t r a t i v e  R e p o r t s  o f  C e n t r a l  
S i l k  B o a r d

The Minister of Industry (Shri 
Manabhai Shah): Sir, I beg to lay ,
on the Table a copy of each of two 
Half-Yearly Administrative Reports 
of the Central Silk Board for the 
period from 1st October, 1957 to 31st 
March, 1958 and 1st April, 1958 to 
30th September, 1958. [Placed m 
Library. See No LT-1069/58.]

R e p o r t s  o f  T a r i f f  C o m m i s s i o n

Shri Manubhai Shah: Sir, I beg to 
lay on the Table, under sub-section
(2) of Section 16 of the Tariff Com-
mission Act, 1951, a copy of each of 
the following papers:

(i) Report (1958) of the Tariff 
Commission on the continu-
ance of protection to the 
Caustic Soda and Bleaching 
Powder Industry.

(ii) Government Resolution No 
32(2)-T.R./58 dated the 29th 
November, 1958. [Placed m 
Library, See No. 1070/58.]

(lii) Report (1958) of the Tariff 
Commission on the continu-
ance of protection to the 
Electric Motor Industry.

(iv) Government Resolution No. 
ll(l)-T R ./58  dated the 29th 
November, 1958. [Placed in 
Library, See No. LT-1071/58.]

A m e n d m e n t s  t o  C o m p a n i e s  ( C e n t r a l

G o v e r n m e n t ’s  G e n e r a l  R u l e s  a n d
F o r m s ) .

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
Sir, I beg* to lay on the Table, under 
sub-section (3) of Section 642 of the 
Companies Act, 1956, a copy of each 
of the following Notifications making 
certain further amendments to the

Companies (Central Governments) 
General Rules and Foims, 1966c:—

(i) G.S.R. No.lQ26 dated the 1st 
November, 1958.

(ii) G.S.R. No. 1108 dated the 22nd 
November, 1958 | Placed in 
Library. See No. L.T-1072/58].

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS 

T h i r t y - f i r s t  R e p o r t

Sardar Hukam Singh: (Bhatinda):
Sir, I beg to present the Thirty-flrst 
Report of the Committee on Private 
Members’ Bills and Resolutions.

ELECTION TO COMMITTEE
R a j g h a t  S a m a d h i  C o m m i t t e e

The Minister of Works, Housing 
and Supply (Shri K. C. Reddy): Sir,
I bog to move:

That in pursuance of clause (d) 
of sub-section (1) of Section 4 
of the Rajghat Samadh. Act, 1951, 
as amended by the Rajghat 
Samadhi (Amendment) Act, 1958, 
tho members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from amongst them-
selves to serve as members of the 
Rajghat Samadhi Committee sub-
ject to tho other provisions of the 
said Act
Mr. Speaker: I will put this to the 

vote of the House, but in view of 
what transpired yesterday regarding 
disqualification of hon. Members, I 
would suggest that whenever any hon. 
Minister moves that any hon. Member 
of Parliament should serve on any 
committee outside the Parliament he 
should also state whether that will 
entail any disqualification. I would 
like that in the margin it may be 
noted whether there is any disquali-
fication to be incurred or no disquali-
fication is to be incurred. Then it 
win improve the situation and hon. 
Members will get to know what ex-
actly is the position.
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Shrimati Rena Chiknnrttjr
(Basirhat): I want to know whether 
if we pass it by the vote of the House 
it will automatically remove the dis-
qualification If we have once passed 
the Bill, I think it will be the inter-
pretation of the BUI that will come 
in

Mr. Speaker: No A law is neces-
sary By mere Resolution wu cannot 
remove the disqualification 

It is only for the purpose of know-
ing that I said that If hon Members 
have an idea as to what exactly is the 
position then thev will look into it 
and raise an objection whether the 
motion ought to be allowed or ought 
not tu be allowed 

Shri Naushir Bharucha (East Khan- 
dr<-ii; May I point out that alieady 
hon Members have accepted officers 
of certain bodies at the behest of 
Parliament Now they are rendering 
themselves liable to the penalty 
because it is not yet certain, even 
after passing the present Bill, whether 
they will be disqualified or not 
Thtiefore I submit that something 
should be done on that score 

Mr Speaker: Not on this motion 
I have merely referred to it to bring 
it to the notice of the House the dis-
qualification or otherwise because 
they have no opportunity to look into 
the details of the proceedings and 
what they have to do in relation to 
any particular committee That is the 
object of my statement and nothing 
more The other matters will be 
considered at the proper time 

The question is:
"That in pursuance of clause

(d) of sub-section (1) of Section 
4 of the Rajghat Samadhi Act, 
1951, as amended by the Rajghat 
Samadhi (Amendment) Act, 1958, 
the members of Lok Sabha do 
proceed to elect, in such manner 
as the Speaker may direct, two 
members from amongst them-
selves to serve as members of the 
Rajghat Samadhi Committee sub-
ject to the other provisions of 
the said Act”

The motion v>as adopted

12.06 hra.

PARLIAMENT (PREVENTION OP
DISQUALIFICATION) BILL—contd

Mr. Speaker: The House will now 
take up further consideration of the* 
Parliament Prevention of Disqualifica-
tion Bill, 1957, as reported by the 
Joint Committee and the amendments 
moved thereto

Shu D C Sharma may continue his 
speech We have already exceeded 
the time allotted The total time
taken is 17 hours wheieas time
allotted was 15 hours I will apply
the guillotine in half an hour

Shri D. C Sharma (Gurda^pur) 
Sir, I was submitting yesterday that 
the principle enunciated in clause 3 
is at \arumcc with the principle that 
we aic gong to follow in the Sche-
dule Part I and Part II The princi-
ple in clause 3 is the principle of 
inclusion Wc are throwing open the 
gates of the Lok Sabha to several 
categories of persons But the 
principle enunciated in the Schedule, 
Part I and Part II is contrary to tha* 
There. we follow the principle of 
exclusion and, I should be permitted 
to say, with a vengeance Now, as if 
this was not enough an hon Member 
of this House has moved amendments 
in which he has listed a large number 
of compan es whose membership will 
incur disqualification for being a 
Member of Parliament I think thi» 
is contrary of practice, contrary to 
usage and also contrary to the rew 
pi me pies that are being enunciated 
in this Bill

There aie certain bodies to which 
we are entitled for representation 
undei certain Acts passed by 'his 
House We have got so manv bodies 
So many statutory bodies are there 
At the same time there aie certain 
bodies to which persons are entil'ed 
for i cpresentation bv the Acts pas,od 
by State Governments I ask tm* 
qu< stion of the hon Minister Do we 
mean to say that we passed that in 
a fit of absent mindedness* Do we
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{Shri D. C. SharmaJ 
mean to say that we passed, theac 
Acts without knowing their implica-
tions and their repercussions? Do we 
mean to say that the State Govern-
ments passed those Acts without 
having the objectives of the Welfare 
State in view?

18.09 km.

[Mr. Deputy-Speakjer in the Chair]

I think the answer to all these ques-
tions will be found to be in the nega-
tive. These Acts were passed with 
full knowledge of the duties of the 
Lok Sabha, the duties of the Members 
•of Parliament and the dutie* of the 
Members of the State Legislatures. I 
•do not think that any purpose will 
be served by taking away 'rom them 
those duties which they have been 
normally discharging all these days.

(Prevention «f
Disqualification) Bill

He said that we should widen the scope 
of our activities, that Members ... 
Parliament and State Legislatures 
should try to touch life at as many 
points as possible. It is a very welcome 
thing that he said it, but he takas 
away with one hand what he gives 
with the other. For instance, he tries 
to pass an Act while at the same time 
he wants us not to go in for those 
things which are our legitimate right.

Just now there was a motion to elect 
two Members to the Rajghat Samadhi 
Committee If a thine like that alse 
comes under the provision*' of this 
Act, I will be very unhappy, but i* 
will come because I know the* any 
kind of thing which we do outside 
this House mostly and mainly, by far 
and large, will be affected by the pro-
visions of this Bill.

Again take the distinction which 
has been made between Chairman. 
Secretary and Members. Tnere are 
some bodies where the chairmen sre 
•disqualified, wretaricp are disqualified 
and tht member.*; are also dis'juali-
fted. There are other bodies where 
the chairmen and secretaries arc dis 
qualified but the members are not 
disqualified. I do not see any princi-
ple involved in this. What is the 
■function of the Chairman of a statu-
tory body or a non-statutory body9 
'What are the functions of a director 
or a member’’ I th>nk they are there 
primarily in an advisory capacity. 
They are the sentinels of this House 
kept on those bodies to see that the 
policies of the Parliament are imple-
mented as fully and as judiciously a<- 
possible. Therefore it is a very 
invidious kind of distinction t) say 
that the Chairman is going to be a 
person who comes under the mi-xhicf 
of the office of profit and the membe< s 
do not. I think neither the chairman 
nor the member nor the secretary 
■should come .within the mirchie* rf 
the provisions of this Act.

After all, I am taking my cue from 
the speech of the hon. Law Minister

Therefore. 1 say he should not pro-
ceed with the schedule, either Part I 
or Part II. It is because the sche-
dule will lessen the usefulness of the 
Members of the legislature It is 
because the schedule will not enable 
us to discharge our functions either 
by our people or by our country. We 
are here as thf trusted of the nation, 
we are here as the sentinels of the 
people, and 1 th-nk if we do not know 
anything about the bodies which the 
Government brought into being m 
order to implement their policies, wa 
will be doing less than justice to our 
work.

Mr Deputy-Speaker: The hon.
Member should be brief now

Shri D. C. Sharma: So, I would say 
that this kind of disqualificatior 
should not be done away with.

If the hon Minister is very keen on 
ruling out the chairman and directors, 
if he thinks that they exercise much 
more power than perhaps can be given 
to Members of Parliament, I think at 
least membership should not incur 
any disqualification. At the same 
time. I say that the privileges which 
are given to the Ministers should be



shared if not equally with the Mem-
bers, at least ia some proportion. If 
the Ministers cannot incur disquali-
fication on account of doing all these 
thing*, I do not see any reason why 
the Members should be called upon 
to incur disqualification because they 
deal with some outside bodies.

Shri Narayaaaakutty Menon: 
(Mukandapuram): Have you changed 
your view now?

Shri D. C. Sharma: I do not think 
there should be this kind of discrimi-
nation against Members vis-a-vis the 
Ministers. So, I would say to the hon. 
Minister that he should scrap the 
schedule.

Shri Mohammed Imam rose—
Mr. Deputy-Speaker: Does he want 

to speak? Only five minutes.
Shri Mohammed Imam (Chitaldrug)

I have got an amendment to move.

Mr. Deputy-Speaker: Yesterday we 
exhausted all those who had intended 
to move amendments

Shri Mohammed Imam: It is to the
schedule.

Mr. Deputy-Speaker: Yes, he might 
move But did he indicate previously*

Shri Mohammed Imam: Yes, Sir 
I beg to move:

Page 8, after line 18. add
"Housing Board constituted under

Mysore Housing Board Act
Khadi and Village Industries Board

City Improvement Trust Board of 
Bangalore and Mysore”

This is quite simple and I do not 
expect the hon. Minister will have anv 
difficulty in accepting this amend-
ment. This concerns the schedule 
relating to the States. I find the list is 
not uniform, that the disqualification 
to be incurred by being members of 
committees is not uniform to all the 
States.

fjfOy Parliament

For example, here I have indicated 
that the Housing Board constituted 
Under the Mysore Housing Board Act 
■hould be included in the schedule. 
Membership of such a Board acts as
* disqualification in other States—in 
the case of the Bombay, Saurashtra 
and Vidarbha Housing Boards. Ia 
other States like Mysore, if a Member 
i* a member or a chairman of the 
housing board, he does not incur dis-
qualification, and he can still contcst 
the elections. I am anxious that at 
least in these matters there should be 
Uniformity and that is why I have 
Suggested that the Mysore Housing 
feoard should be included.

If 1 remember correctly, the com-
mittee recommended that the chairman 
4nd members of the Khadi Board 
should be disqualified and that they 
should not contest, but somehow that 
hoard has been excluded. Similarly, 
there are City Improvement Trust 
boards constituted in cities like Ban-
galore and Mysore. A person who is 
t.he chairman or a member of such a 
Ijoard can still aspire to become a 
Member. They hold not only ’offices 
cif profit, but as members of these 
Wards, they can exercise considerable 
influence. So, it is but reasonable 
'.hat this amendment be accepted and 
these bodies included in the schedule. 
X am only anxious that the exemp-
tions must be uniform to all the 
States, and I appeal to the hon. Minis-
ter to accept the amendment.

12.18 hrs

Pandit Thakur Das Bhargara rose—

Mr. Deputy-Speaker: He has spo-
ken.

Pandit Thakur Das Bhargava (His- 
fcar): Yesterday you were pleased to 
tell mo that I should speak after all 
the persons who have moved amend-
ments are allowed to speak.

Mr Deputy-Speaker: Yes, he might 
*>peak now, but perhaps he was here

(Prevention of 3906
Disqualification) Bill
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[Mr. Deputy-Speaker J 
when the hon. Speaker announced 
that this should be concluded within 
half an hour.

Shri Naryanaakutty Menon: The
whole Bill? Only the second read-
ing.

Pandit Thakur Das Bhargava: I will 
be very brief.

I oppose the amendment moved by 
Shri Narayanankutty Menon by 
which he practically asks us to re* 
consider what we have already passed. 
We have already passed sub-clause 
(i) of clause 3 which Fays that certain 
offices given in the schedule are to 
disqualify members. Siimilarly, the 
chairman, secretary and members of 
certain bodies are now disqualified 
because the hon. Minister has been 
pleased to accept an amendment of 
my hon. friend.

>
Shri Narayanankutty Menon: That 

is Part II of the schedule.

Pandit Thakur Das Bhargava: The
subject' matter of the schedule is 
under consideration, as to which com-
mittee should come in and which 
should not. So far as the question of 
having a schedule is concerned, we 
have already taken a decision under 
clause 3 (i). That is my submission. 
So, we should not reopen that. There-
fore, that part of the amendment is 
out of order.

Secondly, Shri Morarka pleaded for 
the inclusion of several bodies. In 
this connection I am very sorry to say 
that I have to take exception to the 
view taken by the hon. Law Minis-
ter. He was pleased to say that the 
question is not of addition to the 
echedule but of subtraction. In regard 
to those committees which we have 
not examined, my humble submission 
ia that he should keep an open mind, 

after scrutinising them, he 
may come to the view that certain 
committees should not come within

the schedule. They may be allowed. 
In regard to the committees which 
have not been examined at all, they 
must be allowed to come in if the 
House is of the opinion that they 
should disqualify their holders.

For instance, there is the Hindustan 
Steel Limited, Oil (India) Limited, 
and there arc several other bodies 
which are exactly of the same nature 
as the bodies included in the schedule. 
There is no reason why they should 
not be added to the schedule. I do not 
think the hon. Law Minister meant 
that in no case he would alluw a»* ad-
dition to the schedule by this House.
I do not interpret it that way. I only 
interpret it this way, namely that the 
hon. Minister is of the view that the 
committee has already undertaken a 
strict view, and therefore, he is not 
inclined to accept any additions. I can 
understand that. But I would rather 
request him and the House to con-
sider it from a different standpoint. 30 
Members of the Joint Committee and 
the Sub-committee of the Joint Com-
mittee have given their opinion al-
ready. They have considered the’ 
pros and cons about every committee, 
and in their wisdom, they only select-
ed 137 committees out of about 1300 
committees, and all the others were 
excepted, because we took the same 
view as the hon. Law Minister. His 
view is perhaps wider than that of 
ours, but we also thought that Mem-
bers of Parliament ought to be allow-
ed to go on those committees, for, 
otherwise, the work of the country 
might suffer, so far as the develop-
mental activities are concerned. It 
was from that point of view that we 
exempted the other committees.

So, this has already passed through 
one cauldron, and, therefore, we have 
to consider seriously whether we 
ought to allow this schedule to be 
amended. Unless there are good 
sons for it, we should not amend It.



-3gog Parliament * DECEMBER 1068

It will not be the right way of look-
ing at it, and it will be dealing with 
it in a cavalier fashion, if whenever 
anybody sayf, 'All right, exclude it’, 
we exclude it; for, day after day, for 
-several days, the Joint Committee 
■went into the question, and many 
Members of the committee took very 
great pains to find out if certain 
committees should be included or not. 
After this, the entire committee gave 
its approval to it. Thereafter the 
"hon. Law Minister gave his appro-
val to it, and other committers were 
excluded at his instance which he 
thought should not have been brought 
within the schedule Therefore, my 
humble submission is that only on 
merits certain committees can be in-
cluded or excluded, and this general 
principle of adding or not addin? or 
subtracting is not correct.

In regard to two cither committees 
referred to by my hon. friend Shri 
Morarka, namely the Central Council 
of Go.samvardhana and the Indian 
Council of Agricultural Research, I 
have to submit to the House that the*o 
two were considered by Ihe Joint 
Committee in detail and at page 29 32 
of the Report of the Sub Committee, 
these two have been included in the 
categorv of commit toe' which are not 
objpct'onable This is n schedule which 
is not part of the schedule civen bv 
the Joint Committee, and this 
schedule gives the list of com-
mittees membership of which is 
non-objectionable, and at page 29 in 
this list, item 88 is ‘Central Council of 
Gosamvardhana', and similarly at 
page 32, item 186 is ‘Indian Council of 
Agricultural Research’ : that is, both 
these committees have been regard-
ed as committees membership of 
which is unobjectionable.

Now, an attempt is being made to 
add these two in the schedule. My 
bumble submission is that unless this 
House is of opinion that these two 
committees are of such a nature that 
they should be included, we should 
not lightly include them, simply be*

cause some hon. Member objects and 
says that they should be included. 
For, the position was looked into, and 
then it was held that membership of 
these committees was not objec-
tionable.

Similarly, in regard to the other 
committees. I would submit that in a 
book published by the Lok Sabha 
Secretariat, called “The Report of the 
Committee on Office of Profit. Part II
(b), the composition and constitution 
of the various committees have been 
given, and a perusal of that will 
show that only such committees were 
accepted by this committee which in 
their opinion were such as whose 
membership should disqualify. If 

you will kindly go through this book, 
it will appear that in regard to two 
or three other committees of which 
notice has been given, they are really 
of such a nature that we would rot 
be well advised in exempting them. 
For instance, there are the committees 
relating to the religious trusts, and 
thp Gaya Temple. If you will kindly 
look at their composit:on. you will 
find that they actually do such things 
as do partake of executive an<f*judi- 
cial functions as well as functions 
which give patronage, etc. Very 
large properties come within the 
purview of these religious trusts, 
and those properties are also 
managed by these committees. Simi-
larly, m regard to other trusts also, 
it so happens that their functions are 
of a different nature. Now, our diffi-
culty is this. The sub-committee of 
the Joint Committee and the Joint 
Committee have gone deeply into this 
question after devoting their full time, 
after having gone through the con-
stitution, etc. and then arrived at this 
schedule. Here, every hon. Member 
gets up and says, such and such a 
committee should not be included in 
the schedule, because the members of 
the local legislatures can become 
members of these committees, and if 
that be the case, why Members of 
Parliament should not be allowed te 
become members of those committee*. 
They do not realise that this Bill only

(Prevention ef 2910
Disqualification) Bill
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[Pandit Thakur Dm Bhargava] 
relates to disqualification of Members 
ot Parliament. If a Member of the 
local legislature goes on these com* 
mittees, that is no ground tor Mem-
bers ot Parliament also going on these 
committees. I do not think that <s a 
good argument or that is justifiable.

I would rather like that if any sub-
tractions or additions are to take 
place, then the composition of the 
committees in question should be gone 
into, and after going into the compo-
sition, if we find that the sub-com-
mittee or the Joint Committee made 
a mistake, then there will be a good 
case for a revision. But merely be-
cause it is said that Members of the 
Assemblies can serve on these com-
mittees and, therefore, Members of 
Parliament should also be allowed 
to go on these committees, if we make 
any changes, that is not proper.

If you look into the composition of 
certain committees, in regard to which 
notice has been given of amendments, 
you will And that nothing but pat-
ronage is being exercised in these 
committees. For instance, there aie 
the committees which deal with al-
lotment of land, grant of scholarship, 
allotment of officers, etc. If Members 
are allowed to serve on these com-
mittees, then they will exercise pat-
ronage. which we do not want.

(Prevention ot 30$* 
Di*q«a$/tc«tto«) BUI

between us. The only difference ot 
opinion is in regard to tha -mphasis. 
He lays too much emphasis, while we 
lay only a balanced emphasis. Apart 
from this, he also subscribes to the 
principle that the independence of Uu> 
Members of the House should be 
kept intact, and the question of purity 
etc should remain as it is

There is just one other thing that I 
must bring to the hon. Minister’s 
notice and the notice of the House 
also. Previously also, we had come to 
this conclusion. In fact, our Election 
Commissioner, the elder brother, per-
haps, of our Law Minister, was of the 
same view His judgment has been 
published. Then, Dr. Ambedkar and 
Shri C C Biswas were also of the 
same view If you consider the laws 
of other countries, not only of Great 
Britain but of other countries also, 
you will find that this is the very 
basis on which they have all proceed-
ed So. we should not get away from 
this principle, and try to harp on the 
principle that the country would go 
to pieces if the Members of Parlia-
ment are not allowed to go on these 
committees, and that this House would 
become only a talking House That 
sort of argument is not right We 
have to see where there should be m 
greater emphasis

After all, whatever may be said 
about this Bill, one point Is absolutely 
certain, and that is, that there is one 
uniform principle followed, namely 
that the independence of the Mem-
bers should not be weakened, and they 
should not be put in cuch a position 
where they themselves begin to dis-
tribute patronage. I understand the 
paint of view of the hon Law Minis-
ter. He is anxious and constantly 
goea on harping on the point that 
Members should be allowed to go on 
these committees because otherwise 
flw work of tiie country might suffer.
I appreciate1 this viewpoint, and I sub-
mit that that was exactly the point of 
view which we had borne in mind. 
Sd, th4re is no difference of opinion

Therefore, I would beg of the hon. 
Law Minister to kindly consider this 
question from this point of view from 
this one principle which has been ac-
cepted, before he accepts any of these 
committees; and then, if he likes, he 
can make or mar the schedule; if he 
stands up and says, I accept it, then 
nobody is going to oppose him. and 
his statement will be enough. I  
would, therefore, beg of him to kindly 
consider this question from this point 
of view which has been accepted by 
all these committees, by the previous 
Law Ministers and also by all the 
legislators in other countries. This ia 
the only criterion, and this yard-stick 
must be observed. Otherwise, lt is na 
use merely shying in a cavalier
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fashion, I drop tms, i drop this. That 
wQl not be fair cither to the Joint 
Committee or to the House.

tturi Radha Raman (Chandni
Chowk): I just want to ask one thing. 
I have given notice of several amend-
ments in respect of certain committees 
in which we are serving.

Mr. Deputy-Speaker: Did the hon. 
Member indicate the numbers and 
move them in the beginning, when 
the schedule was taken up?

Shri Radha Raman: Yes, I have 
moved them.

Shri Narayanankotty Menon: They 
were moved yesterday.

Shri Radha Raman: The numbers
of the amendments are 99, 98 and 100. 
In spite of the fact that there is a 
schedule in which a list is given, I am 
not very clear whether those commit-
tees which are referred to in my 
amendment will be exempted or not.

The Minister of Law (Shri A. K. 
Sen): They are not in the disqualify-
ing list at all.

Shri Radha Raman: That is what 
we want to know.

Shri A. K. Sen: The schedule speaks 
for itself. If those committees are 
not mentioned, then they are not dis-
qualifying.

As I said before, we are prepared 
to accept amendment No. 91 moved 
by Shri Dasappa regarding the advi-
sory committees of the Air Corpora-
tions, so that they may be put in Part
II of the schedule. We are also pre-
pared to accept amendments Nos. 107 
and 108 moved .by Shri K. N. Pandey, 
regarding the Employees’ State Insur-
ance Corporation.

Shri Tangamani (Madurai): If
amendments Nos. 107 and 108 are ac-
cepted, my amendment No. 105 should 
also be accepted because it deals with 
the same corporation.

Shri Narayanankstty Menm: Shri 
Pandey happens to be a member of 
only the Central Board. So he moved 
his amendment.

Shri Tangamani: Amendment No.
107 deals with the ESIC proper; 10ft 
deals with the Standing Committee of 
the ESIC; whereas amendment No. 
105 deals with Regional Boards ap-
pointed by the ESIC.

Shri A. K. Sen: We shall accept 
that. On a parity of reason, amend-
ment No. 105 should also be accepted.

As regards the rest of the amend-
ments, including Shri Morarka’s 
amendments, I am afraid it will not 
be possible for us to accept them. I 
would beg of hon. Members not to 
make any additions now, specially in 
view of the fact that a Standing Com-
mittee is going to be set up which will 
review the entire position from time 
to time and report to Parliament. 
Frankly, I do not think we have had 
more time to examine the constitution 
of these several committees than what 
the Joint Committee or the Sub-Com-
mittee had. And if those two Com-
mittees, after considering it for such 
a long time, thought it fit not to 
include them in the disqualifying list, 
we should not hurry in including 
more committees without really exa-
mining the implications of their being 
included in the Schedule.

I am sorry Pandit Thakur Das Bhar- 
gava did not really follow me proper-
ly. It was due to my own defect in 
not expressing myself properly.

Shri Radha Raman: What is the 
position of the Members who hold any 
oWce in those committees which are 
not in the excluded list?

Shri A. K. 8en: They are exempt.
The Schedule is a Schedule containing 
specifically the names of those com-
mittees or boards which are disquali-
fied. Those which are not disquali-
fied naturally are not disqualified.

(Prevention of 2914.
DiHjuaUfleation) Bill
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[Shri A. K. Sen]
What I meant to say was that we 

should not be In a hurry to include 
mare committees in the Schedule 
simply because they might strike us 
for the moment as similar to those 
which have been put in the disquali-
fying list, without really examining 
the constitution of these committees 
more elaborately. And since this is 
not the final thing, since we are going 
to have a Standing Committee of this 
Houst and also of the Upper House 
to examine this matter, I request hon. 
Members not to include more com-
mittees without the matter being 
absolutely obvious to all of us. That 
was what I intended to say, not that 
we are not going to consider any in-
clusion whatsoever.

Therefore, I request hon. Members 
who have moved other amendments 
for including various other bodies not 
to press those amendments to vote, 
specially because we are going to 
have, as I have already said, a Stand-
ing Committee, to whom these refer-
ences may be made by hon Members 
for examining the constitution of 
these' committees for the purpose of 
seeing whether they should be includ-
ed or not. That would really give 
more time to the Standing Committee 
to devote to this very important as-
pect; because once we put in a dis-
qualification, we may be disqualifying 
many Members of Parliament from 
taking part in the activities of these 
bodies.

Therefore, I accept amendments 
Nos. 91, 105, 107 and 108 and oppose 
all the other amendments, and I 
would commend to the House that the 
'Schedule, as amended, be accepted.

Mr. Deputy-Speaker: The question
Is:

(i) Page 4,—omit lines 5 to 10; and 
<ii) Pag* 9,—after line 28, add—

"Advisory Committee for the 
Air-lndia International Corpora-
tion appointed tinder Section 41

of the Air Corporation Act, 195S 
(27 of 1953)

Advisory Committee toe the 
Indian Airlines Corporation ap-
pointed under Section 41 of the 
Air Corporation Act, 1953 (27 of
1953)”.

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 6,—omit lines 9 to 11.
The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 5,—omit lines 29 and 30.
The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 6,—omit linos J2 to 14,
The motion was adopted

Sbri Narayanankutty Menon:
Amendment No. 104 may be pul to
vole

Mr. Deputy-Speaker: Th»> question
is:

Pago 5,—omit linos 19 to 30,
The monon was negatived

Mr. Deputy-Speaker: 1 shall now put 
all the other amendments to the vote 
of the House.

Mr. Deputy-Speaker: The question
is:

Page 5,—
after line 4, insert—

“Board of Directors of the 
Hindustan Antibiotics Private 
Ltd., Pimpri.

Board of Directors of the 
Hindustan Cables Private Ltd., 
Roopnarayanpur.

Board of Directors of the 
Hindustan Salt Company Private 
Ltd., Jaipur.

Board of Directors of Nahaa 
Foundry Private Ltd., Nahati.
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Board of Director* of Indian 
Bare Earths Private Ltd., Alwaye.

Board of Directors of Travan- 
core Minerals (Private) Ltd., 
Quilon.

Board of Directors of the 
Reserve Bank of India, Bombay.

Board of Directors of the State 
Bank of Hyderabad, Hyderabad.

Board of Directors of the State 
Bank of India, Bombay.

Board of Directors of the Damo- 
dar Valley Corporation, Calcutta.

Board of Directors of the 
National Projects Construction 
Coropration (Private) Ltd., New 
Delhi.

Board of Directors of the Tata 
Locomotive and Engineering Co. 
Ltd, Bombay.

Board of Directors of the Sin- 
dhu Resettlement Corporation 
Ltd, Bombay.

Board of Directors of the Orissa 
Mining Corporation (Private) 
Ltd., Bhuwaneshwar.

Board of Directors of the 
Hindustan Steel (Private) Ltd., 
New Delhi.

Board of Directors of the Eas-
tern Shipping Corporation Private 
Ltd., Bombay.

Board of Directors of the Indian 
Telephone Industries Private Ltd., 
Bangalore.

Board of Directors of the Wes-
tern Shipping Corporation (Pri-
vate) Ltd., Bombay.

Board of Directors of the 
Ashoka Hotels (Private) Ltd., 
New Delhi.

Board of Directors of the 
Hindustan Housing Factory (Pri-
vate) Ltd., New Delhi.

Board of Directors of the Oils 
India (Private) Ltd.”

The motion vxu negatived.
Ml (Ai) L.S.D.—5.

Mr. Deputy-Speaker: The quwtion
is:

Page 0,—
after line 28, add—

“All India Cattle Show Com-
mittee, New Delhi.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 9,—
after line 28, add—

“Central Council of Gosamvar- 
dhana, New Delhi.

The Central Provident Fund, 
New Delhi.

The Coal Mines Provident Fund, 
Dhanbad.

Coal Mines Welfare Fund, 
Dhanbad.”

The motion was negatived.

Mr. Deputy-Speaker: The question
is :

Page 11,—
after line 18, insert—

“Indian Council of Agricultural 
Research, New Delhi.”

“Mica Mines Welfare Fund, 
Dhanbad.

Mica Mines Labour Welfare 
Fund Advisory Committee for 
Rajasthan, Jaipur.

Mica Mines Labour Welfare 
Fund Advisory Committee for 
Andhra, Nellore.’’

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 4, line 8,— 
omit “PART I”.

The motion was negatived.
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Mr. Depu.ty-Speaker: The question 
is: 

Page 9, line 27,
omit "PART II". 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

is: 

Page 11,-
after line 35, add-

"Bombay 

Board or any of the committees 
constituted under it under the 
Nanded Sikh Gurdwara Sacha
khand Shri Hazur Apchalnagar 
Sahib Act; 1956." 

The motion was negatived. 

Mr. Deputy-Speaker: The question 

Pnge 12,-
after line 14, adci-

"Shromani Gurdwara Prabhan
dhak Committee or any other 
Commitftees constituted under it 
wider the Punbjab Sikh Gurd
wara Acf VIII of 1925." 

The motion was negatived. 

Mr. Deputji-Speaker: The question 
is: 

Page 11,-· 
after line 6, imert-

"Inaccr_-ssible Areas Committee 
under t'.ne Ministry of Food and 
Acricu'!iture." 

7'9ne motion was negatived. 

11'.ar. Deputy-Speaker: 
··=

Page 5,-

atu'r line 4, add-

The question 

''Bbard �ef l'ilni· -Censors and its 
panels .... 

. • . 

Disqalification) Bm 

Mr. Deputy-Speaker: The question 
is: 

Page 6,-

after line 5, adci-

"Programme Advisory Commit
tee of All India Radio." 

The motion was negatived. 

Mr. Depu.ty-Speaker: The question 
is: 

Page 5,-
af ter line 4, insert-

"Board of Directors of public 
and private companies, the subs
cribed capital of which is one 
lakh rupees or above." 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
ia: 

Page 4,-
omit lines 5 to 10. 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

Page 5,-
omit lines 15 and 16. 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

Pages 4 to 9,-

for "Part I of the Schedule" substi
tute "Part I 

Bodies under the Central Govern
ment. Such organisations or bodies 
as are determined by Parliament 
from time to time". 

The motion was negatived. 

Mr. Deputy-Speaker: The question 
is: 

Page 8,-
omit lines 26 to 28 

The motion was negatived . 
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As regards the second part of the
amendment, the House will recall that
the Bill, as proposed by the Joint

(Prevention of
DisqaHfication) Bill

Committee, stated that the office of
chairman, secretary or member of the
standing or executive committee shall
not be exempt. Government accepted
an amendment for deleting the words
'member of the standing or executive
committee' That being so, the word
'or' should come in between 'chair-
man' and 'secretary'. It is also con-
sequential.

Parliament 3 DECEMBER 1958

Mr. Deputy-Speaker: The question
is:

Page 8,-
after line 18, add-

"Housing Board constituted
under Mysore Housing Board
Act.

Khadi and Village Industries
Board. City Improvement Trust
Board of Bangalore and Mysore".

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

"That the Schedule, as amend-
ed, stand part of the Bill".

The motion was adopted.

The ScheduLe as amended, was ad-
ded to the Bill.

Mr. Deputy-Speaker: The question
is:

"That Clause 1, the Enacting
Formula and the Title stand part
of the Bill"

The motion was adopted.

Clause 1, the Enacting Formula ann
the Title were added to the Bill.

Shri Hajarnavis: There is a small
verbal amendment. It is of a conse-
quential character.

I beg to move:

(i) That the re-numbering of
cl-auses consequential on the
amendments made by the
House be carried out.

(ii) That the word "or" be insert-
ed after the word "Chair-
man" in clause 3, sub-clause
(i) on page 3, line 4.

The first part of the amendment
relates to re-numbering of clauses. It
is consequential.

;

1

Mr. Deputy-Speaker:
is:

The question

(i ) That the re-numbering of
clauses consequential on. the
amendments made by the
House be carried out.

(ii) That the word "or" be insert-
ed after the word "Chair-
man" in clause 3, sub-clause
(i) on page 3, line 4.

The motion was adopted.

12.38 hrs.

fPANDIT THAKUR DAS BHARGAVA in the
Chair]

Shri A. K. Sen: I beg to move:

"That the Bill. as amended:be
passed".

Shri Narayanank.utty Menon: First
of all. I congratulate the hon. Law
Minister on doing a very inconveni-
ent task of salvaging whatever that
was possible dictated by his conscience
both when he introduced the Bill arid
also when he piloted it in this House.

At this last stage of the Bill, I only
want to submit to the House that the
House has undertaken a very serious
and dangerous measure by passing
this Bill in a very haphazard way.
because not only the .implications . of
the provisions of this Bill.in.'~elati09
to the Members .of this House, and- .the
consequent uncertainty which prevailS
as far as qualification -and ' disqualifi>
cation in terms ..of article l~a .of. .the
Constitution. is··. concerned;·; remain
without being clarified, but a
more dangerous step has been
1aken as to how far, as
J matter of policy, members of
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[Shri Narayanankutty Menon] 
Parliament, legislators in this
country, should be associated 
with the implementation of
the plan of national development. 
Today by accepting the principle we 
have accepted, the House has almost 
negatived the basic policy underly-
ing the Second Five Year Plan and 
also the basic policy underlying the 
Government’s own developmental 
plans. I make an appeal both to the 
hon. Law Minister and to the Members 
of this House that having passed this 
Bill, having laid down that the Bill 
will come into force only after some 
time, some more consideration should 
be given to the provisions of the Bill 
Jtnd also the principles underlying it, 
and not to stand on prestige hereafter. 
If after future deliberation, before the 
Bill comes actually into force, the 
Law Minister and the Government 
are convinced that we have 
today taken a very dangerous 
step, a step, which is deroga-
tory to the basic policies and 
also to the implementation of the 
policies, the Law Minister himself 
shou^l come before this House for a 
repeal of the whole measure—after a 
consideration of the facts that have 
been placed before the House during 
the debate and also which were placed 
before the Joint Committee.

I should, at this stage, like to give a 
warning to those who have been very 
vehement in this House that hon 
Members of this House should be 
excluded from all those activities of 
national development that they are 
completely unconcerned about the 
way in which public corporations 
which are the keystones of our indus-
trial and economic development are 
nm. Many of the speeches in this 
House have made it clear as to how 
these corporations or public under- 
takihgs are being run by persons who 
are not at all directly responsible to 
the House. If this is the state of 
affairs that is to come in future, and 
if this ir the indication that the hon. 
Law Minister on behalf of Govern-
ment is going to give to this House, I 
should like to say that it is one of the 
most sorrowful moments so far as the

future nationalisation of the industries 
of the country is concerned.

I wish to emphasise only one main 
point at this stage that the whole basic 
policy, the industrial policy and the 
economic policy of the nation so far 
as the Second Five Year Plan is 
concerned is that we make a solid 
departure from encouraging the pri-
vate sector. It is a policy of contain-
ing the private sector to its proper 
position in the economy of the country, 
a policy of getting the co-operation of 
every available talent in the country. 
If by passing this Bill it is an indica-
tion that the talent of the country, the 
representatives of the people, in what-
ever manner or principle, are to be 
excluded from these, the only logical 
conclusion arising out of it is that we 
will be making these national under-
takings full of Trojan horses and these 
undertakings, from the very nature, 
will be sabotaged from within. These 
undertakings and policies that have 
been formulated are not to the liking 
of that particular sector which you 
have decided to contain in a particular 
place in our national economy. But 
we are inviting today these very 
sectors whose antagonism we have 
achieved by formulating the basic 
principles.

Therefore, this Bill, even though 
it is called the Prevention of Disquali-
fication of Members of Parliament 
Bill, is definitely the prevention of 
qualification of the talents of the 
country from being associated with 
these public undertakings, the preven-
tion of the most active and conscious 
element of our country who subscrib-
ed their views to the Plan, who are 
the most capable persons who are 
responsible to the House for the im-
plementation of the Plan. They are 
being kept out and instead of them, 
the very antagonists, the very enemies 
and the very persons whom we have 
deprived of these properties are being 
brought in. That will be the most 
sorrowful day.

Therefore, in the name of the deve-
lopment of the national economy in



the implementation of the Plan to 
which the House stands committed, 
in the name of the implementation of 
the socialist pattern of society to 
which the hon. Members of this House 
stand committed, 2 make an appeal to 
the hon. Members of this House to 
reconsider the most dangerous measure 
that they have passed today before it 
comes into operation in September 
2958—before the whole dangerous 
structure comes into force in this 
country—in the light of subsequent 
deliberations and follow the real 
policy that has been laid down by this 
House

In concluding I wish once again to 
congratulate the Law Munster in ad-
opting a stand, m whatever name it 
may be, against the amendment sought 
to be introduced by my hon friend, 
Shri Morarka to include whatever 
salvaged material was there That 
gives us an indication that so far as 
the mind of Government is concerned 
it is left open in this matter.

With this expression of hope that 
the Government itself will come for-
ward before September 1959 with the 
repeal or amendment of this Bill 
suitably, I thank you for giving me 
this opportunity

Shri Naushir Bharucha (East Khan- 
desh): The object of the third read-
ing is to assess the net effect of legis-
lation as amended by the House dur-
ing the second reading Some benefi-
cial changes have been made m this 
Bill and for that we are thankful to 
Government But there lingers the 
uncertainty which was sought to be 
removed, namely, whether a particular 
Member of a Legislature or Parliament 
will be disqualified or not. We thought 
that we are making something more 
definite. A little more precision has 
been brought into this Bill; but what 
is happening?

Today there are many Members of 
this hon. House who are on various 
committees. Their position is not 
clear yet in spite of this measure. In 
the morning the Hon. Speaker was

J9i j  Parliament (Prevention of 79-fi 
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pleased to observe while dealing with 
the question of elections to the Rajghat 
Samadhi Committee that in future, 
whenever Parliament asks any Mem-
ber to be on a committee, there should 
be a note attached to it stating whe-
ther that office incurs a disqualifica-
tion or not. Then I pointed out, what 
about those committees on which hon. 
Members still happen to serve and 
which have not been included in the 
list and which were not even consi-
dered by the Joint Committee whereby 
they may have already incurred dis-
qualification.

Supposing, as the Hon. Speaker 
directed today, a note is put down 
that a particular committee does not 
entail disqualification. Is a Court 
bound by that note? Not at all. Not-
withstanding the fact that the officer 
might bona fide believe that it aoes 
not incur a disqualification the court 
may come to the conclusion that it 
does incur disqualification. The result 
would be that the Parliament asks an 
hon Member to serve; the hon. 
Member obeys the Parliament and 
incurs a disqualification. That fact, 
that danger continues to remain*even 
now.

Therefore, I am asking whether the 
hon Minister while taking this Bill to 
the other House will not consider 
certain amendments. There may be 
cases where one can straightaway say 
that this is an office of profit or not. 
But, there are numerous marginal 
cases where it becomes extremely 
difficult to decide. An office may be 
declared to be an office of profit not 
because it carries any monetary em-
oluments but because some sort of 
trifling patronage might be attached 
to it to which we may not pay much 
attention.

As I said the other day, 1 am not 
sure, for instance if an hon. Member 
of this House, a medical practitioner, 
is asked to hold a sort at honorary 
position in a government hospital, 
very probably that might be an o&Us 
of proftt though it may be absolutely 
honorary. Having accepted to render

3 DECEMBER 1988
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[Shri Naushir Bharucha] 
some service to the hospital, the 
person incurs a disqualification. Then, 
what happens?· Because· we have 
decided-, because ·a Committee appoin
ted ·by. us has decided or because a 
Standing· Committee which is going to 
scrutinise ·in future these offices deci
des, we are not safe. That is the point 
I am · trying to drive home. If the 
court ·thinks that a particular office 
incurs a disqualification what happens? 
Then, the Standing Committee, instead 
of being a · helpful · body becomes a 
misleading body. Unfortunately, that 
is not the fault of the Government. 
In · this. par.ticular case, the difficulty 
arises from the .wording of article 102. 

But,. then, it should · be our duty to 
take care of all these aspects by in
corporating certain amendments with
in the scope of article 102. 

Unfortunately, I was called away to 
Bombay for urgent work. But, one of 
the amendments which I had suggest
ed was that even where the court is of 
opinion that an office held by a Mem
ber is an office of profit by virtue of 
any honour or patronage attaching to 
it, -if•\he court is of opinion that an 
ordinary prudent man would not be 
influenced in his judgement as a 
Member of· the Legislature or of 
Parliament in the discharge of his 
duties, then, notwithstanding the fact 
of 5uch an office being an office of 
profit the Member shall not incur 
disqualification. And that would have 
covered a very vast number of margi
nal cases which it is impossible for a 
layman to decide. I, therefore, appeal 
to the hon. Law Minister to bear these 
facts in mind; and try to remove un
certainty and suspense which may 
prove to be very real and substantial 
in the case of several of the .hon. 
Members. I, therefore, hope· that 
when the Bill goes to the other House, 
the hon. Member might consider the 
suggestions along the ,ines indicated. 

· · Dr. Kmhnaswanu (Chingleput):
Mr. Chairmah, I have only a few
observations to ·make and I shall be
brief. My hon. friend$ of the Commu
_nist Party an, ....,_d from. their 
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point of view when they suggest that 
corporations should be manned by 
legislators. According to their theory, 
there is no distinction between the 
civil servant and the legislator. They 
suggest that partymen are as good as 
civil servants. But I affirm-and 
that we have taken a dangerous step 
by including this principle somewhat 
unobtrusively into this Bill. 

For the proper functioning of a 
democracy, unless there is a clear dis
tinction between the political and the 
executive offices, it would be disastr
ous for the growth of democracy in 
our country. I also wish to point out 
that if we wish to adopt that principle 
which has been adopted by the United 
Kingdom, namely, that Members of 
Parliament should have nothing to do 
with the working of corporations, we 
would be taking a proper and desirable 
step, the corporations would be more 
effectively controlled, and there would 
be no whisper or scandal attached to 
Members of Parliament when they 
make suggestions for the better work
ing of these bodies. But if they are 
associated with these undertakings 
then, apart from their being involved 
in matters of day to day administra
tion, they will incur a great deal of 
unpopularity and loss of prestige. For, 
let us realise that patronage is a 
dangerous thing which ought not to be 
exercised by us, Members of Parlia
ment. Indeed on a famous occasion 
a former Prime Minister of the United 
Kingdom, Mr. Gladstone, observed 
that for every appointment he made, 
he created twenty enemies. I suggest 
that if Members of Parliament are 
kept free from patronage and are not 
associated with these corporations, 
they would be able to discharge their 
duties more effectively. Above all, 
discussions in Parliament would be 
conducted in a more detached and 
impartial atmosphere. Whatever may 
be said of corporations, however highly 
placed the chairmen, directors or 
members of such bodies might be, let 
us realise that they are executives 
and that they have· to carry out the

policies laid down by Parliament or 
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the directives issued by the Minister. 
This is precisely the reason why I 
would not wish legislators to be asso-
ciated with these bodies. Today it 
might be expedient to have some 
members of Parliament on those 
bodies. But from the point of view 
of proper functioning of our demo-
cracy, which should be our paramount 
consideration it is necessary that mem-
bers should be kept away as far as 
possible from such bodies. I do hope 
that the Standing Committee which is 
to be constituted will go into these 
matters thoroughly and adopt this 
principle so that democracy may func-
tion properly in our country.

Shri Ranga (Tenali): Mr. Chair-
man, I am generally in agreement 
with the Bill that has come before 
this House. I congratulate you, Sir, 
upon the success you have been able 
to achieve in persuading the Joint 
Committee and the Law Minister and 
all of us agree to so many of the es-
sential principles that have come to 
be incorporated in this Bill. I had 
the honour of working under your 
chairmanship when the first Com-
mittee was functioning. I could see 
how much trouble and time you had 
to devote to this work. Even though 
you have not been called upon to be-
come a Minister, you have been able 
to discharge very much more, I think, 
than a Minister could be expected to 
do in connection with the formula-
tion of this Bill and its piloting also 
in this House. At the same time, I 
wish to congratulate the House for 
having given you this opportunity of 
making this contribution. I am sll in 
favour of what my hon. friend Dr. 
Krishnaswami has said that we should 
keep in mind this very important and 
essential distinction which there should 
be between the role ot a Member of 
Parliament as a legislator and as a 
champion of the people, keeping vigi-
lant watch, on their behalf, upon the 
kctivities of the executive of the day 
and the members of the civil ser-
vices and the Ministers themselves.

(JPrctxngws of 2930 
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I can understand Ministers being 
asked to become th* chairman of sane 
of these boards because Ministers are 
always responsible to this House and 
can be held responsible at any 
moment through the numorous proces-
ses and procedure that we have pro-
vided to bring to book any activity of 
a Minister. But that is not the case 
with Members of Parliament. I may 
be made a member of a number of 
committees, whose activities at the 
end of the year would come up before 
Parliament in the shape of their an-
nual reports, if at all such an annual 
report is expected to be peresented to 
Parliament. But I myself as a mem-
ber cannot be held to be responsible 
by any other Member of Parliament 
directly for anything that I did on 
any of these commit ttees. I can be 
held responsible in a vicarious man-
ner because that particular committee 
comes to be condemned. It is not 
oftentimes that they come up for 
discussion in this House either for ap-
proval or for condemnation'. They 
would come up only through the man-
ner in which they work influence or 
is supposed to hav£ influenced the 
Activity of the- Minister and: therefore, 
the concerned Minister comes to be 
arraigned before the bar of this House 
and that is exactly the -reason why 
there should be a great • distinction 
drawn between the activities of mem* 
bers of various committees and the 
Ministers themselves. TOierefoie, a 
Member Of Parliament should not be 
approximated by any means with a 
Minister in any Cabinet.

There is also the other difBculty. 
It is not a question of salary or .allow-
ances, it is a question of power that 
he wields: Does he wield this poww 
directly in'his own name, through 
his own responsibility as a Member 
of Parliament and is chargeable here 
in this House or does he wield it in 
an indirect manner behind all -aorta 
of veils and purdahs? That distinc-
tion lias also got to be kepf in view, 
there is also the rclattMrttjp between 
the Ministry on the <m4, JMk *ad the 
Members of the
Ministry itself befeftflt; fjg|  that* i*
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(Shri Xtenga] 
the relationship between the Minis-
try on the one side and the opposi-
tion on the other side. It is most es-
sential that the Ministry of the day 
should not be given such opportunities 
as to be able to influence and weaken 
the sense of responsibility aud the 
sense of complete independence of 
each one of the Members of Parlia-
ment, more especially the Members 
belonging to the Opposition. Even in 
regard to the spirit of independence 
of each one of the Members belong-
ing to their own party, Ministers 
have got to be protected from the 
temptation of trying to get at them 
and also the private Members or what 
yeti eaB îitdividual Members and make 
them soften in their awareness and 
vigilance and in their sense of respon-
sibility and independence on behalf 
of the people, even though they be-
long to their own party___

Shri Namyaaankatty Menon: You
can safely exclude the Opposition; 
the Opposition is already safe here.

Shri Ranga: The Opposition also
can* be reached and has been reached, 
if not in this country, in several 
ether countries. Even in this coun-
try, I do not know whether it is being 
done in this particular session, in this 
particular Parliament. Anyhow 
even in this country it is being done. 
What is the earthly use of being blind 
to the facts.

IS bn.

It is true that another principle is 
obtaining in Soviet Russia. I do not 
mean to say it is a bad principle. It 
seems to be good for them. Wo one 
can possibly become a member of their 
Supreme Soviet unless he, first of all, 
is employed in one of the State orga-
nisations, concerns, trusts, combines 
and so on. He can be elected only by 
his fellow employees, by the other 
employees of these various co-op-
eratives, collectives, trusts and so on.. 
Therefore, eaeh member of the Sup-
reme Soviet ii directly and indirectly 
connected with the activities of the

Government, each one is more or less 
a part and parcel of the Executive 
of that State.

That is not our position. Here we 
believe in the parliamentary system 
of Government, in checks and 
balances, in party in power and 
parties in Opposition, and in the 
Opposition always being ready to 
take charge of the Government the 
moment it is able to obtain a majority 
and defeat the party in power. We 
believe in the Opposition always being 
ready to discharge these duties with 
a due sense of responsibility of having 
to take charge of the Government 
some day or the other. When we are 
committed to this system of Govern-
ment—and I am glad we accept this 
parliamentary system of responsibi-
lity—we cannot be too careful. Sir. in 
avoiding the taking of all such steps 
as would weaken the independence, 
the strength of mind and the sense 
of vigilance of Members of Parlia-
ment.

Take, Sir, for instance, the new 
organisations that are being brought 
iDto existence. A number of new 
organisations are being brought into 
existence because of our planned 
economy. I am all in favour of 
this planned economy. I am also in 
favour of taking up a number of these 
industries under State control and 
management. I am also of the view 
that more and more of our Members 
should be called upon to advise 
Government in the management and 
in the laying down of policies for 
many of these trusts and combines 
that we ourselves are bring'ng into 
existence. But we should know 
where to stop. If it is a matter of 
advice it is all well and good. But, 
if it goes beyond that and begins to 
entrench on the executive functions of 
Government, if it begins to give to 
these Members powers to make 
important appointments and also to 
control the executive there in a more 
direct manner approximating as near-
ly as possible to the kind of control 
that the Ministers are expected to
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have over their executives, then we 
would be treading on very dangerous 
ground and we cannot be too careful 
about it.

Sir, there is this great tiling, the 
Hindustan Steel (Private) Ltd., that 
has been brought into existence. There 
are also the HAL, HMT, ITI, BEL, 
Chittaranjan, a number of these multi-
purpose projects, Neiveli and so on. 
There are other Corporations or Com- 
m ssions like the Village Industries 
Commission, the Handloom Board, the 
Handicrafts Board and many other 
organisations like that. There is also 
the new Oil Company which has comc 
into existence. If we were to stretch 
this permission that we want to give 
to our Members of Parliament to 
make their own contribution in order 
to supplement the act.vities of the 
Ministry, in order to buttress their 
authority, also derived through Parlia-
ment, by enabling them to work on 
these things not merely as Members 
but as Chairman, as Vice Chairman 
and as members of the Executive 
Committee or standing committees, 
then, Sir, it would be very dangerous 
indeed. He would be a very great 
Min ster,- indeed, powerful and con-
scientious, who would be able to rise 
above the temptation of reaching that 
Member of Parliament who is the 
best and most effective and constant 
critic of Government saying: “Look
here, why don’t you take charge of 
these things?” What happens there-
after? That Member would be shar-
ing so much of the responsibility and 
power of the Minister that he would 
be obliged to go soft. Not everybody 
would go soft but where is the guaran-
tee that every time any Member of 
Parliament is chosen for discharge of 
such responsibilities you would be 
able to stumble upon that Member of 
Parliament who cannot be weakened 
to that extent?

Shri Vasudevan Nalr (Thiruvella): 
Why so much suspicion?

AM  Ranga: My hon. friends hav* 
come to this particular point of view 
since they have undertaken this res-
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ponsibility in one ot the States. My 
suspicion is for this reason. We are 
having experience in the States. We 
are also having experience here also, 
in this Central Government. I am 
completely impartial. We are having 
experience in Kerala also. Wedded 
as they are to the other theory, the 
Soviet theory, where is the guarantee 
that in that particular State the Minis-
ters would not go out of their way in 
order to see that as many of the 
Members of their own State Legislature 
as possible can possibly be brought 
within the softening influence of this 
great sense of responsibility placed 
upon their shoulders through appoint-
ment as executive members, Chairmen 
and all such things.

Therefore, Sir, it cuts both ways. 
We should not take it for granted that 
all the time Congress alone would be 
in power in all the States. There are 
bound to be other parties also who 
would comc into power in various 
other States also. If we are genuine 
parliamentarians we should contem-
plate such a poss bility. Therefore, 
we should try to approach this problem 
with that particular perspective and 
with due sense of responsibility.

It is said here that the 500 Members 
here are all chosen by the people. In 
the States also we have hundreds of 
M L.A’s chosen by the people them-
selves. It is asked, why do you deny 
yourself of their gift, talent, ability, 
experience and so on? I agree. I 
have also held that view. They 
should not be barred. But, at the 
same time, we should not be under 
the illusion that we alone hold the 
monopoly of all the w'sdom that is to 
be found in all our masses in our 
country. There are so many other 
people also who have not been for-
tunate enough to get themselves elec-
ted to these legislatures, including 
our Parliament. They are also capa-
ble enough. Very often they are 
much more capable tHan ourselves. 
They should also have an opportunity. 
Apart from that, it should be posa’ble 
for the Government to pick and choose 
any number of people from amongst
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them. It is not necessary that for all 
these places only civil servants 
should be chosen. There are many 
experienced people, sensible people, 
wise people, people with a sense of 
responsibility and ability among the 
ordinary general public. They should 
also be called upon to come and co-
operate with the Government. They 
need not be confined to any one parti-
cular political party; they can be cho-
sen irrespective of their political affi-
liations, and it ought to be done so. 
Therefore, Sir, it would be wrong to 
think that we alone are capable of 
providing this particular assistance 
and advice to Government and that 
all these facilities should be created 
specially for us.

Having said these things, Sir, 1 
certainly hope that the Standing 
Committee, if and when it comes to be 
appointed, would be able to go into 
the present schedules and also all those 
committees whose operations and 
activities, including the Government 
orders for their appointments, are 
brought to its notice. I hope that the 
Committee would be able to go into 
these things as carefully as possible 
and give necessary advice to Govern-
ment Sir, I want these two Schedules 
for very good reasons; one Schedule 
in order to enable as many Members 
as possible to play a very effective 
role in advising Government and 
assisting Government in an advisory 
capacity, and the other to warn our 
Members as to what committees they 
should avoid if at all they care more 
for membership of Parliament than for 
taking up executive activities.

SfcH A. K. Sen: Mr. Chairman, Sir,
I have listened with very great atten-
tion to the speeches of my esteemed 
friend Dr. Kririmaswami and pro-
fessor Kongo. Z am very sorry to note 
that they fed  that the participa-
tion by Members of Parliament in the 
great activities of the nation may 
have the affect of undermining their 
vigilant* 6r independence. In fact, 
when the Parliament voted tor the 
public sector and aeoepiod tbs m M c

sector’s future dominant role in our 
economy, they had ipso facto accepted 
the responsibility for sustaining the 
development of the public sector. It 
is no use clouding our minds with 
tacts or concepts which are relevant 
to a parliamentary democracy which 
has not accepted the public sector or 
where the public sector does not 
function.

Parliamentary democracy is not a 
set of rigid patterns. Its working _ 
must depend upon the ideologies' 
and the functions which are entrusted 
to that democracy. Its functions will 
also depend upon the patterns which 
a democracy accepts for its own 
economy and for its own society. 
Therefore, where in a society and 
where in an economy the public sector 
is accepted as having a dominant role 
and on its development depends the 
development of the country and where 
the Parliament is the supreme pro-
tector of that sector and that dominant 
role, it is blinding oneself to one's 
own responsibility to see that the 
Parliament will accept the guardian-
ship of the public sector without 
sharing its responsibility.

It is also equally fallacious to
sustain that argument by borrowing 
analogies from other countries where 
the Parliament is not called upon tc 
watch the development of the public 
sector. What is the use of looking for 
guidance to a country like England 
where the public sector has not been 
accepted—

Shri Ranga: It has been accepted by 
the Labour Government and the Con-
servative Government is implementing
it

Shii A. K. 8en: —where the public 
sector has not yet been accepted as n 
future pattern of its economy. I have 
very carefully studied the programme 
of the Labour Party, and apart'from 
nationalizing certain key industries I 
have not found any plan which has 
been placed by them before the ooun- 
try, accepting the public sactor as a 
key of the nation’s aoosomy.
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Shri tu | t :  Are we then more 
socialistic titan Kngland and the 
Labour Party?

Shrl Namyanakntty Meson: What 
doubt'is there?

Shri A. K. Sen: I am not so enam-
oured of socialisms in other countries.
I am only enamoured of our own 
socialism and I prefer to follow my 
own socialism and my own pattern 
rather than borrow upon the pro-
grammes of other countries having a 
different social and economic context 
altogether. It may be that it may 
suit England's economy not to nation-
alize steel yet, and yet we have ac-
cepted that steel must be in the public 
sector. I am not certainly willing to 
concede the point that our dedication 
to socialism is weaker than anybody 
else's. Anyway it may be weaker in 
execution but not certainly in its 
devotion.—not certainly in its devo-
tion,—and the weakness flows from 
certain doubts which might cloud our 
minds from time to time. But, never-
theless. I have no doubt that we have 
accepted the public sector as a key to 
our econdmy, and as I said, neither it 
will do credit to the Parliament nor 
will it make its function more effica-
cious if the Parliament desires to shed 
its responsibility for keeping alive and 
keep running the public sector. It is no 
use trying to say that others will run 
the public sector and Parliament will 
only criticize it. I do not conceive that 
there is a golden path by which the 
public sector succeeds. The success 
of the public sector will depend upon 
the wholehearted and active co-opera- 
tion not only of Parliament but of the 
entire nation, and the public sector will 
never succeed unless the entire nation, 
the whole Parliament, the people here 
and outside, show themselves in com-
plete dedication for the successof the 
public sector. And that dedication 
r^nr.*t poaaibly be achieved if we only 
play the role of critics and not accept 
direct responsibility in the functioning 
of the public sector.

It is nd use trying to look back upon 
what hag been left behind. We have

to forge new concepts of parliamentary 
functioning within the. framework of 
our Constitution, and the Constitution 
ffself envisages it when in article 102 
it provided for Parliament’s removing 
the disqualification in regard to certain 
offices of profit. What was the mean-
ing of that provision if the framen of 
the Constitution had not in view the 
new role which Members of Parlia-
ment had to play? There was no point 
in removing the disqualification for 
offices of profit if the Constitution- 
makers did not foresee a future where 
persons who might be holding offices 
of profit would be required to be Mem-
bers of Parliament for the success of 
the Constitution and for the develop-
ment of our country.

Therefore not only is it inherent in 
the Constitution itself but also inhe-
rent in our acceptance of the public 
scctor that Members of Parliament 
must play a vital role in the develop-
ment of the country and in the success 
of the public sector. I do not want to 
repeat myself except to say that many 
things which have been said by Shri 
Narayanankutty Menon this morning 
find ready acceptance in me though 1 
must remind him that while prepar-
ing the field for the active participa-
tion of Members of Parliament in the 
new role which would be increasingly 
coming to them, we should, at the 
same tune, take all possible precaution 
to see that we do not devise a pro-
cedure which might have the least 
chance of affecting the independence 
of the Members of Parliament So, 
whatever measure we may seek to 
introduce or accept must be the re-
sult of a complete harmony between 
these two dominant requirements, 
namely, the requirement of independ-
ence in Members of Parliament and, at 
the same time, the requirement of 
active participation by Members of 
Parliament in the development of the 
nation and its economy.

I must frankly admit that it is not 
always an easy task to effect this har-
mony, but we may, however, try to 
achieve this harmony as best as posai- 
lile. My submission k  that this Bill,
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with all the criticisms which have 
been levelled against it, in its entirety 
or in regard to particular provisions, 
has not been such a bad harmoniza-
tion as has been made out by some.

As I said, the necessary adjunct to 
this Bill, namely, a permanent Stand-
ing Committee, to keep under its 
review the functioning of the various 
statutory and non-statutory bodies, 
would be a healthy device by which 
the defects which might become appa-
rent in the working of the Act itself 
might be remedied from time to time 
With these words, I request that the 
Bill, as amended, be passed.

Mr. Chairman: The question is:
“That the Bill, as amended, be

passed”.
The motion was adopted.

Sbrl Narayanankntty Menon: A
very dangerous measure is passed.

13JML4US.

HIMACHAL PRADESH LEGISLA-
TIVE ASSEMBLY (CONSTITUTION 
AND PROCEEDINGS) VALIDATION 

BILL

The Minister of State in the Ministry 
of Home Affairs (Shri Datar): I beg
to move:

“That the Bill to validate the con-
stitution and proceedings of the 
Legislative Assembly of the New 
State of Himachal Pradesh formed 
under the Himachal Pradesh and 
Bilaspur (New State) Act, 1954, be 
taken into consideration.”
Shri V. P. Nayar (Quilon): May I 

make a submission f
Mr. Chairman: The hon. Minister

has not yet moved the motion and ex-
plained the‘ provisions of the Bill.

Shri V. T. Nayar: There is an obvi-
ous difficulty. That is why I said I 
an w M ng a submission. It is neither

Proceeding!) Validation 
Bill

a point of order nor anything else. 
This Bill has been before the House 
for some days, but the Bill itself has 
resulted from a judgment of the 
Supreme Court, which is a very very 
important judgment. Unfortunately, 
we could not get copies of that judg-
ment till yesterday. As you know 
very well, it involves many compli-
cated matters and a variety of Acts 
have to be referred to viz., the General 
Clauses Act, the Constitution, the old 
Acts of Himachal Pradesh and so on, 
and it is very difficult for us to be 
prepared to make our contribution to 
the debate today.

Day before yesterday when the 
Business Advisory Committee was 
meeting, I represented to the Speaker 
this difficulty and I was informed by 
him and also the Chief Whip that this 
would be postponed for two days. 
Only yesterday we could get copies of 
the Supreme Court judgment. The 
whole of yesterday we were in the 
House witnessing the debate on a 
very important Bill. So, my submis-
sion is that after the hon. Minister has 
finished his speech, further discussion 
may be put off for one or two days to 
enable Members to take part in the 
debate and to make some useful con-
tribution. I am also unable to find 
out the particular provision in the 
Constitution under which we are 
bringing forward this legislation.

Shri Brmj Raj Singh (Firozabad): I 
would like to support Mr. Nayar in 
his request that further discussion on 
this Bill may be postponed for the 
obvious reason that we could not get 
copies of the judgment till yesterday.

Mr. Chairman: I would like to know 
the reaction of the hon. Minister to 
the request by Mr. Nayar and another 
Member. A request has been made 
for the postponement of the Bill for 
two days. Has the hon. Minister got 
any objection to that?

Shri Datar: Copies of the judgmont 
have been given already.



*94! Bbm&ta PradaHh S SSCEMMR 1986 Letfrfatfoe AuembVy 3942
(Constitution and

Me. Chairman: It was given to Mem-
bers yesterday morning. Copies were 
available at the counter and many 
Members got their copies. Perhaps a 
majority of the Members must have 
taken care to go through the judg-
ment. The judgment is not very long.

Shri V. P. Nayar: It is not long, but 
it raises several controversial issues.

Mr. Chairman: At the same time, it 
is quite clear that we will not be 
able to fln'sh this Bill today. At 3 
o’clock, there is the other business 
coming up. So, Members will get 
ample time to read it; discussion is not 
going to finish today,

Shri V. P. Nayar: It is true, but 
when we start speaking, we have to 
put forward our whole case. I do not 
think many Members will speak at 
this stage. Secondly, nothing would 
be lost by postponing it for two days, 
because it is not necessary that this 
Bill should be rushed through. The 
ordinance is valid for six weeks from 
the date of commencement of the 
Rajya Sabha session.

Mr. Chairman: It is not the desire 
of the Chair or the hon. Minister to 
rt'sh through this Bill at all. This 
Bill has been in the hands of Members 
for some time. Only the judgment 
was missing, but copies of it wtre 
given to Members yesterday morning. 
After all, it will not take more than 45 
minutes or 1 hour to go through it. 
Also, we are so situated that we will 
not be able to finish this today. We 
will have more time for preparation 
of amendments, because amendments 
are not likely to come today. So, 
Members will get ample time to give 
notice of amendments.

I do not see how we are rushing 
through this Bill. There is ample time 
for preparation of amendments and 
there was ample time previously also. 
The Bill was already in the hands of 
Members. I do not feel we are rush-
ing through this Bill.

Proceedings) Validation 
Bill

fchri V. P. Nayar: As you know, 
th* Supreme Court judgment raises 
certain fundamental issues. This House 
ha* to consider whether a Supreme 
Court judgment has to be nullified by 
an Act of Parliament. It raises 
several other questions also along 
with it. You know me for seven 
years and I have never chosen an 
occasion for a Bill to be put off even 
by one minute.

Mr. Chairman: There is no doubt 
about the importance of the Bill, and 
all its aspects have to be considered 
by this House. At the same time, this 
is not the first time when a judgment 
of the Supreme Court is being super-
seded by a Bill of this nature. But I 
do not deny that it is an important 
Bin. To say that the judgment is 
superseded in this way, etc. is all 
relevant and it must be gone through. 
Bijt I do not think we will not be 
able do justice to this measure by 
proceeding with it today.

Shri V. P. Nayar: I went to the 
Speaker personally and I saw( Mr. 
Stjtva Narayan Sinha also. I * was 
informed that it will be postponed at 
least for two days after the Home 
Minister had spoken. We never knew 
that this was coming up today. Only 
<»fter soeing the order paper, we 
khew it. It is only a question of 
adjustment. I only request that fur-
ther discussion may be postponed 
after the speech of the hon. Minister. 
It is not difficult to make a speech for 
15 or 30 minutes, but we would not 
hfcve made the contribution which the 
htm. Minister and the House would 
like us to do.

Shri Easwara Iyer (Trivandrum): 
Our anxiety is, let it not be again 
declared ultra vires. There are certain 
constitutional difficulties also in 
respect of this Bill and we have to 
examine it thoroughly.

Shri Tblrumala Rao (Kakinada): 
There is some other business coming 
«p at 3 o’clock today and 1 under-
stand this discussion will go on the
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whole of tomorrow. So, if the hon. 
Minister makes hi* speech and we go 
on with this till 3 o’clock, the necessity 
{or postponement will not arise. They 
will get two days time.

Mr. Chairman: Yes. In about l i  
hours, the other discussion will start. 
Such of the hon. Members as cannot 
speak today may speak tomorrow. 
Not tomorrow; I do not think it will 
come up tomorrow. Whenever it comes 
up, they shall get ample time. We are 
not finishing1 the discussion today. 
Those Members who are not ready to 
speak today, may get time to speak 
fefer. The hon. Minister.

Shri Datar: This Bill and also the 
ordinance which preceded it have 
been necessitated by a recent judg-
ment of the Supreme Court in a case 
known as Vinod Kumar and others 
versus the State of Himachal Pra-
desh. The judgment was pronounced 
on 10th October, 1958 and according 
to the orders passed, a particular Act 
which had been passed by the Hima-
chal ̂ Pradesh Legislative Assembly 
was declared to be ultra vires on the 
ground that the H.P. Legislative 
Assembly which passed this parti-
cular Act had not been properly and 
validly constituted.

As a result of the passing of the 
orders in this case, certain very 
great difficulties have arisen. The 
effect of the order that has been 
passed is that whatever was done by 
the H. P. Legislative Assembly bet-
ween 1-7-54 and 1-11-1956 has all 
been rendered invalid. In order to 
appreciate the position that has been 
aewly created, I might state a few 
Introductory facts. As you are aware, 
under the Constitution that was passed 
in 1950, we had a categorisation of 
States, We had certain States known 
as ‘Tart C States". Then in 1951 an 
Act was parsed, known as the Past C 
States Act, according to wbidi it was 
often to Jufca a Legislative  Aaaearib^ 
and a conatQueat Mfausjqr iif< —rtofcT
9m d*vt ibm * V m C m tm , 1k m , m

per this Act of 1951, a Legislative 
Assembly was formed for the, FartC 
State of Himachal Pradesh. There was 
also another Part C State, but it was 
not brought under the purview of the 
Part C States Act, and that was title 
small Part C State of Bilaspur, which 
joined Himachal Pradesh.

Now, as I have said, in the general 
elections in 1952 members were 
elected to this Himachal Pradesh 
Assembly and it functioned till 1954. 
While this Legislative Assembly of 
the Himachal Pradesh was function-
a l ,  s  3i22 was then brought forward, 
known as the Himachal Pradesh Abo-
lition of Big Landed Estates and Land 
Reforms Act, 1954. That was done in 
1953, and that Bill was pending for 
consideration before the Legislative 
Assembly. In the meanwhile, in 1954 
an Act was passed by Parliament, 
known as “Himachal Pradesh and 
Bilaspur (New State) Act (Act 32 of
1954)”. What was done by this Act 
of Parliament was that the territories 
under both these Part C States, 
namely, the former Himachal Pradesh 
and the Bilaspur territory were uni-
fied under one administration, known 
as the Himachal Pradesh. The name 
was continued. That Act was passed 
by Parliament and it came into effect 
from 1-7-54.

Now there were two interpretations 
so far a* the position created by tike 
passing of the Act of 1954 was con-
cerned—one was a* to whethor the 
original Legislative AssemUy tor Dm 
former Himachal Pradesh was or was 
not continued; the otb«r interpretation 
was that inasmuch a* the Act of Par-
liament of 1954 purported to point out 
that was a now State, therefore, H
was held by the other school, as a
result of the passing of this Act of
£954, the old Legislature as also the
old Port C territory oeased to e*Ut 
and a new State was formed, kaovp 
ju  .Hfmtshgl Pradesh dtmri&oty. Hie 

** Bfcme was co&fcuad, bat inasmuch a* 
it wm caltad a *M» State, tffcNftffe
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•n Interpretation was placed on the 
poalklon then existing, and that is the 
interpretation which has been accept-
ed by the Supreme Court.

Now, coming bank to the narration 
of farther events, may I point out 
that the Bill that was introduced in 
1983 before the first session of the 
Himachal Pradesh Legislative Assem-
bly, that was taken up for considera-
tion same time after the passing of 
this new Himachal Pradesh Act 
Then certain things have been done, 
which have been called in question 
and which have been held to be in-
valid. After the new Act came into 
force—as I pointed out just now, it 
came into force on 1-7-54—the Lt
Governor of Himachal Pradesh, by his 
direction dated 7-5-54, called what 
purported according to him and accor-
ding to the notification “the second 
session” of the Legislative Assembly 
That was called on 16-7-54. During 
this session of the Legislative Assem-
bly the Bill of 1953 regarding the 
abolition of zamindanes and also the 
introduction of certain reforms was 
taken in hand and was passed by this 
Assembly, and consent was given on 
23-11-54 by the President of India 
Then this Act was brought into force 
on 26-1-55, and certain actions were 
taken. Then, inasmuch as the Land 
Reforms Act had been passed, certain 
landlords, believing that their rights 
had been curtailed, filed applications 
before the Supreme Court of India 
There were as many as 28 applica-
tions, and two questions were placed 
before the Supreme Court—one re-
lated to the matter now being detit 
with hare and the other was regard-
ing the merits of the particular Bill 
or Act. The contention was that it 
contravened certain fundamental 
rights guaranteed to private parties. 
So far as that question is concerned, 
it did net become necessary for the 
Supreme Court to go into the other 
question for the simple reason that 
on the fitit question, the ecnatitu- 
tional question fbytams raised >jr the 
landlords, {hay o n e  to Pw conctu- 
jdfltt Uwl the Hy

that considered and passed the Bill of
1953 was not competent to do so, 
because it had not been validly con-
stituted. And the Supreme Court 
have given their reasons. They 
stated that in the old Legislative 
Assembly of Himachal Pradesh, as 
constituted by the Act of 1951, then* 
were 34 members. Now, under the 
Act of Parliament of 1954 it was 
stated that these 36 members would 
continue to be the members of the 
new Legislative Assembly and, in 
addition to this, so far as the added 
area of Bilaspur was concerned, five 
more persons were to be elected by 
the new Legislative Assembly.

Now what was done was the Lt. 
Governor called the Assembly after 
the new Act had come into force and, 
as a matter of fact, before elections 
were held for the five seats that had 
been newly created, so far as Bilaspur 
was concerned. The Lt. Governor in 
his notification, which has been re-
ferred to in the judgment of the 
Supreme Court, called or convened 
the Legislative Assembly, not under 
the Act of 1954, but he purported to 
state that it was the second session of 
the Legislative Assembly for Hima-
chal Pradesh territory. That is what 
he has stated, and it has been quoted 
m the judgment of the Supreme 
Court. It said:

“The Lt. Governor, in exercise 
of the powers conferred by sec-
tion 9 of the Government cif Part 
C States Act, 1951, has been 
pleased to direct that the second 
session, 1954 . .

This is where he stated that it was 
the second session. Now whether 
it was the second session or not, that 
is the very question which the 
Supreme Court had to consider. It 
said:

“ ..has been pleased to direct 
that the second se—inn, 1954, of 
the Himachal Fiadaah I**gis-  
lative Assembly will commence 
m n  J M v ,  the l*th A afut,
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1954 at 9-80 a.m. in the Council
Chamber, Simla.”

That is what he did. As a result 
of what he did, as a result of the 
convening of this session of the Legis-
lative Assembly, the Act, to which I 
have referred to, regarding the aboli-
tion of zamindari and giving certain 
rights, was passed by the Legislature.

Now the Supreme Court has held 
that as a result of the passage of the 
Act of 1954, the old Legislative Assem-
bly created by the Part C States Act 
of 1951 ceased to function; and that 
a new State was formed though it was 
called the Himachal Pradesh territory 
and that under this Act, in view of 
what I have already pointed out to 
the House regarding the expression 
new State’, the Supreme Court came 
to the conclusion that inasmuch as 
the old State along with the old 
Legislature had ceased to exist or to 
function. Therefore a new State and 
in particular a new Legislature had 
to be duly constituted.

For the constitution of such a 
Legislative Assembly it is necessary 
to issue a notification under section 
74 of the Representation of the People 
Act. Now, in this case it flfas true 
that two things were not done. One 
was that no elections were held so far 
as these five scats for the Bilaspur 
portion of the new Himachal Pradesh 
territory was concerned.

An Hon. Member: Why?
Shri Datar: That is point number 

one. The bacond point is that no 
notification was issued as required 
under section 74 of the Representa-
tion of the People Act.

Star! V. F. Nayar: Could you tell 
us at least now why it was so?

Shri Datar: In fact, if the hon. 
Member had followed me, as I just 
pointed out there were two inter-
pretations. That is exactly what I was 
pointing out. Actually what was done 
was that to the Himachal Pradesh 
territory that was already there the

territory or the fegion in the former 
Bilaspur, Part C State was adjded. 
Therefore it was bona flde believed 
that what was done was the merger 
or the union of the Bilaspur region in 
the Himachal Pradesh territory. That 
is exactly the reason and that is 
why the Lieut-Governor purported to 
call it the Second Session. That is 
why it so happened and, naturally, no 
objection was taken at all. But the 
Supreme 'Court have stated that
inasmuch as in this particular case
there was no notification issued under 
section 74 of the Representation of 
the People Act, there were no elec-
tions held so far as the five seats for 
Bilaspur area were concerned and
they also made a passing reference to 
the fact that where a new legislature 
is formed then even though some 
members would be deemed to be 
members of the new legislative 
assembly, still the process of the 
members taking the oath was not 
gone through at all. That was held 
as an additional ground. Therefore the 
Supreme Court came to the conclu-
sion that there was no validly consti-
tuted legislative assembly. Naturally 
on this Constitutional issue the land-
lords succeeded and therefore orders 
were issued that that Act was passed 
by an invalid Legislative Assembly 
or by an Assembly which had not 
been formally and Constitutionally 
brought into being. This is the posi-
tion.

Other questions also arise. It is not 
merely a question of one Bill, but 
you will find that during the period 
that I have stated, i.e., from the 1st 
July, 1954 to the 1st November, 1956, 
many Bills were passed. Now, this 
other date also is an interesting date. 
Under the States’ Re-organisation Act, 
as you are aware, Part C States Act 
was abolished and therefore auto-
matically the Assembly, wherever it 
was in respect of the Part C States 
Act including this Assembly which 
purported to act as an Assembly, was 
also naturally abolished. Under the 
States’ Reorganisation Act, as the
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Souse Is aware, some of the Part C 
States were merged in the adjoining 
States end some remained only as 
territories under the direct superin-
tendence Ot the Government of India.

Now what happened is that apart 
from this Act which was naturally 
4  very valuable Act as this Act gave 
very great powers to the tenants or 
the occupants, it abolished the zamin- 
<iari and made provisions for the 
acquisition of certain lands from pri- 
vate landlords and so this Act by 
Itself, may I point out, is one of the 
very important Acts to which natu-
rally the Government of India attach 
the greatest importance because we 
are pledged to certain land re-
forms.........

Shri Braj Raj Singh: That is not 
denied, but why were they careless 
not to see whether it was extended or 
not?

Shri Datar; It is a question of bona 
fide belief. There is no question of 
•carelessness at all. That is the reason 
why I was explaining that it was 
possible to have two interpretations. 
■One interpretation was the one that I 
pointed out first and 1 repeated it 
just now and the other was the one 
which was ultimately accepted by 
the Supreme Court.

I was dealing with the case so far 
as this particular Land Reforms Act 
was concerned. That was important 
enough. But on account of the Con-
stitutional difficulties which the 
Supreme Court felt, they declared 
that the Act had not been validly 
passed by a competent legislature. 
The greater difficulty that we had be-
fore us was the fact that a number 
of other Acts had been passed by this 
Legislature, as I stated, between the 
two dates, i.e., the 1st July, 1954 and 
the 1st November, 1956. I have got a 
very long list and I might point out 
that in 1954 three Acts had been 
passed, in 1955 fifteen Acts had been 
passed and in 1956 nineteen Acts had 
Toeen pasted. As a result of the view 
flat the Supreme Court has taken 
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all these Acts are likely to be 
held invalid.

Now this has created naturally a 
very difficult and an anomalous posi-
tion. That is the reason why the 
President had to issue an Ordinance. 
As I stated, on the 10th October, 1958, 
this judgment was given and on the 
25th October, 1958, as the House was 
not sitting, the President had to issue 
an immediate Ordinance in terms simi-
lar to those which we have in thh 
Bill. After the commencement of 
Session of Parliament, the present Bill 
was introduced and now we desire to 
have the whole thing regularised. 
That is the reason why this Bill has 
been called the Constitution and Pro-
ceedings Validation Bill.

Now the Constitution itself has been 
called in question and reasons have 
been given by the Supreme Court. 
They have stated that this Assembly 
was not validly constituted and if the 
Assembly is not validly constituted 
then all the proceedings held by or 
before that Assembly are bound to be 
invalid according to the view taken by 
the Supreme Court. It is for these 
reasons that the present Bill has been 
brought forward.

An hon. friend suggested or rather 
asked as to under what articles of the 
Constitution this particular Bill was 
brought forward. May I point out to 
the hon. Member that this is the 
supreme legislative body for the whole 
of India in general and so far as these 
territories are concerned, we have now 
no legislative assembly for them. There 
is no Legislative Assembly for Hima-
chal Pradesh at all. Himachal Pra-
desh consisting of the former Bilaspur 
region is a territory and for all legis-
lative enactments we have to approach 
the Parliament.

In view of the great anomaly that 
has been created Z submit that it is 
perfectly open to the Parliament to 
pass a validating Act. Unless a vali-
dating Act is passed great anomalies 
would arise. Certain difficulties would
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arise because a number of very im-
portant Acts have been passed. There* 
fore it has become necessary to sponsor 
this BilL I am quite confident that 
the provisions of this Bill will appeal 
to hon. Members of this House.

Shri S&dhan Gnpta (Calcutta-East): 
Sir, before you place the motion before 
the House, I want to raise a point of 
order.

Mr. Chairman: Order, order. Motion 
moved:

“That the Bill to validate the 
constitution and .proceedings at the 
Legislative Assembly of the new 
State of Himachal Pradesh formed 
under the Himachal Pradesh and 
Bilaspur (New State) Act, 1954, 
be taken into consideration.”

Shri Sadhan Gupta: Sir, I want to 
raise a point of order on this motion. 
My point of order, briefly, is that this 
House is not competent to enact a 
m&'sure of this kind. Shri V. P. Nayar 
had raised a point as to under what 
provision of the Constitution this Bill 
was sought to be enacted. The hon. 
Minister answered it by saying simply 
that we are the supreme legislative 
body in this country and we have 
power to make laws for the terri-
tories which now comprise the Union 
Territories of Himachal Pradesh and 
Bilaspur, which were formerly Part C 
States of Himachal Pradesh and Bilas-
pur.

My objection is this. We are not 
making an ordinary law by this Bill. 
For example, if we were validating 
all the laws made by a Legislative 
Assembly, we could have done so, 
because in that case, we could have 
exercised the law making power which 
the Constitution grants to us for legis-
lating in respect of the Union Territor-
ies. You know, we have practically 
plenary powers to legislate on all sub-
ject matters in respect at the Union 
Territories. Therefore, if we had been 
validating numerous Acts, which are* 
I  believe, about 29 or 3Q, which have

been passed by the erstwhile so-called 
Himachal Pradesh legislature, we 
would have been perfectly within our 
rifchts. what we are seeking here 1»- 
to validate the constitution and pro-
ceedings of a body which was not the 
Legislative Assembly at Himachal Pra-
desh and Bilaspur, which we seek tc* 
set up as the Legislative Assembly of 
Himachal Pradesh and Bilaspur after 
^ has ceased to exist. In this case, 

could have done so if we had the 
PQwer to constitute that Legislative 
Assembly for these Territories today. 
A power to enact retrospective legis- 
laUon necessarily presupposes, first, 
thfet we can make a similar provisions 
toQay and then also that our powers 

so plenary that we can make it not 
only for today, but for any past time. 
Uijder article 240 of the Constitution 
as it stood prior to the amendment, 
this House had an express power to- 
constitute Legislative Assemblies for 
Pairt C States. That article 240 is no 
logger there in that form. It has 
changed and the power to constitute 
Legislative Assemblies for the Unioni 
Territories or, for the matter of that, 
for any territories in India, has been.- 
taken away. Therefore, that power 
nQ longer exists. It existed at some 
tiine; but that power has been taken 
&fyay today. Because of that, it is im-
possible to say today that this House 
h^s power to constitute a legislature 
*Ad still more to say that this House 
could enact retrospective legislation 
validating the constitution of the Legis-
lative Assembly. The fact that we 
ha.ve supreme law making power doe* 
JWt make any difference. Constitution 
of the legislature stands on a different 
footing. It is analogous to what may 
he called fundamental laws or organic 
l>Ws in some States and it stands on,
* completely different footing. We are 
the supreme law making power in 
regard to the other States at India. 
But, we cannot say on that ground 
that we shall constitute a Legislature 
Assembly far the dty of Lucknow, for 
^stance, or tor the city of Bomhay pe 
Calcutta, if we cannot do it, we cq*» 
Wot constitute «  Legislative Assembly
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lor «  Union Territory. If we cannot 
constitute a Legislative Assembly for
• Union Territory, we can still less 
enact a legislation which will retros-
pectively validate the constitution of a 
Legislative Assembly, because that 
power under the Constitution no long-
er is given to us.

On this ground, I would submit that 
It would be more advisable to bring 
forward a law validating each indivi-
dual Act passed by the so-called Legis-
lature and include it in some kind of a 
Schedule. Of course, I must make it 
clear that I have every sympathy with 
some of the Acts passed. They are 
very important and they are absolutely 
essential for the progress of our 
country. This is not the way to vali-
date those laws. 'Hie only way to vali-
date those laws, which is open to us 
under the Constitution, is to bring for-
ward a legislation individually vali-
dating each individual Act that has 
been passed.

The Deputy Minister of Law (Shri 
Hajaraavis): May I reply now or shall 
I reply to all the objections together?

Shri Kesbava (Bangalore City): May 
I say a word on this point, Sir? My 
colleague on the other side was just 
now suggesting that we have no 
powers at all to enact this kind of 
legislation. I think the very last argu-
ment that he put forward that the 
Government can bring forward each 
legislative enactment itself which have 
now been invalidated before this House 
and we can validate all such enact-
ments from the date they came into 
force, leads us to the inevitable con-
clusion that we have got powers to 
validate the entire set of laws, and 
regularise the irregularity that has led 
to the invalidating of the several Acts. 
If -we am validate one Act, it also 
goes without saying that we can vali-
date all the 183 Acta. He was pleased 
to concede that supreme legislative 
powers are vested in Parliament. 
There are no two opinions about that. 
Whatever we can do, the President can 
do to our absence. Aa article 340 
steads today, it is only the President
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that can administer the Union Terri-
tories. On all these grounds, I res-
pectfully submit that the present pro-
cedure that has been adopted by the 
Government is absolutely valid and we 
are there as the supreme legislative 
body to regularise irregularities that 
have been brought about by some un-
fortunate circumstance or other. We 
are not going into the merits of the 
Acts. In fact, I was to move for post* 
poning consideration of this matter on 
the ground that a copy of the Supreme 
Court judgment had not been placed 
before us. That has been placed for 
the benefit of the Members of the 
House. I have absolutely no objection 
to withdraw that motion which I have 
put in for postponement of considera-
tion. We have absolutely no ground to 
suggest that we cannot go ahead with 
this legislative enactment.

Shri Mohammed Imam (Chitaldrug): 
Sir, so far as the legal aspect is con-
cerned, we want time to study the judg-
ment and then take part in the debate. 
This is a very important point because 
the legislative body had no right, to 
exist. It had no right to frame laws. 
A body which had no right to exist, 
in fact, which did not exist, had 
appropriated powers to which they 
were not entitled. Can we enact 
a law? If we enact the law, 
what will be its standing9 It 
requires detailed consideration. Better 
we are given time to study.

Shri Naushlr Bharucha (East Khan- 
desh): I think that the point of order 
raised by my hon. friend is quite 
correct. The distinction to be borne 
in mind is this. There are certain 
functions which can only be per-
formed under the Constitution by 
certain authorities named in the Con-
stitution. It is true that we have got 
power to enact legislation for Union 
Territories, but here it is not a ques-
tion of enacting legislation for Union 
Territories. Here is a question of an 
Assembly, or rather, a body of men 
who purported to call themselves an 
Assembly, who sat there without 
♦niriny oath and without electing the 
Speaker and passed some legislation
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which had already lapsed. The Bill 
had lapsed when the first Himachal 
Pradesh Assembly was dissolved by 
the Act and a new State came into 
being. Therefore, the question is 
whether we can legislate in order to 
validate a piece of legislation which 
was not in existence and which was 
purported to have been placed 
before a certain group of persons 
who were not Members of the Assem- 
ly, but a body which was called by 
an order which was not a correct 
order, the members of which sat 
without taking oath and passed the 
particular legislation without com-
plying with certain provisions of the 
Constitution itself.
14 hrs.

Now, take for instance the question 
of taking oath. It is not so simple as 
it seems. Until an oath is taken, 
under article 188 of the Constitution 
itself, a Member is not a Member of 
the Assembly, and the functioning of 
the Assembly does not commence. 
Neither the President by an ordin-
ance nor this House can by any law 
say: never mind what article 188
says about taking the oath; whether 
they have taken the oath or not, let 
them be called a properly constituted 
Assembly. The issue that arises 
therefore is: has this House the power 
to override certain provisions of the 
Constitution, viz., articles 188, 186,
189, 196 and 198? All these will be 
involved as I shall show later on 
in the course of my speech in great* 
er detail. In other words, this House 
is completely incompetent to over-
ride the specific requirements of these 
articles, and therefore, we have got no 
power whatsoever to pass a legisla-
tion like this,

Therefore, what the hon. Member 
raising the point .of order said is 
quite correct We must re-enact 
•very piece of legislation that was 
purported to. have been enacted by 
the so-called Himachal Pradesh 
Assembly.

Shri V. P. Nayar: I am afraid that 
the point put forward by Shri Sadhan

Gupta was not properly understood 
by Shri Keshava. His point is that 
we must take this Bill into considera-
tion in this way that today we do not 
have any specific power under the 
Constitution to legislate on such a 
matter. It is not merely a question 
of validating certain Acts. As the 
hon. Minister will agree, by read-
ing these provisions we find that it 
is not a question of re-validating 
certain laws. Here, by this Bill, we 
seek to confer a status upon a body 
of persons which the Supreme Court 
does not recognise as the Assembly; 
here we say this is the way in which 
this Assembly has to be considered. 
It is very strange also that the Assem-
bly which was not in existence for 
the last two years has to be consider-
ed as a new Assembly by this Bill.

So, the point which we have to 
consider is whether this House, after 
the deletion of article 240 as it stood 
then and after certain other provi-
sions have been made in the Constitu-
tion, has the power to set up a body 
and call it the Legislative Assembly, of 
a Part C State. Only if we have such 
a power to set up a body under the 
Constitution at present, can we with 
retrospective effect validate the exist-
ence of, or confer a status upon, an 
Assembly which has ceased to exist. 
Therefore, this distinction must be 
understood. I support with all the 
vehemence at my disposal the point 
of order raised by Shri Sadhan Gupta 
and also very ably supported by Shri 
Naushir Bharucha.

Shri Braj Raj Singh: I rise to sup-
port the point of order raised by Shri 
Sadhan Gupta,

It will be appreciated that section 
15 of the Himachal Pradesh and Bilas- 
pur (New State) Act, 19S4 stated:

“Every sitting Member of the 
Legislative Assembly of the exist-
ing State of Himachal Pradesh 
representing a constituency of the 
said State sha& on and from the
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commencement of this Act (the 
new Act) represent the constitu-
ency of the same name in the 
new State and shall be deemed to 
have been elected to the Legisla-
tive Assembly of the new State 
by that constituency."

All that this new Act provided was 
that fresh elections shall not be re-
quired for the composition of the new 
Assembly of the new territory which 
was to come into existence.

After the passing of this new Act 
of 1954, what happened was this. With-
out holding elections for the other 
territories, i.e., Bilaspur, and with-
out giving these people a chance of 
making affirmation or taking an oath, 
this notification.........

Mr. Chairman: This is the basis of 
the point of order. This is the point 
which has been taken up by the 
Supremo Court. Thi:; has been 
brought out in the judgment of the 
Supreme Court So, thi* is already 
known to the Members

Shri Braj Raj Singh: I have to sub-
mit only one thing, that this House is 
not at all competent to bring into 
existence the Legislative Assembly for 
Himachal Pradesh today. By our 
supreme power of enacting laws, we 
can only enact a law for that terri-
tory today. We can give life to the 
law which has been declared null and 
void by the Supreme Court, viz.. the 
Himachal Pradesh Abolition of Big 
Landed Estates and Land Reforms 
Act 1954. We cannot today bring into 
existence, or put life into the Assem-
bly which never existed, and by that 
method we cannot retrospectively give 
legal shape to the laws which the so- 
called Assembly passed in that period 
of two years. So, we cannot discuss 
the Bill as it stands at present We 

, can only discuss a Bill seeking to vali- 
' date the law which has been declared 

null and void by the Supreme Court

Stai Mohuttwd Imam: What about 
my request to postpone consideration?

Mr. Chairman: All the other Mem-
bers are prepared. They are going on 
with this point of order. So, it 
appears that hon. Member alone is the 
person who thinks that he cannot go 
on with this point of order. All the 
others are making their contribution. 
They are considering the matter. This 
is not a point which requires a day 
for study. When a point of order is 
raised, it is usually decided there and 
then unless the Chair wants to take 
time for consideration. Points of 
order are not to be postponed for 
days together for the purpose of study 
only.

Shri Mohammed Imam: Please per-
mit me to say something on this point

• of order.

Mr. Chairman: The paint of order is 
not new. Even when the Bill was 
there, it was quite apparent. It was 
mentioned m the Statement of Objects 
and Reasons that there was a Legis-
lative Assembly which passed a law, 
that the Supreme Court held that «it 
wr..i not a legally constituted Assem-
bly. and the Bill ia being brought to 
validate the Bills passed by that 
Assembly. It is not a new point of 
order. This couJd be anticipated by 
every Member beforehand.

Shri Mohammed bona: I want to 
say something about the point of 
order. I want to support it

Mr. CfaaJran: ffctw. osn be no
postponement of Ibis point of aider. 
Siiri Manabendn Shah

Shri M m b ta fa  SMh flMni Garh- 
wal): 1 want to raiae this issue. We 
are empowered to legislate for Union 
Territories. Himaribal Pnuteah be-
came a Union Territory on 1-1M9S6 
and this appertain to a period poor 
to that viz., C m  1-7-1954 to 
31-10-1956. At that tune we were not 
empowered to legislate Cor Hiraarhal 
Pradesh because they had their own 
legislature. The question is: when
we were not empowered to legislate 
then, how are we m v  empowered to 

. validate laws vrtriek w* a m  cat- 
f  paqw sl  te tsgisiate (ten?
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The second point that I would like 

to raise is whether the procedure 
adopted by the Government in intro-
ducing this Bill is correct or not.

I would like to quote the Bihar 
case. A similar situation arose in 
1961. The Bihar Legislature passed 
on Act for the abolition of zamindaries 
in Bihar.

“The Patna High Court held that 
the Act was bad. Parliament had 
decided to validate that law; 
Parliament did so by an amend-
ment of the Constitution. Articles 
SiA and 3iB  were then acfderf to 
the Constitution. A new Schedule 
IX was also added to the Con-
stitution, and Schedule IX con-
tains a list of all the laws which 
were validated.”.

Now, the present Bill that has been 
introduced is a thing which covers all 
the Bills. We are not aware of what 
t^ose Bills are which we are sup-
posed to validate, because they have 
not been made a part as a schedule. 
So, I feel that this Bill as presented 
is also incorrect.

In this case, there is also a moral 
issue, and the moral issue is this. How 
are we morally bound or justified or 
correct in passing those Bills auto-
matically by one comprehensive Bill 
as is suggested now, without know-
ing what those Bills passed by the 
previous Himachal Pradesh Legis-
lative Assembly are?

Therefore, I feel that this requires 
■ thorough study and a decision from 
the Chair.

Shri Shankaraiya (Mysore): I have 
a constitutional issue to raise, namely 
whether this- House has got the com-
petence to validate all those Bills 
passed by the previous Himachal Pra-
desh Legislative Assembly.

Under the Constitution, in 1950, 
Himachal Jtafleph was a" Centrally 
a<Uqini$ered fljtete. But, Jn 1851 
when an Assembly, was >' constituted,

Proceedings) Validation 
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Himachal Pradesh as a separate terri-
tory lost the character of being 
administered by the Centre. The 
Centre had no power to legislate over 
the Assembly as constituted in Hima-
chal Pradesh. The State Assembly 
assumed the power of legislation, and 
this House ceased to have any 
power of legislation either for 
supervision or revision or for repeal. 
So, it ceased to be a Centrally admi-
nistered State.

Up till 1954, there was this legally 
constituted Assembly, and when it 
could not legislate properly,; in £884, 
another legislative enactment was 
passed under which Bilaspur waa 
merged with it. Still, the Central 
Government did not resume their 
power of administration over that 
State. The legally constituted Legis-
lative Assembly of the State waa 
there. Whether it was constituted by 
election or otherwise is a different 
matter. But the Centre did not grt 
the power of administration over 
Himachal Pradesh till 1956, when the 
States’ reorganisation came in, when 
Himachal Pradesh again came to be 
Centrally administered.

So, between 1951 and 1956, there 
was a legally constituted legislature 
there; whether it was reclly legally 
constituted, whether it was functioning 
or not, is a different thing. But during 
1951 and 1956 the Centre ceased to 
have any power of administration, 
and in respect of any Act that was 
passed in between, whether it was 
legally done or not, Parliament has 
no power. It is only the State Legis-
lature which has to review or correct 
or modify or repeal or re-enact it

Therefore, my point is that inasmuch 
as the Central Government had no 
power of administration over Hima-
chal Pradesh between 1951 and 1986, 
we cannot legislate.

Shri Naldurgker (Osmanabad): X 
want to point out that this legislation 
has been validly introduced. I ttrthfc
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m om  constitutional or legal point has 
bean misconstrued or confused. It is 
an admitted tact that every legis-
lative body is fully empowered to 
'enact any legislation giving it retros- 
jiective effect.

In this case, there is rather a con-
fusion as far as the constitutional 
.points are concerned. What are we 
doing here? We are only validating 
the proceedings or the Acts passed by 
the body known as the Himachal 
Pradesh Legislative Assembly. Whe-
ther that Assembly was properly 
constituted or not is not an important 
question at the present tune. While 
doing that thing for validating all 
those Acts passed by that body, we 
are giving them a sort of retrospective 
■effect. Since these territories were 
Centrally administered at that time, 
Parliament has full powers to enact 
laws, so far as those territories are 
concerned. The question now is not 
whether at the time when these laws 
were passed, that Assembly was com-
petent or not, whether it was consti-
tuted properly or not, but the ques-
tion is whether at that time these 
territories were Centrally adminis-
tered. whether Parliament could give 
retrospective effect to all the laws 
passed by that body; whether that 
body was illegal or legal, is a diff-
erent thing altogether.

By this Bill we are seeking to vali-
date all those Acts. It means that it 
is tantamount to giving retrospective 
effect of law to all those Acts passed 
by that Assembly, whether they were 
properly passed or not.

Therefore, I submit that Parliament 
is fully competent to give retros-
pective effect, and that power of Par-
liament cannot be challenged. That is 
an admitted fact By this Bill we are 
only giving retrospective effect to all 
the laws passed by that State. There-
for®, Parliament is fully competent to 
enact such laws. Therefore, the point 
of order Is not in order, ' according to 
'my opinion.

Shri Hajamavts: I must at the out-
set say that I entirely agree with Shri 
Sadhan Gupta and Shri Naushir 
Bharucha that one of the ways by 
which the Act which has been suc-
cessfully impugned and the other Acts 
which may similarly be assailed could 
be validated is by Parliament itself 
undertaking straightway legislation on 
that subject.

Shri Naushir Bharucha: That is the
only way.

Shri Hajarnavis: But we examined
that possibility, and we thought that 
it could be done by the way in which 
we have framed an ordinance which 
this Bill seeks to replace.

Shri Namhlr Bharucha: He is riding 
for a fall *‘ iat way.

Shri Hajarnavis: And we thought 
that this was the better method.

The question is whether that could 
be done. The first point that was 
raised was whether Parliament weuld 
have power to enact such a law, and 
if so, where the Constitution gives 
that power to Parliament.

The first article, of course, would be 
article 245 (1) which says:

“Subject to the provisions of this 
Constitution, Parliament may 
make laws for the whole or any 
part of the territory of India, 
and the Legislature of a State may 
make laws for the whole or any 
part of the State.”.

Then, we go to article 246 (3) which 
says that certain territories are con-
stituted into States and certain sub-
jects are confined to tne State legis-
latures, subject to that, the power of 
Parliament remains. Therefore, if we 
look to the interpretation of articles
245 and articles 248 (1), 248 (2) and
246 (S) alone, there would be no 
doubt that those territories of India 
which are npt included in any parti-
cular Slate would be under Parlia-
ment,. and Parliament’s power would
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be unlimited, that is to say, it will 
have plenary powers. But if there is 
any scope for argument, that is com-
pletely eliminated by the express 
words of article 246 (4) which says:

"Parliament has power to make 
laws with respect to any matter 
for any part of the territory of 
India not included in a State not-
withstanding that such matter is 
a matter enumerated in the State 
List.”.

Further on, under article 248 (1):
“Parliament has exclusive power 

to make law -with respect to 
any matter not enumerated in the 
Concurrent List or State List.”.

So, I believe there could be no 
scope for any doubt to be entertained 
in any quarter whatsoever that so far 
as the Himachal Pradesh territory is 
concerned, this Parliament has the 
power to pass any law on any subject. 
As the House is aware, and as the 
hon. Member who spoke before me 
haa*mentioned, power to legislate in-
cludes power to legislate retros-
pectively. It has been so held in 
several of the Privy Council cases.

Shri Naush'r Bharacha: That is not 
disputed. What is disputed is this. In 
enacting this, you are overriding the 
provisions of the articles of the Con-
stitution.

Shri Hajarnavb: I shall come to
that point presently. So, the first 
objection is out of t t i  way. I am 
painting this out because it has been 
mentioned by Shri Manabendra Shah 
that retrospective legislation cannot 
be undertaken. I do not think any 
lawyer or anyone wto is aequo nted 
with law will seriously entertain any 
doubt on this point The matter has 
been decided by th e  W * y  Council as 
a te  hy  the Federal Coarl in Atiqua 
Begum’s case, I think

Coming to the objection whether wa 
am  i*  ftao* zevMn#*» legislature

which no longer exists, I would sub-
mit that if you would read the ordi-
nance and the Bill, you will find that 
what is sought to be done is to give
validity or life retrospectively to the- 
legislature itself.

In doing this, we create two fictions. 
Fristly, we enact the law. But we 
enact a legal fiction saying that the- 
legislature itself was validfy consti-
tuted. Now it is a point of law with 
which the lawyer-Members of this 
House must be familiar that where a 
legal fiction is sought to be created, it 
is no argument against that fiction to 
say that the fact—which the fiction 
seefas to create—did -not exist. As * 
matter of fact, the very reason for 
creating the fiction is that the fact 
did not exist.

Shri Naushir Bharacha: He cannot 
create a legal fiction against the Con-
stitution. That is the point. He can 
create any fiction in respect of facts 
or laws, but not against specific pro-
visions of the Constitution.

Shri Hajarnavis: I will come to 
that. 1 should be allowed to proceed 
step by step.

Therefore, it is conceded that legal 
fiction can be created. It is no argu-
ment then to say that the legal fiction 
did not exist. Shri Naushir Bharucha 
argued with connderable vehe-
mence that the legislature was 
not validly constituted. Of course, 
it was not validly constituted; in point 
of law, there was no legislature. The 
Supremo Court has said that there 
was no legislature. But we are creat-
ing a legal fiction retrospectively that 
there wa.< a legislature. It. is no use 
Shri Bharucha arguing that in fact 
there is no legislature. So far as the 
present law stands, it is conceded that 
there is no validly constituted legisla-
ture. But we are trying to create- 
ttaa legislature retrospectively. Can 
we c* can we not do it?

If Parliament has plenary yoweta, 
ia it suggested that Parliament, which 
baa aaiiarfted pewe* csnrtet a>aal» *
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legislature? Take the British Parlia-
ment. Are the powers at this Parlia-
ment any the less than those at the 
British Parliament?

Shri Naushir Bharucha: Very much
IMS.

Shri Hajarnavis: Then such a limi-
tation has not been brought to the 
notice of the House.

Shri Naushir Bharucha: He cannot 
ignore the Constitution. (Interrup-
tions). As a Law Minister, he ougnt 
to know.

Mr. Chairman: This sort of running 
cerranenVaft^ may tot wratted.

Shri Hajarnavis: I can deal with 
any point that is raised.

I suggest there is no limitation in 
the Constitution by which a legisla-
ture with a limited power cannot be 
constituted Then if it can be consti-
tuted today, it can be constituted re-
trospectively But assume that there 
was any room for argument on that 
point, what is the operative part of 
the Ordinance and the Bill9 It says 
that the laws that were made shall 
be valid as if Parliament had made 
them Forget tho preamble forget 
the first part. Take into account the 
operative part of it. It is nobody’s 
case that we are trying to create the 
Assembly and that it will enact thr 
laws. What 1* sought to be done is 
to give validity, to give life to those 
Acts which today are in danger of 
being struck down. That is the only 
thing that is being done.

Shri Naushir Bhamcha: They can 
validate Acts which are m rxistenee 
though suffering from curable irregu-
larities; not Acts and Bills not in 
existence at all.

Shri Hajarnavis: That is why we are 
trying to validate. If there was the 
legislature in existence, there would 
have been no need for this legisla-
tion.

Shri Naushir Bharwha: How can 
flNg, wiliiahi am Ac* wfcMl to «n n f>

Shri Hajarnavis: I will answer my 
learned friend by saying this. Sup-
pose the Act is ‘A’. Parliament can 
either enact ‘A’ or say that the law 
it declares as valid is the Act ‘A’ 
which was enacted by the Himachal 
Pradesh Assembly. The result is the 
tiBirt,

So far as we are concerned, we did * 
nc>t reach this conclusion without 
giving deep thought to it. Then we 
came to the conclusion that so far as 
the people of Himachal Pradesh were 
concerned—they are the only persons 
who are connected with it—it would 
b€ more convenient for them if the 
A.cts as they had always understood 
them remained as they were, rather 
than put them in the form that these 
Acts are being imposed upon them 
later by this Parliament.

After all, what is the objection to 
the BilP A technical objection. It 
was a regular legislative activity of a 
legislative body. Of course, certain 
things which were required to be done 
m terms of the Constitution—I should 
nave said ‘in terms of the law’—were 
not donr We are validating laws 
which the body purported to pass but 
tfere invalid because certain acts 
Which the Act prescribed to be done 
were no* done.

Shri Naushir Bharucha: ‘Constitution’
IS the correct word.

Shri Hajarnavis: Therefore, what
we are trvmg to do is this Our law 
says that instead of saying that these 
are tht- laws which we made, we say 
all the laws which the Himachal Pra-
desh Assembly or that body which is 
called Itself the Himachal Pradesh 
Legislative Assembly made arc the 
Ijjws made by Parliament, at.ri we give 
it a legislative foundation. What is 
tfrong with it? That is the Ordinance. 
That is the Bill.

Shri Naushir Bharucha: Some village 
or gram panchayats may pass an Act 
and will you validate it here!

Mr. Chatman: Order, order. I t e  
hon. Member had h*d his say. Now It*
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[Mr. Chairman] 
is not fair on his part to go on inter-
rupting the hon. Minister in this 
manner. U he is interrupted at every 
stage, he will not be able to finish his 
arguments. Let him finish what he 
has to say.

Shri Hajamavis: Whatever points 
are raised, I am here to answer.

Another point raised was that there 
was in existence the Himachal Pra-
desh Legislative body at that time 
and it was not possible lor this Parlia-
ment to make the law. It can be 
answered in two ways. Firstly, when 
the Government of Part C States Act 
was enacted, it was clearly stated 
under section 21(2) that nothing in 
sub-section (1) shall derogate from 
the power conferred on Parliament by 
the Constitution to make laws with 
respect to any matters in Part C 
States. Therefore, Parliament did 
retain that power or did bring to the 
notice of all those who administered 
the Act that Parliament did retain 
that power, and if it was necessary to 
do so, it had power of legislation. 
Unless it be that Parliament had 
abdicated its power completely of 
legislation with respect to ‘C’ class 
States, Parliament would still retain 
the over-riding power. If there was 
any ambiguity about it, it was com-
pletely removed by section 21(2).

Then again, Parliament is not legis-
lating in 1954; it is legislating in 
1958, that is to say. when it has the 
power.

Then an argument was raised that 
the power now given to the President 
is only in respect of making regula-
tions. I say that article 240 of the 
Constitution is no limitation on the 
power of Parliament at all under 
Articles 245, 246(4). It is an additional 
power. The powers of Parliament are 
to be read in articles 245, 246(4) and 
248.

These are plenary powers. No 
one can suggiect that the powers 
plenary powers—which have been

conferred on Parliament in those 
articles have in any way been curtail-
ed by the powers given under article 
240. Previously whereas under the 
Constitution, provision was made for 
a certain type of legislature, today, 
according to our reading of the Con-
stitution, the powers of Parliament 
now are absolutely unlimited. That 
being so, I submit the point of order 
should be overruled.

Mr. Chairman: The House is already 
aware that whenever a question of 
constitutional competence so far as 
this House is concerned arises, the 
practice is that the Chair does not 
take upon itself the responsibility to 
decide whether the House is consti-
tutionally competent or not. So ulti-
mately if the House feels that it has 
got no constitutional competence, it 
can reject the Bill. Therefore, as a 
matter of fact, it is unnecessary for 
the Chair to give any opinion on the 
point of order raised by Shri Sadhan 
Gupta.

All the same, I would state my 
persona] opinion on this point. In 
my humble opinion, today in 1968 
we are legislating and we must see 
whether article 245 of the Constitu-
tion covers this point or not. To my 
mind, there is no question of article 
248(1) coming in. At present, Hima-
chal Pradesh is one of the Union 
Territories. Therefore, article 248 
comes in only when the question of 
residuary powers comes. Here there 
is no question of residuary power at 
all. I should say that articles 245 
and 246(4) apply. And, so far as 
they are concerned, this House has got 
sovereign powers. It has been said 
about the House of Commons that it 
can pass a law whereby it can order 
all blue-eyed men in the country to be 
killed. I do not know whether this 
is a limitation on the power of Parlia-
ment or not if it can turn a woman 
into a man. But, so far as the 
sovereign powers of Parliament are 
concerned, it Is absolute. TMs Parlia-
ment is cai»b8e of passing any &NT 
it pleases.



jgflfjp HtmattJuti Pradesh I  DM3W 8 P  1958 Ltgislativt Assembly agrife
(Constitution and 

Proceedings) Validation 
Bill

And, so far as constitutional pro* 
pritty is concerned, it is a different 
.matter.

Hon. Members have raised the point 
that they are not conversant with the 
provisions of the IB or 20 Acts which 
have been passed during these two 
years by that Legislature which have 
been regarded as unconstitutional. 
Whether all these Acts should be vali-
dated or not is a question of pro-
priety. So far as the question of con-
stitutional competency is concerned, I 
believe, it is idle to raise a question 
in this House that this Parliament is 
not competent. What other body is 
competent to enact a law of 'his 
nature? Anything which can be re-
gulated by law can be ultimately re-
gulated by this Parliament alone.

If it is a question of clash between 
the State Assemblies and Parliament, 
the question may arise whether it 
comes in this list or that list and that 
would be settled by article 248(1) be-
cause residuary powers are with this 
Parliament. The burden is upon thrse 
hon. Members who say ihat this 
Parliament is not competent to point 
to any provisions in the Constitution 
mat competency is not there. But, 
nobody has pointed that out. The 
point that we were not com ne tent to 
enact these laws in 1954, 1956 does
not arise at all. We are enacting in 
the year 1958 and we have got all 
these powers.

As was pointed out by the hon. Law 
Minister, even thon there was provi-
sion in section 21(1) of Part C States 
Act. That is beside the question. We 
are enacting today and we an? validat-
ing these Acts. The hon. Members 
may be well advised not to support 
the measure by their votes if they 
think that the Bills that were enacted 
and are being validated were not 
proper. I can understand that. But, 
at the same time, to say that this 
Parliament has got no power to pan 
the measure is not right. In my 
humble opinion, this Parliament has 
got 2u31 powers to enact a Bill like 
*hl«.

As pointed out by another hon. 
Member the House fully knows that 
there was an appeal pending in the 
Supreme Court so far as the zamin- 
daries were concerned, in Patna. The 
High Court had given their verdict in 
regard to those matters. At that tim», 
a Bill was pending before this Houac 
and a similar objection was raised 
and the House decided that the House 
was competent.

As a matter of fact, it is quite true 
that whenever a High Court or the 
Supreme Court gives a judgment 
which says that a certain Act was 
unconstitutional, then, we really res-
pect the view of the judiciary when 
we enact, a law contrary to their 
decision. They have got the power 
to say by their verdict that such 
and such a law is unconstitutional. 
This House has got the responsibility 
to see that whatever they point out 
in their judgment as objectionable is 
removed, as this House has got the 
over-riding power and responsibility 
to do what it thinks proper in the 
interests of the entire country. *

Laws are there for the purpose of 
giving convenience to the people and 
for determining their rights. And, 
this House is the final authority for 
that. It is not for the High Court 
or the Supreme Court to decide what 
is proper so far as legislation is con-
cerned. It is the right of this House 
alone to enact legislation; and, if in 
the wisdom of this House all these 
laws should be validated, I do not 
find any constitutional incompetency 
in validating these laws. Therefore, 
I am of the opinion that the objection 
contained in the point of order can-
not be accepted.

So far as the other question is con-
cerned, I would rather like the bon. 
Law Minister just gives a list of those 
laws which have been enacted by 
that Legislature during those two 
years so that hon. Members may bo 
able to see, when they are validating 
those laws, what the provisions at 
those laws are which will be validat-
ed by this House.
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An Bo b . Member: They are 
available in the Library.

not

Shri V. P. Nayar: The hon. Minister 
may give us the names of these enact* 
ments; but he must give us the copies 
of the enactments also because most of 
them are not in the Library.

Mr. Chairman: Perhaps, in the 
library all these laws may be avail-
able because every enactment passed 
by State Legislatures is available in 
the Library. There is no reason why 
they should not be found in ihe 
Library unless any hon. Member 
comes and says he searched in the 
Library and could not find it. That 
is a different matter. The names may 
be supplied so that the House may 
know what laws will be validated.

So far as the particular law is con-
cerned, I am rather mindful that, as 
a matter of fact, when we are validat-
ing this law, we are not taking away 
the right of those landowners who 
have ‘appealed to the Supreme Court. 
Only one point has been decided and 
the other remains to be decided 
whether this legislation is contrary to 
articles 14, 19 and 31 of the Constitu-
tion. That point has to be decided by 
the Supreme Court. It is unfortu-
nate that a mistake as pointed out by 
the Supreme Court was made on the 
part of those concerned. But. what-
ever that may be, we are not concern-
ed with that aspect. At the same time 
the house must be anxious to preserve 
the rights of those landlords who 
brought their appeals before the 
Supreme Court. It has been held that 
the Legislature was invalid. The 
other question has not been gone* into 
in this Bill. The other aspect will, 
perhaps, be gone into by the Supreme 
Court when they take up that part of 
the argument. It may be that they 
may have to file a fresh appeal or this 
appeal may be revived. I do not 
know what exactly will happen. But 
we are not taking away the rights of 
those landlord* and deciding that the 
Abolition Act is in consonance with 
the provisions of the Constitution. It is

a matter of opinion whether the aboli-
tion of the zamindart or the restric-
tion of the rights of landlords is good 
and valid or not. That will be decided 
by the Supreme Court—whether thia 
legislation is in accordance with the 
provisions of the constitution.

We are only concerned with the- 
competency of this Parliament; and, 
for that, I am clear in my mind that 
this Parliament has got ample powers 
and it is constitutionally competent to- 
enact this legislation.

Shri Naushir Bharucha: On a point 
of clarification, Sir. Which of the 
two rulings that you gave should 
prevail; that the Chair does not de-
cide or, in your opinion, the Parlia-
ment has the power? Which of the 
two is taken as the official ruling?

Mr. Chairman: In so far as the- 
ruling is concernrd, it is quite clear. 
But the hon. Member himself knows 
that in regard to many other Bills the 
Chair has always taken up the posi-
tion that whatever be its decision, 
the House has to decide on the ques-
tion of propriety or competency. It is 
left to the House if a particular Bill 
is to be voted or not. But so far as 
the Chair is concerned, it does not 
take the responsibility becausc after 
all it is much better for the House 
to decide the question rather than 
the Chair.

Shri Sadhan Gupta: On a point of 
clarification, Sir.

Mr. Chairman: What is the clarifica-
tion? I have given my ruling. There 
is no question of clarification.

Shri Sadhan Gupta: You have given
your ruling, Sir. . . .

Mr. Chairman: I am not to be cross- 
examined here. There can be no 
question of a clarification of a ruling 
in the House.

Shri Sadhan Gupta: Is it still ope* 
to us to decide whether ire a n  com-
petent, after your ruling?
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Mr. O lu bn u : Every person has to 
ledde for himself what he 
jroper because the Chair does not 
■ule in such a way that it takes away 
he right of the House in the matter. 
Jo far as the Chair is concerned, it 
ia> given its ruling and there can be 
to discussion of the ruling of the 
Zhair.

Now, this motion is open for dis-
suasion.

#w (* wt t ) : xrjft̂ rtr,
tnft art ftw u rf o  & * 5  flwrw
% <<3 <11 $ t̂f*F l*f> CtteT m
xm vr $ fm  im rft w  *rr*r % 

| ftp? vr n ,° ° °  
ijTarT ifta & 1 w  xtor w  
Src fo r  t  1

*ww *  ^  *inn fa  *m f 
ymf ^  fspfr v t qnf^r ?wr 

vrtarrf w 4«pfr *  tot 
«r$ *rrft t w t  tfr 1

o ts t t  <rr * trt ^  *rcn £ f% 
aft *«rrfa* *ft *  m
yfrwr ft if 5f^ v t «Tf, fbr»T % tttw  

mitri vt srtfinr fw r
»RT *ftr *T3T 3T5 'TT^nTW?
3TOT #* wrr I «ff JTflT
*njt fa  ’tr^r w t

Wifi t  *

1441 hn.
(Mr. Detuty-Spmjuer in the Chair]

anrtfT. s  # ?fhFfrrq- 
tfWlT ^Nt %  ̂ tTHTfaW vr OTt

it *rtft «n?r ^  »n f ft*
* 7  g m  $t, wWr *rr ^arr *?r «£r 1 

JUT, TSfTOT t^r: 
w*rr, «rfrr, *  *****
3  *rfar jw r «rtr *tft *rflv%
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ft*w , ^  |*r<t 5T4tr % Pr#jw 
q rfa ry ?» %
* r ? ? ^  trfsrf-w«r art «nfRT j*rr 

w?tt «rr w ft T*flratTf?:<ft % 
ifrr Kjfrr ^rn ff % 1 ^«r qfw-
f * m  w  w t  * t j  *rr, 4  7^  ?. q w ra r
^ 5 ^  «n*̂ r Or^iT r̂T'TT ^ r r  g 1

»r  ̂ »r ??r ?nrr Tt zm «fr 
?r>ft 8r»r 5.9 »fr ^  t%t f v  »rr»fr
r̂r ?> vgr m vfc ?*nft

spr fi^r *mr 1 ?-r% t t  
5fnff v  ?rr«r ^  sf? »rt t
f̂*PT HrW $  f^rf h  5*t% srRf— Jncr 

iffm  hjPt ^ w t  ti% srWf % 
ft— f5rr 1 
f^F ’TfTt q r  v R n r r r  t t  5nrr?T ^  ^  
STHt'T 3'nr ?T i(o srfiw5 *TT | f'R I 
fr TTC^rf? 5 T ? r  ^tt 'r?=nr «nM%5T 

*yr ^Wf «fr ft? ^T^wrrtt *A 
'nrft «ff t %f^r ? r̂ ?rf?rfqxr«T ^

sra m  wrr ?t f% ^/u’ ^ r v n r n r  
jrrwfrT vr *rs-frr t m^njfnr
«r? Jnr̂ 'f ^ «n w«r t  ffw r 
?m , fawr ^pt  r̂t
fanrracf- jnsnj^rrt vr ^

5f»ft wtr srfir <mr
« to t fâ TT 1 r̂r«r f t  m«r ***
Jtf ^  T»rt *rf *jtr«rt ^
%ftr 3 ft | #  ift iT9if<m

jnf5w»*»T;T%i v -t 5 f^^srr
| ?ft  ̂< >JiTT JTlf̂ nT %frr. JTOJTteTt
| ?ft <c *ttt *rrf^ m  *rer ;f w  *
nrfW  flrf̂ r 5 1

?»r t c  >ff ^  *nfr«n
^5? 4t*f ft *?ftr ^'ft’T *Rt r̂t*TT *ft 
spiff t t  si^t <ftir lit. jrrar^irrt vt 

jw  *rtr *n> frr*rrf*rT «rr 1 
*rnr ^rw < h  irk  f f  *n| 

jj?  «ft fv  f?*rnrT ^ % ^t?r w  *
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[«fr q^qrfcr]
3SSPC H^Td̂ d fa w  f f

*r^St «fr *rtr ^  tR <jfV ^r> 
*tmfipp life * t  foWKPSTC * » ft a
% ?fta q r  <ft * t  ./ tc th  
fr  i w ^nr mfcra % *r*R  Tt «pwt 
m r *rar i ?^st *̂rm othht *rrW 
ft  *<far ?T>F 3̂  u m  TRT 

5*R t «rf*n> ^  x &  *ra«TT i **r%  
w n  iyp 9^r <ertr j f  ftr « m  fo tft 
w tf^ K  v  «m» ^  | *fk
aft ¥ * f r *  £  ^  *rrfr f r  srrtr *  
im |  ft* w r  *nrr ^  i m  <mr f a i  

**frr TfRT r̂ifcrr $ ?ft 3H*
«rcwt qrw tnfrt ?r* ft  q f^ rr ^  ^  i 

f * w  ?r# ^  *ft ft . t*z % * / *  
ffW T qr«ft5T ft &  *p*?rr $ 1 * *  f  vtf 
w# %  *a %  * f r  «rc ?ft*rf ft  *? r  
t o  j u t  w m ift*  *ft
nr i  *rwr«r |  ***%  ?rwp«r h f a r  *n ft ?w 
ffwrwrtta *ra*r *  f o n r  f t  i
^T%  Wt * * Z  pEJT A  s r m t  VTTSfHT
<*i3?rr j  i *t pt  «ftfarr f%
% «mr ^  nft f t i  wtM  $ «ffc *5 
f t w ’ft t  • ^  ^PTjf «R  3TCT *ft# | ,  5¥PCt 
3PTf
«F$ ^PTfT VT. *Z fkwtt f t  t  ^  'TT
ssr tft* t  z*m f̂t«n f?^n *rrft t£ 
ftf &nrr f*m inn, yrft anw %
V ft zn$ *r *t§ ^  3?r f»rr mrr *tn  
v ft ?rr? ^ v*fV ĤTfr n ^*rr ffprr 
w v t f i w n i r r  i ?tt? » * * r £  * r f  f r ^  
¥«ft?r aw «pf s m  qr f ^ f r  | f 
fofft ?ft r̂cr̂ r r̂kt qxz fsn  lit*  jt? 
f<iT«nftT fr  m  v fffv  m x ztrirr &r 
sw$ re  wtt anr % apfrr f*r^ <ft 

f!7  « T f  * r f  tftfr ft vrsz ^  
fifl? W  31*1^ ^fHT T fT  \ tpF «rtx 
•t^PITOF79T j f  ffr? 1% ft ftf ¥t*W
w'Vsr «i5V v to  *rt «it[ ^mrtfiPT #
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» ^?wr JT̂ fhrr «rf ywr f«p f5w % «mr 
?y?r irfvv ^  ̂  ‘trrfirft1
wr ^t*R r g f  *r^ 5̂ o t ?  » » t
fjRT?T ^r#sn *r$ prr fo  afr mn^yiT 
«f i w v  ftf

^  3ft ?t ^  ^  JIT
m f f w ^  r

$*ft ^  if f̂ FT % «mr v»ft5T «ft
t f r  # ?rft ^  ?fr ^  w < t
* w  v r m r r x t  v t  * i f ,  srr?
*m nprTT w ? ftnrr ^ i f r r  % T f  »rJ i 
^  TfT? I? ^  -33 fosrR wm
VT fm  m -j^P «TT ^RT% ?ft T*r
«tw r ffr otr# rm v*  fv  qpr e f t  
fiR*TT, ^*ft?T ^ n f t  f f f t  sfrfip wm r̂ 
T O  t ,  sppjjr SRT ferT I WppT *TTT-
,p n f t  w r w  i»t f t  «ft i ^ fr ft q r  

% ,tpt ft, w Tzifr ^r% <mr ft, 
t m r t t  «mr < t, ^ tr < t  g?r%
trnr f t  %ftr wfnr f t  f t
xfrt w  fa ; m  <qpr
^ M i «tt i ■7H% ^ r m  «pf5'rr5*rf 4fli

«fk  ^rr ?p r  t t  ?r*nr ^r% »rra# 
mm iftK w  rtve vr ^  % w ajsfhr 
v t s  ^  t fsft*r v t?  ^  ^*»t fo  'tmft 
%rrr  ̂ WRsfh? *r^t ^ tt
dvfldK \ i wf̂ rcrr »r̂  f̂ nr ^ ?fr 
^ s r f  n f  «ft i tnp m  7T? r r̂ f i w
# f»r fw^Rr *rr, ^  m, vi
c fk fm  trrfVq- fm r, ?*rarr <nfV?T 
^  % JTi»'i 5*ft <ft %ttr ^ R T  f*P
w ?ft?T  fVsrr-r *P «namr  ̂ xftx * *

% ’srs rarer «rr, f*rfrn r f * w t  
x fa  Tiftn fiwr arr9 i *̂rr fiF w*ft 
« m  ^ r r , $#t>T * f £  % w»r% f ^ r  * w  

?rrd ffrt«nf * t n f , f t  % wttt 
^ v r » m w T « r ^ t p P fw  frr^wrr
fiPCT ftr «R5 **T W IT  t  :—

“In our opinion the ao~caQ«d 
Le g is litiin  Aseerobfy wfaidbk. t n »
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convened and which purported to 
pass the Abolition Act v u  not the 
Legislative Assembly of the new 
Himachal Pradesh created by the 
new State Act and therefore, the 
impunged Act cannot be regarded as 
a piece of validly enacted legisla-
tion. . . .

Shri Jadhav (Malegaon): Sir, there 
is no quorum.

Mr. Deputy - Speaker: The Bell is
being rung.

Dr. Krlshnaswami: There is seldom 
quorum.

Mr. Deputy-Speaker: Now, there is 
quorum.

Shri Padam Dev: ............... “That
being the position the interference 
with the rights of the petitioners in 
and to their respective properties can-
not for a moment be justified or per-
mitted and the first question raised on 
behalf of the petitioners must be 
answered in their favour.”

3ft T5Tf *lf
ih  % 3ft * rN rf u x *

*r*ft s t t 7- % fr^lT
nt i A % *rm  v? vsr

T̂T W IT  i  fa  TT f s m  *ft *rf*- 
faim «rrf% u x v  K M  
w? *pr fsw*r**c
wtfwnfr % i m  *nfV?r fa *  i «r;TTt 
irar̂ rr f*TO fa

fV.wn
W9fr?fr t o r  5*, v?
£  *  srrr afiw frw  w *  tr fr v c  

av  cnw f w  i w  % m u  
*ro%  ssrf *rf fa  * *  *wr firnmr «rrr 
<rfK Jrarflf ^ «frfti
fiWT tfk  W  % WfSTT trihr if 
ffctrrw wr «wr ju t
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eft %  T O P f t  V t  * 4  &  w t * r
t ^  ?rq$ % *ffarqrr*ta 

#  « r q [  %  f * < € t  * t  P w r f ^  

^ rr ^nffr «n »fk  sftfer
■fa f f  Tfrfifi  < ft i f r w  f a * * r  s ft  

ix ifk W R sn f f£ , fsrfsnr
aprt̂ rrf «Pt *wsr v ttt % fw r »rar »

®rsp? fajrr, fam
5ttt 5̂
i r R T c f  * * t  $ •  * r n r  t w  f w ,  z *  %

s t f f a * ,  f i f 'f f t  F f f a r ,  

S* % I fcpFTW'jjft
j j w t  ^  whj t  »raT fa  *̂r % ftit
J T f t  s frc  « n : | 4 t o

Jift *rf«ra fa*rr w  fa  *»? i t  
«rr SftH 11 ^RT%«ir^T

Kf Ttrr n??r fa  *rt[ %sf t  t,
^ t R t S  »n rr  f a  v r t a r r t

•wd *lf I

?»t *r*nr ?*t erRifhi 
xrsn ^  ̂  | fa  sft «f«rt«rw
»nfTfT fftr, # w r t  i 'tnft fa  m*r

?rgT T̂, ?ft msffhr ^  vr yr 
« r f ^ r r r  t  f a  ^  ^  farcr j p f r  « f t  H 5 f t * R  
^ T % s r t ,  ^  ^  q ^ i T  %  f ^ n r  f t ,  

t phw >Ic t  % firm k  §t, •rvm % 
f t m ?  w  *r r  ^  ^  ? t  i

fa r a #  ’ f t  t *  q if r s r

35T ^  *T?  ^ R f t ^  t  * n

»i5Pr «r?r *T*rerr t  • W * *** 
jrg tfa *r^  **
ah' f̂r vrt^if ?■ 
?r̂ t wfaf^m ^  5 fa'T ^ 
?r flnrnitT % *rft 3?«rfh f i  
snrfircftw 
» f a t ^ r n ^ f a t  w  fT fa y #T^>

% %wrr ’Pftvt M^tw %, %
a w r  f t R P n  ^ n r  i r t  f a * n  * w t  ’ 8 w i t ‘
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»rraT*pjr ^  ft shft & faRpft it 

m  ft vrfaw  ft, &r*w ft trnmrv 
wm  *t sre* ft i im  if? *n*tftor
W T  T O  V t  %  f<5PT TT**ftJ? ?T$f

w ra i fa a* m  'winf  ft frrrfk* 
w r i k ,  m * m % « r r f a r f t f a  
* f t  f t ^ f r  t rftw re f t  « f t ,  s rr f a  n w  * n * r  

t* t  w f a r  n r  v t  ?ffa ^ t  
f a r r  an s%«tt ? frn rr vm  j * t ,
«rrr «f t*t  j v t  ft1 *  ĥur tt  ̂  fa  **? sr^r 
$■ w  $?tt srs* | art fa  nr *r * r  
% **ptt $ inr*ra*r*t«fr? «p* i?if f t

WPT ^*TT ^  ft, s fffa  <RfTt m ^ ctT 
*  I XTFJTrTT V t  *  fa t* f  »Tlt

-*jf irrrsw ̂  ssprr ft *  *msrcn
g fa  * f  nr % few snrr# *f t  | I
« m  « n i  f a f f  - u ^ f a  
i n f o ^ r  ^ T f t  n f t  stm t ?fr * f r  h t t £  
^  f t  «ft I t o t  ^  ^  %  sftor
W ' W  *r*3t Sptr farPTT ST»TTT f O T , 
fV c H  ^ R t  Sf^tT f'W M'-l, dl'+fl 3fT 
*fr y a w  <ra>rar*rcrr3f *rga i
w  %  Pf*rf»>T %  w f  s n r ^  trnrifnj 

t a r  <tt * j f  *m *ra r *  T * t  tfcrfcfw  
% 5Tt*r *r *fr <rc twt ft1 n r * ^  

*rr*r f*nt ?rre# £ fa  fa*r 
ft  T̂ frr £fa ifr, 

**r *r f t  n, fir#  Fffar *ft 3, 
4 C T * % * r r t # p r * f r * ) f*r‘$ n T * s sr it f ‘ 
ifatt f r f t j t  «ft, fa *r  3 *r  v t
n jfws «r̂ R % fan *nrr, zz ft  tfa iz 
«f t  % I

* r o r  finftemif  ft <ns»
3T jter anfrf % »*aFV v.m frfvm  
■if OTcft i ?rft T W m t f b r  v r  v n r  ^r*r 
^ r  v ,  <rc f a p r  w  «frnr ’ w  tw t * t ,  
fa j fr  ft  w  *  3 W * it  I
^  «pm  a|% ^  ^ ttr ^  ^
*j#  » ?fy 5rt « t *??mw «5 1  fa  nr
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* w  j ppt  v$ fift | fa  ^  %■
w^rt W7 I, T f «flr̂ T wt >5rw t  w  
?pt  $, v% mw^arr̂  % p  M  V  
w w w if % ^ t  i ^  ^hw

% HPH t  fa  p r ^nrfsr afr «PW  ̂
«PTJT TRT 51?, TT nft «HT fVT, ^T Vt 
%mt *T3ĵ t  ̂  ̂ 1 fUT* «rn»# *n5f Tt 
fk ffmSTET JT̂5T §rfgR̂ fCT 
(vrfeCTSH sfr?fif^) ^rtsR ’ 
fa^r t , w  fp t t  j?t t  fa^f?*!T^r
JT̂a- v&ngft ^ sfnfft Vt
^r#^*PTfrrt 11% mm ĥr t t  t  fa  
5rnw fs j vrjjff *FT tpt ^7 ^  #

^t irr^r t j  1 ̂ *»faT ^ fa
ift »tt 3sr % vft *t

*T5ft̂ nr ^T 1 ?*fr ?rrs ^ htm îOi 
*T *ft" ySj ft  *i"t»*il ft I 

sfzt  fam rw  J ^ r  % «n rr fffrrt f t  m if 
snft^ff *t 95̂  q tk  ft, t o  rs^ t ift
^sr ft  3cWT «3TR ?Tft ft I fT  «K *fr

| *r»rc »r vtf <ctt «fV ft 
^r 're f*i|V Ter «(^ A ^  ft  
jptt ^  1 f̂rt *ct vm ft *?h#fkt ft fa  ^ f 
anftn qr f̂ rerr ft 1 fa*ft vr^ft t t  «nn: 
#wr ft ?rt «rf i»rvrTft^m srjf 
*rmpTT fsRRT fa  3nfl?r ft  rmwn 
f  1 fr  ^ rtt ft fa  n 505 wnff vt 
qygfrs f t w k ^ T ^ s n ^ ^ ^ f t v f f  

ifk  w  mvfhr W5H vt 
^  *TT fjR R  V̂ TT »Tt I *Tf ?n"r** fW 
^ r  ^  ^ 3wr wrn5t»M  n wfer 
wpm ft, *rc ftww « r  «*wt | » ^ far 
f»T »W ^  f t j  P? 5tTT W w  | f r  
«rrar *»r »tft ̂  ht»r f̂t Whrv 
& «H UKV % & VC U W  WP 

sr̂ T v^«v4t f t  * t vrt*rrt 
gf ft vt ^  ̂ Nrrfsrwr % ’re 
nr *t fa’nx wixsrr Trf^t 1 
4  ^  «Pfr f a  ff*P P ? r a t  w w  < W «« ^
I
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fw r % % urcsar $, fa fattrn r
'N r ** ftRpn ’ ft f$r*K urc 

t , w t, «r*rc $  
*TWt *ft xft* wrwr «nr wrWt i 
fsrfW  vt f t  nr 
ftr^w  «rrf̂ T ^  sm  wn! i 
<W *  WRT 5T̂ f fr I
Mr. Depa(y*Spnker: Shri Jogendra 

Sen.
Shri Jadhav: Sir, before the hon. 

Member begins to speak, let us be 
fortunate enough to know how many 
Acts are there and what are their 
names.

Mr. Deputy-Speaker: That point was 
already disposed of, I am told, by the 
Chairman.

Shri Jadhav: What difficulty is there 
in stating the names?

Mr. Deputy-Speaker: The Chairman 
has given directions that the list be 
given

Shri Jadhav: After this Bill is pass-
ed?

Mr. Deputy - Speaker: Before it is 
parsed

Shri Jogendra Sen (Mandi): Mr. 
Deputy-Speaker, Sir. At the very start 
T should like to thank you for having 
given me this opportunity to speak on 
a very important piece of legislation. 
The Bill which is before us does not 
<>ven mention any of the Acts which it 
seeks to validate It dot's not also 
mention the resolutions and other 
things which the defunct Assembly 
passed from 1st July, 1954 to 31st 
October, 1956. I will not, therefore. 
*ay anything at this stage on the merits 
of the legislations of which even a list 
has not been supplied to us. But the 
Chair has very kindly said that a list 
will be supplied by the Government. 
If and when that list is supplied to 
us and, as my hon. friend on the 
opposite benches just said—when 
these Acta also are supplied to us, or 

Ml L.S.D.—7.

at teut made available to us soma- 
ho«T—I mean those so called Acts 
which are said to have been already 
passed— the defunct Assembly of 
Hitf&chal Pradesh.

Mr. Deputy-Speaker: Then he might 
spe*k after the list is supplied. We 
sha?1 now proceed to the next item— 
Present Trends in the Export Trade. 
Shri Lai Bahadur Shastri.

15 Jus.
PRESENT TRENDS IN THE EXPORT 

TRADE.
(he Minister of Commerce and 

Industry (Shri Lai Bahadur Shastri):
Sir, I beg to move:

‘That the present trends in the 
export trade of India, and the state 
of the textile industry which con-
tributes materially to that trade, 
be taken into consideration.”
I am thankful to you that an opopr- 

tun*ty has been given to us to have «  
full discussion on the problems of the 
textile industry as also on general ex-
ports. It is well known that the pro-
gress of rapid industrialisation in the 
country is largely tied up with our 
cap acity  to pay for the import of 
machinery, industrial equipment and 
industrial raw materials. We have 
ustfd up a greater part of our foreign 
exchange reserves in building up the 
coiintry’s industrial potential. Our 
import requirements to maintain 8 
steady rise in industrial and agricul-
tural production continue to be heavy. 
We can pay for these requirements 
only if we succeed in augmenting our 
export earnings. The setback which 
our efforts in this direction have 
recently received is, therefore, a 
matter of great concern to us all. N

With your permission. Sir, I will try 
to place the present position in its 
proper perspective. It was in the 
year 1934 that the Commerce and 
Industry Ministry initiated special
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steps to build up the country’s export 
potential. One of the first such steps 
was the formation of Export Promo-
tion Councils for specific commodities 
with considerable export potential. 
The Cotton Textile Export Promotion 
Council came into being in October, 
1954, and ten other Councils each 
dealing with the specific commodity 
were set up in the following years. 
The Commodity Boards for Coffee, 
Tea, Coir, Handicrafts and Handlooms 
were asked to pay special attention 
to export markets and the State Trad-
ing Corporation and the Export Risk 
Insurance Corporation were organised 
in 1956 and 1957 respectively in an 
effort to build up our export trade.

Steps were also simultaneously 
taken to strengthen a Directorate of 
Exhibition and Commercial Publicity 
to re-vitalize the Director-General of 
Commercial Intelligence and Statistics 
and to strengthen our trade repre-
sentations abroad In July, 1957, the 
Foreign Trade Board was set up to 
co-ordinate and guide the country’s 
commercial effort and the Directorate 
of Jbtport Promotion was organised to 
implement the Board's decisions and 
to provide prompt and effective ser-
vice to the exporter.

These organisational efforts, to-
gether with the number of other mea-
sures which were taken over the last 
two to three years and to which I 
propose to refer a little later, made 
it possible for the country to claim 
for itself a share of the improvement 
in international trade.

It will be recalled that in 1954 our 
export earnings stood at Bs. 558 
cpar»- In 1955 our exports reached 
tfa  figure of |bs. 802 crores. A further 
improvement was recorded in 1956, 
bringing up the total for that year to 
Bs. 613 crores. This improvement was 
maintained ter the first nine months 
of 1957. But the effects of recession 
in economic activity In come of the 
highly industrialised countries o f the 
world began' to be felt ip the last 
quarter of that year.

In October, W 3, exports shrank by
Bs. 8 crores and although there was 
some improvement in November, the 
downward trend was resumed in 
December, 1957. Export earnings con-
tinued to decline over the first five 
months of the current year until the 
lowest point was reached in June, 
when partly because of the strike in 
our ports, we earned only Rs. 28 
crores.

I am, however, somewhat relieved 
to report that from July, 1958, the 
trend can be described to have taken 
a hopeful turn. In July, the earnings 
mounted up once again to the more 
satisfying figure of Rs. 54 crores and 
in September, 1958, the performance 
was on par at over Rs. 58 crores with 
the figure for the corresponding month 
in the last year.

There is reason to believe that the 
hopeful trend in our export trade 
which has been noticed in the third 
quarter of the current year will en-
dure. True we cannot afford to be 
complacent but I would also like to 
suggest that we need not, at the same 
time, feel unduly depressed by the 
disheartening experience of the nine 
months ending June, 1958. This dec-
line, as I have said before, had in fact 
resulted largely from the decline in 
commodity prices, and from the set-
back in economic activity in some of 
the highly industrialised countries of 
the world, more particularly in the 
United States and later in Western 
Europe.

The House will be interested to 
know that imports into industrially 
advanced countries suffered a signi-
ficant decline during (his period, and 
consequently most of the undeveloped 
countries dependent on the export of 
primary products were unable to 
maintain a high level of imports. 
The export earnings of some of the 
South American countries declined 
by nearly 25 per cent and of aojfte of 
our neighbours shrunk by is  tmx$ as 
20 per cent My colleague had 
sion fo tell the House fWi iqoipjbf
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that on an average the unit value of 
the export of iw e  opr primary 
imduQt« slumped during this period 
fay a« much as 19 to 20 per cent. 
Bo, there has been a widespread re- 
«wripR in international trade and we 
Jtfnre also h m  effected by it.

I would also crave your indulgence 
to call attention to soma bright spots 
in this otherwise depressing picture. 
It is important for the House to know 
r̂hat we have been able to achieve 

during the last nine months. Partly 
as a result of the fall in prices of 
imported industrial raw materials and 
partly in consequence of the tight im-
port policy we have been following, it 
his been possible, even during this 
period of nine months, to narrow down 
the gap between our exports and 
imports. For instance, during the 
months January to September, 1957, 
the adverse balance of trade had ag-
gregated to Rs. 265’ 8 crores. During 
the same period this year, the gap 
between total imports and exports 
had come down to Rs. 157'5 crores 
only. Indeed, the trade figures for 
the month of September 1958, which 
are the latest available, show that 
during this month, we were fortuna-
tely able to realise a small surplus 
It is also somewhat encouraging to 
note that in the face of falling de-
mand.. it was possible for us to secure 
quantitative increases in the export of 
tea, cashewnuts. tobacco and linseed 
oil. We also succeeded at the same 
time in improving significantly our 
cash earnings from the export of some 
of our manufactures, notably sewing 
machines, Are extinguishers, some 
small machinery items, leather manu-
facturers, woollen piecegoods andartl- 
ftdal silk fabrics. It is true that 
manufactured items still constitute 
only a small fraction of our foreign 
trade. 9ut the success of our con-
centrated efforts we have been able to 
achieve in this limited field, coupled 
with quantitative increases in some 
traditional items, serve to reinforce 
eooMwea to the resilience of our 
economy.

NtfrerJbeJefs, for many years to 
come, we Have to continue to depend

for our export earnings mainly an our 
staple items of export. It is for this 
reason that the fall in export earn-
ings from cotton textiles, manganese 
ore, gunnies, castor oil, hides and 
skins, raw cotton and raw wool, has 
caused us special concern. I propose 
to deal at some length with the pro-
blems of the textile industry. In ex-
porting textiles we really face an 
uphill task.

Exports for the January to Septem-
ber, 1958 both mill made and hand- 
loom. were about 467 million yards. 
On this basis, our annual exports for 
the current year would be of the 
order ot 625 million yards. Judging 
from the 1957 figures, which stood 
at 878 million yards, the drop has been 
considerable. I would, however, say 
that such drops have occurred in the 
past. In 1950. for example, we ex-
ported over 1,100 million yards, but 
in 1951. they dropped to 778 million 
yards and further dropped to 602 
million yards in 1952. That, of 
course, gives us no satisfaction and we 
have to go carefully into the causes 
of the current decline.

Apart from the general recession in 
the western countries in the latter 
half of 1957, there has been a shrink-
age in the international trade in cotton 
textiles. Many countries are setting 
up their own textile mills. We have 
also had to face more serious com-
petition in this shrinking Held; and 
some countries have had, because of 
their own foreign exchange difficul-
ties, to restrict imports.

Whan the first signs of this decline 
were noticed earlier in the year, I 
had set up a high power committee 
on which all interests were repre-
sented, to go into the several pro-
blems of textiles. Ibis committee, as 
you are aware, has examined all Iheee 
aspects. Certain specific suggestions 
were made by the committee to im-
prove our exports and Government 
have, after careful consideration, im-
plemented several measures in pursu-
ance of those suggestions.
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In the import policy programme for 

the current half year, facilities have 
been provided to exporting mills to 
obtain their requirements of textile 
chemicals and dyes; m the case of 
co-operatives, they have been enabl-
ed to import finer counts of yam in 
addition to dyes. We have also per-
mitted mills to obtain their require-
ments of special machinery. Facili-
ties for importing foreign cotton have 
also been provided subsequently on 
the recommendations of the Cotton 
Textile Mills Federation.

Hon. Members would be naturally 
much concerned with the state of our 
textile machinery. Our this morning 
questions were asked about the clo-
sure of mills. The textile enquiry 
committee noticed that a large majo-
rity of the machines m existence to-
day were installed more than 40 years 
back and had outlived their useful-
ness. In fact, it would perhaps be 
almost impossible to revive some of 
the closed mills. Their machines are 
so old and outmoded that these mills 
m^y have to be wound up ahd it will 
be almost impossible to revive them. 
Against this background the Com-
mittee also referred to the definite 
preference in the markets abroad for 
flawless cloth produced only on auto-
matic looms and indicated that our 
mills in due course should equip 
themselves with a large number of 
such looms I hope the industry, in 
co-operation with labour, would take 
note of these observations and avail 
more liberally of the facilities avail-
able to them. In regard to additional 
automatic looms for export promo-
tion, the stringent conditions for in-
stallation have been sufficiently relax-
ed and I hope the industry will fully 
avail at these facilities and instal
3,000 automatic looms under this 
scheme at an early date. I also hope 
the industry will make better use of 
the facil'ties available with the 
National Industrial Development Cor-
poration and devote greater attention 
to the re-equipment of the industry at 
an early dat*.

I do not now propose to deal at 
length with other commodities. But 
I would only like to say that with 
some difficulty, we have been able to 
maintain the exports of iron ore and 
other minerals at a reasonably high 
level. But the difficulties of the 
steel industry in the United States 
and in Europe have caused a 
sharp fall in the international 
demand for manganese ore, the im-
pact of which has been more keenly 
felt in producing areas such as India, 
which are situated at considerable 
distances from consuming mills.

As regards agricultural products, 
however, the position is somewhat 
different; our agricultural products, 
notably cottqn, oil seeds, oils, oil 
cakes, spices, tobacco, fruits and vege-
tables are well-known throughout the 
world. But because of the rising level 
of demand at home, we have been 
unable to release sufficient surpluses 
for sale in overseas markets. Recently 
m spite of the fear that the prices of 
vegetable oil or groundnut oil will 
rise, we have announced quotas for 
the export of groundnut oil and other 
edible oils and a substantial part of 
the quota announced for the ground-
nut oil has been utilised. It is essen-
tial that wo should concentrate on the 
export of edible oils There is no 
doubt that there is a great demand 
for our oils in foreign countries. We 
have to concentrate on the export of 
oils, and I have no doubt that in a 
few months time it should be possible 
for us to release larger quotas for 
export. But, side by side, it is essen-
tial that our production should also 
increase, in all kinds of oils whether 
it is groundnut oil. mustard or other 
oils We have recently discussed that 
with the Food and Agriculture Minis-
try and every effort is being made to 
increasing our production of oil seeds 
etc. If production goes up, it will 
not affcet internal consumption and 
our consumers in the country and It 
will also help in the furtherance of 
the export of those commodities.

There are many other items which 
can reasonably be expected to yield
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increased export earnings. These arc 
raw wool, hides and skins, coal and 
•offee. The real difficulties in all 
these items is not one of salesman-
ship but of production and prices. 
The problem of production has to be 
solved, and it is true it may take 
some time. But we must pursue that 
effort Nevertheless, 1 would like to 
tell the House that we are doing our 
best in this regard and given deter* 
mined effort on the part of those con-
cerned, it should not be too difficult 
for us to generate significant surplus 
for export to overseas markets.

So far as Government are con-
cerned, we are constantly engaged in 
making it possible for exporters to 
improve the competitiveness of Indian 
products. Export duties have been 
withdrawn from all items, except one 
or two. Import duties paid on the 
imported content of as many as 80 
items of export are now refunded. 
Exporters are also able to claim re-
fund of excise duty. Special schemes 
for supply of accessories and raw 
materials, imported or indigenous are 
in operation. Measures for the con-
trol of quality have been introduced. 
Railways are offering special conces-
sions to stimulate export traffic. 
Ship-owners have also shown some 
awareness of the need to provide 
better shipping opportunities and to 
adjust freight rates in an effort to in-
crease export cargo from India. The 
impact of all these efforts in diverse 
fields is bound to be felt on our ex-
port earnings at no distant date. But 
the experience of the nine months 
during which we suffered a set back 
emphasises the fact that we can rea-
sonably expect to improve export 
earnings only if international trade 
continues to expand. It is for this 
reason that the heavy adverse balance 
we have for same time been running 
up in our trade with some of the 
more advanced countries of the world 
have worried us. The problem posed 
by these adverse balances has been 
recognized in the Conferences which 
were recently held at Montreal, New 
Delhi and Geneva. It is also to be

hoped that the trade agreements which 
have recently been negotiated with 
some countries will also enlarge ex-
ports and to balance the trade at a 
high level.

I have almost finished. I have en-
deavoured to place before the House 
all the facts of the situation which 
have been undoubtedly a difficult one. 
I referred to certain developments in 
the international economic situation. 
Still I fully realise that we have to 
be alert, and vigilant Above all, we 
have to discover the deficiencies, 
wherever they are, and take neces-
sary steps to remedy them. So far as 
Government are concerned, we have 
during recent months taken a number 
of steps with a view to providing 
facilities and opportunities for an ex-
pansion in our exports. I have also 
taken several opportunities of having 
discussion on this matter with the 
representatives of industry and trade 
and various chambers of commerce. 
I do hope there is greater awareness 
now for the need to take bold and 
imaginative action for stepping tip our 
exports. Our policy should be to 
produce goods at competitive prices 
with due regard to quality and Vie 
taste of consumers. Each industry 
has to take definite steps towards that 
end. Indeed, this is a continuous pro-
cess in which Government would 
always be prepared to participate and 
to render every possible assistance.

It will be wrong to take one item 
or two or three items and to feel con-
cerned over the decline of export of 
those items. It will also not be tak-
ing a very correct view to take up 
one or two countries in the case of 
which our exports have declined. It 
is necessary that we should take an 
overall view. I do not deny that there 
has been a decline. But this decline 
has been there for some time. It has 
not happened 811 of a sudden. So, I 
would appeal to House to take an over-
all and balanced view of the matter. 
They should also realise that in this 
difficult situation during the last five 
or six months we have made a special 
effort concentrated effort, to arrest
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the decline. t do oot wsht to depend 
upon flio export and Mport figures of 
one month or ttro months. I{ is not 
quite correct to do so. Correct Agree-
ment will be for the period of at least 
six months or one year. So, I do not 
want to chuan much. But I merely 
vast to mention to the House that a 
aotocere affokt has been made to tackle 
a very difficult problem and a very 
difflrnlt gtuation, and the slight im-
provement that I see fives me some 
satisfaction, only to this extent that it 
may be possible lor us to arrest the 
decline. B*t I will not merely be 
satisfied by arresting the decline. We 
moat go further and we should be 
able to export much more. In fact 
my idea is that the real problem and 
the real solution of the foreign ex-
change difficulty is only by exporting 
more. Unless we are able to improve 
our exports, we will have to depend 
on other countries for a very very 
long time to come. Foreign loans, we 
may have to take and utilize But we 
should try to be as much self-reliant 
as possible So, in these circumstan-
ces, I fully realise the importance of 
increasing our exports and our efforts 
are in that direction and I am not at 
all pessimistic about it  I have full 
hope that we should be able to go 
ahead with our export targets and 
achieve better results.

Mr. Deputy-Speaker: Motion moved

“That the present trends in the 
export trade of India, and the 
state of the textile industry which 
contributes materially to that 
trade, be taken into consideration.”

Shrf D. C. Sharma (Gurdaspur' 
May I submit that the statement made 
by the him- Minister may be circu-
lated to the ilembers of the House

lip. lMjjtrf#-Spe*fcer: If the hon
Members so d w ie  ft can be done.

fo n t  lnm. Yts it is very
naccsttfry.

Sfcri Lai Islwwlnr 81— h i: Tomor-
row it can be done.

Mr. ZMy«ty-8feea&*r; Thert a*e (#0 
substitute motions. I #ant to fcriO# 
whether they are moving them.

Shri *HdA Xw*»r ChaaflMtff (B*r- 
hampor*): I am moving my motifett.

Start Bra| *aJ SJagh: I am also mov-
ing my motion.

Mr. Beptaty-Speaker: Both th* sub-
stitute motions are also befotre Use 
House

Shri Tridib Kumar Chaodhari: I
beg to move:

That for the original motion the 
following be substituted, namely: —

“This House, having considered, 
the present trends in the ex-
port trade of India, and the 
state of the textile industry 
which contributes materially 
to that trade, expresses its 
deep concern at the steady 
fall in our export trade and 
the shrinkage of our tradi-
tional export market is tex-
tiles, tea and other goods and 
the increasingly adverse bal-
ance of trade which results 
therefrom

The House is of the opinion that 
all steps taken by the Gov-
ernment so far for export pro-
motion and for improving our 
trade balances have proved a 

complete failure and the House 
therefore, urges upon the 
Government to appoint a high 
powered Committee consisting 
of representatives of the Plan-
ning Commission, of the Minis-
tries of Finance and Commfetae 
and Industry, a few represen-
tative o f bon  the Houses o£ 
the Parliament and o f  the 
principal trade b&fierf, aft vM t 
as those « f  the Central ItM l 
t>nion organisation* far otdtf
ter tdfce all emeta*n6y itm t-
-------- - ■—i -»VUT6S XQS* TOgJit 09 UWW 
neeesMry in tHtar tar itpflW
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our position, in the world ix - 
p&rt martttft, to tacraast the 
volume di oxit export tride 
tad att«fen a favourable 
balance of trade commen*Ora*te 
with (he needs of the present 
tempo of India’s economic 
development and re-construc-
tion.’’

Shri Brai Raj Singh: I beg to move.
That for the original motion, the 

ScfUcnrmg be substituted, namely:
‘This House, having considered the 

present trends in the export 
trade of India, and the state of 
the textile industry which 
contributes materially to that 
trade, expresses its very deep 
concern at the declining trend 
in our export trade and the 
shrinkage of our traditional 
export market in textiles, tea 
and other goods,

This House is of the definite opi-
nion that the Government 
have miserably failed to take 
adequate steps to maintain the 
volume of our export trade 
m tact This House recom-
mends to the Government that 
a Committee of Members of 
Parliament belonging to both 
Houses of Parliament assisted 
by technical experts be ap-
pointed immediately to go 
into the matter thoroughly 
and suggest ways and means 
by which the situation could 
be set right.”

Shri Tridib » " — *• Chaadhuri:
Mr. Deputy-Speaker, Sir, I hardly 
need read out the motion, but I want 
to mention one or two facts that are 
here in it.

Hr. Deputy-Speaker: Just a minute 
May r have an idea as to how many 
hon. Members want to participate in 
this debate?

fteventf hon. Member* rose—

MMt C. D. Pa*de (NaJni Tai): there 
ut* ibikhy.

Mr. Deputy-Speaker: I see about 25 
rising in’ their seats or even 30.

8Mi C. D. fu d e : May I suggest
that time may be extended.

Mr. Depoty-Speaker: That is what 
I am coming to We shall have to limit 
the speeches. There are six hours. 
Shall we extend ifstill?

Shri C. D. PaaAe: Let it be tomorrow 
full day in addition to today. That 
means we will have five hours tomor-
row

Mr. Deputy-Speaker: Let the debat*
proceed. Then we will see. In the 
beginning six hours seem quite a lot. 
Now, I suppose 15 minutes would be 
enough for each hon. Member.

Shri Rameshwar Tantia (Sikar) sese—
Mr. Depoty-Speaker: I have seen

particularly the hon Member.

aft TTo *0 : (faT O ):
3ft q? ’$*srsr t  ^  

irawT t  to r  sfaff
€\ w *  srw fvT’appff t  

wm  wi*** % to j ®»nrr 
?nnr fiprr arm 1

TIK m  3TT$m I

Shri Tridib Kumar Chaadhuri: It is
not enough that we should express 
concern at the falling trend of our ex-
port trade which I have sought to do 
m my motion. We should also put on 
record that attempts so far made by 
our Government to boost up our ex-
port trade have proved a failure. Hie 
hon Minister sought to derive same 
comfort in the fact that in recent 
months’ trends there is some slight 
indication of an improvement, but it 
is very doubtful whether that improve-
ment win be sustained.

One thing that I want to emphasise 
is that our Government has not been
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sufficiently impelled by a sense of ur-
gency about this matter. X remem-
ber early this year at the time of the 
Budget discussion in answer to one of 
the questions our new Finance 
Minister was asked as to what effect 
the recession in the United States was 
having on our foreign trade and on 
our economy in general and he replied 
very boldly that ours is a develop-
mental economy and the U.S. recession 
does not affect us. It is some satisfac-
tion that the hon. Minister of Com-
merce and Industry at least does not 
teke that view and is more realistic in 
these matters.

I need not detail, because of short-
age of time, the seriousness of the 
situation, but even then if we look at 
the long-term trends revealed over 
the past one or two years the situation 
is really alarming—much more alarm-
ing than the Government is prepared 
to admit. Here in my hand is the 
Reserve Bank of India Bulletin, Octo-
ber 1958. That is the latest available 
number that I could procure. Here 
there is a table on page 1182 giving 
us figures of India’s exports of prin-
cipal commodities. I am not taking 
one er two commodities but those com-
modities on the export of which the 
bluk of our volume of exports rests.

Here, in regard to Food, Drink and 
Tobacco. I find that the figure for 
January-June 1957 is Rs. 96*4 crores 
In July-December, 1957 the export 
was Rs. 105 crores. There is a slight 
improvement. Then in January-June 
1957 it was Rs. 94-8 crores. There is 
a decline in Tea which is included 
in the same item. From Rs. 62'0 
crores the figure has come down to 
Rs. 57*8 crores in January-June 1958.

Similary, with regard to raw mate-
rials we find that from Rs. 88-6 crores 
in January-June 1957 it has come down 
to Rs. 34*4 crores in January-June 
1958. I am mistaken it has come down 
to Rs. 72*6 crores in January-June 
1988. With regard to articles wholly 
or mainly manufactured I find the 
figure has come down from Rs. 141*2 
^rores in January-June 1957 to Rs.

118*7 crores in January-June 1958. In 
jute manufactures, which is our big* 
gest dollar earner, there is a decline of 
Rs. 10 crores from Rs. 62*2 crores to 
Rs. 52*7 crores. In regard to cotton 
manufactures, of course, the position 
is well known. Here we find that the 
decline is from Rs. 43*3 crores to 
Rs. 31*5 crores. This gives the over-
all picture in a nutshell.

I need not add to the detailed figures 
which the hon. Minister has already 
given, but even then to illustrate my 
point it will be necessary to mention 
that in cotton textiles the decline this 
year has been Rs. 11*8 crores. The 
causes for this are keen competition 
from China, Russia, Japan and Hong 
Kong in «*atesn wesfcesn Asian 
markets. In Tea export last year i.e. 
from 1956 to 1957, the decline was to> 
the order of Rs. 30 crores. In U.K. 
markets the decline was to the tune 
of Rs. 27 crores and this year the 
decline is Rs. 9*9 crores. Here the 
main reason is detailed in this Bulletin 
as reduced offtake in the United King-
dom. The United Kingdom has reduc-
ed its offtake of tea from India but it 
has increased its offtake—I might 
mention incidentially—from East
Africa, Kenya and Uganda side.

In jute exports the decline last year 
was Rs. 8 crores. This year, i.e., in 
1957-58 the decline has been Rs. 10 
crores. Regarding vegetable oils I 
have not been able to get the figures 
for 1957-58 but in 1956*57 the decline 
was Rs. 11 crores. In raw cotton the 
decline was to the tune of Rs. 8 crores.

Now, are we satisfied and are the 
Government satisfied that proper steps 
are being taken? I am prepared to 
believe the hon. Minister when he 
says that he is making very sincere 
efforts. We know that there are three 
export promotion advisory councils. 
We also know that there are eleven 
export promotion councils and a num-
ber of commodity boards, but if I may 
quote the hon. Minister against him-
self, I find that in this address to the 
Central Advisory Council for Indus* 
tries, he said this year only that h»
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« u  shortly going to convene a big 
conference.

“It is my idea” be said then,
‘ that shortly the representatives of 
each of our important industries 
should be invited to Delhi for 
discussions with the Director* 
General of Foreign Trade and the 
Ministry so that we may be able 
to better appreciate the difficulty 
that has to be resolved and what 
further steps oould be taken for 
increasing the exports lor each 
industry.”

I do not know whether that has been 
done.

Shri Lai Bahador Shastri: It has
been done in the case of many indus-
tries.

Shri Tridib Kumar Chaudhuri: 1
also find here, there are laid down 
certain principles and I will very soon 
show how those principles are being 
observed in practice. Only a few days 
ago, on the 28th of November, there 
was a question put by several Members 
of this House to which written answer 
were given, wherein it was said that 
Export Promtion Advisory Committees 
in the three major ports were esta-
blished. What was their function? It 
was, undertaking a detailed study of 
export potentialities of various com-
modities in their respective regions and 
to recommend specific steps for ex-
ploiting these potentialities. But, I 
find from an answer given earlier 
this year that the function of the Ex-
port Promotion Advisory Committees 
m these three ports is somewhat diffe-
rent Their activities have been de-
tailed with regard to all the three 
ports. This was also given in answer 
to a question put in the month of 
August in this House. Here I find 
that the major recommendations of 
these committees concern the difficul-
ties that the exporters experience in 
the porta in regard to the export of 
their goods. So tar as export poten-
tialities of particular commodities, of 
particular goods of the different re*

gion are concerned, they hardly con-
cern themselves with that.

So far as Export Promotion Coun-
cil* are concerned, we are informed, 
that there are 11 Export Promotion 
Councils. Excepting the Council ap-
pointed in regard to cotton textiles,. 
I find that the other leading export 
goods do not have any Export Pro-
motion Council. I am not against 
diversification of exports. But, the Ex-
port Promotion Councils which have 
been formed do not concern our most 
important export goods industries.

I do not have the time to go into- 
the other details. But, I generally 
find that even in regard to incentives 
promised, the hon. Minister detailed 
the various types of incentives that 
they had awarded. Here, I may men-
tion one. Some scheme for the grant 
of rebate of railway freight has been 
announced recently. What are the 
goods in respect of export of which 
these rebates have been announced? 
Motor vehicle batteries. Dry cells and 
batteries, Oil pressure lamps, Hurri-
cane lanterns. Steel files, Bicycles.. 
Textile machinery and parts, Wood 
screws, Fruit and vegetable preserves. 
Do the Government seriously want us 
to believe that they are really giving 
more facilities and more concessions 
to our export trade industries?

Lastly,—I must cut short my speech 
—I do not want to go into the de-
tails of my suggestions with regard to 
the textile industry. But, I feel that 
so far as the textile industry is con-
cerned, we must modernise our in-
dustry. Whether we like it or not, we 
have to do it if we have to preserve 
our position in the international mar-
ket. The steps taken by the Govern-
ment up till now have not been very 
effective in that regard and I want 
that all the interests concerned, that 
is the employers, industrialists, the 
Government and the workers also 
should ait together and find out what 
sacrifices they can impose on them-
selves and find out what steps they 
need concretely take to step up the 
position and to improve the position 
of our cotton textile export trade.
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I do not have the time to go into 

the position of our principal export 
markets. But, I find there is one tel
ling instance which I cannot resist the 
temptation to mention. The hon. 
Minister mentioned about vegetable 
oils. I find here in a report about 
Jndo-German trade, that, in 1956-57, 
so far as vegetable oils are concerned, 
we supplied groundnut oil to German:; 
to the tune of German Marks 69·8 
million. But, in 1957, it was just 
nothing. How can this sort of a thing 
happen? How are the possibilities and 
potentialities of export trade in the 
different markets not properly explor
ed and definite steps taken to improve 
our position then''' That is why 
suggest. a Committee. I have sug
gested a Committee. But, it is not 
just an addition of one more Com
mittee to the spate of committees that 
we already have. I wast some sort 
of a committee with executive powers, 
which will take decisions and see tha� 
those decisions would be carried 
through and will not let those deci
sions to be smothered under heaps of 
files. 

"Mr. Deputy-Speaker: Four hon. 
Members have just now written to me 
that they will not be in Delhi tomor
row and therefore I will try to ac
commodate them first. Shri Morarka. 

Shri Morarka: (Jhunjhunu): Mr. 
Deputy-Speaker, we are very grateful 
to the Minister of Commerce and In
dustry for making this statement 
which is so assuring and so hopeful. I 
say so particularly in the context of 
a question which he answered only :1 
few days ago. The question was 
tabled by the hon. Member from 
Dehra Dun, Shri Tyagi and in the 
answer it was indicated that our ex
ports this year might fall by Rs. 100 
crores. The hon. Minister has given 
many reasons why our export trade is 
failing. But, I think, over and above 
those, there are three main reasons 
why our exports are not picking up 
and unless you do something basical
ly, our export trade cannot pick up 
notwithstanding the various steps the 
Government may take and whatever 

official agency the Government may 
organise and whatever new depart
ments the Government may create. 

The first thing is, our means of pro
duction have become outmoded. Take, 
for example, the textile industry. 

This industry is completely worn out 
by the strain of production imposed 
on it during the war for increased 
production. 

Pandit J. P. Jyotishi (Sagar): But 
how do these markets come there? 

Shri Morarka: If you have some 
patience, you will listen. 

If we want to export goods to other 
countries, we must have the capacity 
to compete with all other countries. 
If other countries have modern means 
of production, labour saving devices, 
if they can produce better goods and 
cheaper goor1s, and if we cannot do 
that then certainly the importing 
countries would go to them; they will 
not remain with India. 

Whatever export trade we have in 
textiles was developed during the war 
and a few years after the war. Unfor
tunately, we could not keep that mar
ket. The reason was that even at the 
time when India could export we 
gave more importance, priority, to the 
consumption at home. We did not 
want our home needs to suffer. We 
rather sacrificed the foreign market. 
I remember that firm contracts had 
been entered into for which letters of 
credit had been opened, and suddenly 
by one notification the Government 
asked all the textile mills to cancel 
those orders irrespective of the conse
quences. True that was the emer
gency of the home market and the 
Government acted in the best interests 
of the country, but certainly by that 
action we scared the foreign pur
chasers the result is if they can buy 
the goods from any other country 
today for the same price for price for 
quality for quality they would not 
come to us. 

My point is that if we want to keep 
our export markets, we must allow 
not only rationalisation, not only the 
rehabilitation of the textile industry, 
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but we must take active steps to see 
titall ottt prtfMctfatt H no* ttriy 
Htagttw b«t tarn aster in qtaaity. 
WHt th<t we may hstve even to import 
raw eetton irtun other countries.

The second reason why I feel out 
exports cannot pick op is the rigidtty 
of oar cast structure. Whatever 1fee 
Mumn ttmy be—it may be Dm cost 
at raw teaterisls, it may be the cast 
of labour, it may be the cost of M >  
nagement or anything—the cost struc-
ture in this country even in our ex-
porting Industries is becoming more 
snrrd more rigid every day.

You would be surprised to know 
that this year the Government has 
exported sugar to some countries at 
a price of Rs. 33 per bag while the 
price of sugar to the consumer m this 
country is about Rs. 107 per bag. Just 
consider the difference Our cost of 
production todtfy per bag of sugar is 
much more than Rs 33 Today the 
consumer m this country pays not less 
than Rs. 107 and even Rs. 110 per bag. 
The other day the Commerce and In-
dustry Minister, in answer to Shri 
Tyagi, said that we cannot compete 
with China because China has a con-
trolled economy, that the export price 
of that country has no relation to the 
cost of production. That is true, but in 
the case of sugar the same thing 
applies to this country which applies 
to the goods exported by China. Even 
in the case of cement, the consumer 
here has to pay more than what the 
foreign importer has to pay. If in other 
countries the cost of production of 
sugar can be Rs 30 to Rs 33 per bag, 
why can it not be less in our country? 
These are the basic things which must 
be examined. It is no use creating a 
Government agency and blaming the 
Government. The Government must 
tackle this problem basically, must 
go into1 the root cause of these things 
and must know how the industry can 
be- atari* m ar* efflcient—-whether it is 
in the public sector or the private 
sector ia a smaU point in this context.

The tttaff, mttorv wttteh I wtth ttt 
point out is that fbr »M t  of the iiMtoft-

tries in this country we' have a secure 
market. The p M tctf never M b  fle  
utedwrity o f going in search at a mar-
ket He always finds a ready-mdfc 
market at home. The price which the 
Indian consumer pays is Always more 
<ttan tite price that the seller Can jfet 
by exporting the goods. So. he newer 
feels the urge Or the? nefeesttty of 
going in search at markets. He Is 
quite happy, quite content, and he gets 
More by selling the goods to the do-
mestic consumer. Therefore, what-
ever other steps the Qovemrtntent may 
take—no doubt they would be use-
ful—in my humble opinion they would 
be only temporary. If the Govern-
ment wants to create a real export 
potential for this country the Gov-
ernment must make our industries 
efficient, must create certain incentive 
for the producers here to seH the 
goods m foreign markets. The cost 
structure must be made flexible, so 
that the industries can compete with 
the countries of the world.

My one criticism against the Gov-
ernment »  that the Government dpes 
not regard, or has not organised, ex-
port promotion on an emergency barfs, 
on the same basis as it was organised 
in England. I remember in 1948 
when I went to England, it was facing 
almost the same situation ih foreign 
exports which we are facing today. 
There, in the cold inter, England was 
exporting coal. The Englishmen 
could not purchase any woollen clothes 
which were of good qualify in Eng-
land. Everything was going for ex-
port. Even baby food; chocoftftM, 
sugar—all these things were earmark-
ed for export. And look at the condi-
tion here. Last year there was a great 
cry against exporting groundnut oil be-
cause it was the poor man’s food, and 
soon thereafter a ban was imposed on 
tftfe export at ffitar because it was a 
cattle flood. This is our emergency 
and we cannot export oil because it is 
tint poor man's food. We «nno* «*- 
port guar beoauftf in Rajasthan and 
» * * *  the eattfc art aumstomsrt te 

that fbod: U that is the1 priority
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or importance we give to our exports, 
I wonder how soon we can solve this 
problem.

, Coming to incentives, there have 
been many incentives given by the 
Government. One incentive which 
has worked very well is the incentive 
of import quotas. That has been a 
very good incentive. It really per-
suades people to export because they 
export goods at a loss and that loss 
they make up and earn more money 
by importing against these quotas.

The Commerce and Industry Minis-
ter this afternoon told us that the ex-
port of artificial silk or such yarn, etc., 
is improving. That is only an artificial 
improvement That improvement is 
not real. There is no demand for this 
type of goods, and India cannot com-
pete in price. The exporters are in-
curring a loss, but they can afford to 
incur a loss because the import quota 
they get is much more lucrative.

This, in effect, means a selective de-
valuation of your currency. I must 
congratulate the Government on 
allowing selective devaluation of cur-
rency rather than resorting to general 
devaluation of currency. Our import 
pattern is so rigid that by devaluing 
the currency, you would not be able 
to cut down your imports. You have 
your commitments for different pro-
jects, for machines, and for various 
other things. You have no choice. You 
are bound to import them, whatever 
the cost may be, and therefore, in-
stead of devaluing the currency in 
general and paying a higher price for 
the same goods, it is much better to 
give such import incentives allowing 
people to export even at a loss and 
snake up that loss by importing other 
goods.

In thin connection, I would make 
the suggestion, that Government should 
fix a percentage of import quota for 
the foreign exchange that an exporter 
eaa earn—10,19 or 20 per cent, what-
ever' it ra n  be, but let it be general 
Do not tie one commodity with

another. Whatever one may export* 
allow him 10 per cent of foreign ex-
change for import, and let him import 
whatever he likes. Even if he were to 
make more money, that profit would 
only be temporary, because more im-
porters would import the same thfaga, 
there would be a bigger supply and 
the price would adjust itself, and ulti-
mately only those commodities will 
come here which are needed.

So, I suggest for the serious consi-
deration of Government whether they 
could not evolve a method under which 
imports may be allowed as a certain 
percentage of the export earnings that 
a person makes.

16 hn.

I have one more criticism to make, 
and that is that Government appoints 
committees and commissions from 
time to time, but they do not take 
decisions on their reports quickly 
Now, Government has appointed a 
committee, and that committee sub-
mitted its report quite some time back. 
The subject is quite urgent and emer-
gent, and yet Government take their 
usual time in taking a decision on 
those recommendations. I am refer-
ring to two committees. The first is 
the Export Promotion Committee 
which was appointed in early 1957, 
which submitted its report some time 
in August, 1957, and the other is the 
Textile Enquiry Committee which 
submitted its report also quite some 
time back, but decision was taken 
on it only recently, some time in the 
middle of November.

If our export needs are so great— 
and I have no doubt that they 
are great—and the situation is ao 
emergent, I think Government must 
wake up to the needs of the day and 
they must set up a special machinery 
now to re-examine these recommend*' 
tions and accept them or reject them. 
They can take whatever decision they 
like, surely, but they should not keep 
things in suspense. Tbe trade today 
looks to Government.
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Shri III Bahadw ShvW : May I
inform the hon. Member that to ter 
at the Report of the Textile Enquiry 
Conunitee la concerned, it was consi-
dered fairly quickly, and the resolu-
tion of Government was announced 
^within about three months’ time?

Shri Morarka: 2 am sorry my eoo« 
cepttan of quickness differs from tha* 
of the hon. Minister. According to the 
hon. Minister, certainly it was pretty 
quickly done, but 1 made the same 
criticism even in one of the consulta-
tive committee meetings, and even 
thereafter it took quite some time 
before the decision came. However, 
that is a small point. I would only 
suggest to Government to consider it, 
and if they find it possible, Govern-
ment may accept it

I am sorry I have to oppose the 
amendment to the motion standing in 
the name of Shri Tridib Kumar 
Chaudhuri Among other things, the 
amendment of the hon. Member says:

*' . . the House is of the opinion 
that all steps taken by the Gov-
ernment so far for export pro-
motion and for improving our 
trade balances have proved a 
complete failure.”

if for no other reasons, only on this 
one ground, I should like to oppose it. 
It is a very sweeping statement to 
make that all steps taken by Govern-
ment have proved a complete failure 
I think but for the steps taken by 
Government, the position today would 
have been much worse. Whatever 
improvements we see, such as the 
arrest in the falling of our exports of 
textiles, and the improvement in the 
exports of manganese and iron ore, 
etc., are all mainly due to the incen-
tives provided by Government. So, 
to say that Government policy has 
proved a complete failure is too 
sweeping a remark.

I am grateful to you for having given 
me this chance.

Shri S. M. Banerjee (Kanpur): I 
have carefully listened to the state-
ment of Shri Lai Bahadur ShastrL I 
do not want to discuss all the points, 
but I shall confine myself to the Report 
of the Textile Enquiry Committee, and 
especially, to the chapter on exports. 
When we read the report, what do we 
And? We find that the only way to 
accelerate our exports is the immediate 
introduction of automatic looms. As 
explained to this House by the hon. 
Minister, there is a recession in the 
capitalist world, he has not used the 
words ‘capitalist world’, but the words 
‘international world’.

previously, whenever this question 
was raised, and any question was asked 
whether this recession had any effect 
on our economy, we were told in this 
House unhesitatingly that ours was a 
developing economy, and, therefore, it 
had no effect. But now we have come 
to the conclusion that Axis recession 
in the capitalist world has had »»  
adverse effect on our country’s 
economy.

I should like to read a few lines 
from the Textile Enquiry Committee’s 
report. At page 25, we find:

“It has been suggested to us 
with great force that exports can-
not be maintained even at their 
present level and will continue to 
fall steeply unless we export cloth 
produced on automatic looms. The 
reason stated is that the prefer-
ence m the markets abroad is 
definitely for flaw-less cloth which 
can be produced only on automatic 
looms and other countries includ-
ing Japan and China have equip-
ped themselves extensively with 
automatic looms.”

I would like to draw the attention 
of the hon. Minister to one other thing. 
He has also said here in this House 
that in 1950, our export figure was 1,108 
million yards of cloth. Was it pro-
duced on automatic looms? I fail to 
understand the reason. Was our cloth, 
which was exported to the tune Qt 
1,100 million yards in 1950 to nm ga
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countries full of flaw, and did those 
countries accept it at that time, taking 
into account our dependence cm them? 
Was that cloth full of flaws? Our 
pxport figure ip 1950 was the highest 
according to the information given by 
jthe hon. Minister. I do not know what 
happened in 1948 or 1949, but the 1950 
figure is available, and that is the 
highest, and that indicates clearly that 
our cloth was of good quality.

When we discuss about the intro-
duction of automatic looms, I realise 
that India has to keep pace with the 
world markets. India has to keep pace 
with the expansion and modernisation 
at the textile industry as such with 
the world. But are we in a position 
to do so? Why is there opposition 
from the labourers? The Textile 
inquiry Committee has also stated 
that the labourers should be taken into 
confidence in implementing this 
scheme. But they have also stated 
that there had been indirect introduc-
tion of rationalisation in various 
textile mills. As you know, at the 
time of the Fifteenth Labour Confer-
ence, certain agreements were reached 
between the employers, Government, 
anjd the employees’ representatives 
regarding the introduction of rationali-
sation; and those conditions are very 
well known to this House and to the 
hon. Minister. But without respecting 
those decisions, those 'agreements and 
those conditions, there bad been 
indirect rationalisation in most of the 
mills. That has been clearly admitted 
by the Textile Enquiry Committee in 
their report, and that has been re-
produced also in their report. I would 
read out that particular portion. At 
the bottom of page 25, they say:

“We have noticed, however, that 
as |n otter forms of rationalisa-
tion of tlge industry including 
modernisation, labour have been 
progressively responsive and we 
bar* np dopbt that in the M d  ot 
mtepadnotlon o f automatic towns 
a h * they vouM  respond wsJL’’

I do not know when the lahaan** pod 
the workers responded weU to tbm 
indirect rationalisation. I cocpe from 
Kanpur, and I know there ww an 
85-day old strike in Kanpur against 
the introduction of power looms. Ulti-
mately a Committee was appointed 
called the Bindubhasini Committee. It 
submitted its report. It gave certain 
suggestions. That particular report 
has not yet been accepted. So the 
suggestion that the workers accepted 
introduction of rationalisation, even 
through backdo6r, is not correct.

Then I am surprised to see that this 
particular Committee did not meet the 
many labour organisations in the 
country. It met only those who were 
in favour of introduction of automatic 
looms.

In the concluding remarks of the 
Committee, they say:

"Our country is well set on 
planned, progressive economic 
development. The demand for 
cloth, must, therefore, inevitably 
grow. In this total demand, the 
textile industry is assured of a 
steady and major share The indus-
try is also the best organised 
among various sectors producing 
cotton textiles ”

Yet my hon. friend, Shri Morarka, says 
that the entire industry is worn out! 
The Committee says that we have a 
bnght future. But the bnght future 
is that today 34.000 workers are on 
the street and about 34 mills are closed 
and some more are partially closed— 
I do not remember the exact number 
stated by Shri Manubhai Shah.

So I say that the workers* organisa-
tions should be consulted. I feel that 
there is internal market also. But 
what did we do to modernise these 
mills? Why did some mills produce 
only coarse and medium cloth? They 
were also interested in producing that 
particular cloth because there was 
reduction after reduction in excise 

duty. When the market was <u#>
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whan th «e w u  stock, they said: ‘We 
W«nt a further decreue in the excise 
dutjr,' Certain impossible conditions 
were placed on the Government by 
saying *Either you accept or we close 
oar mills.' I feel the closure of certain 
mills has no res sum behind it  Many 
mills are likely to be closed because 
of their pressure tactics on Govern-
ment. That is clear. They ask the 
workers, 'Either you accept retrench-
ment and starvation or agree to the 
introduction of automatic looms or at 
least rationalisation through the back 
door.* This is not fair.

My submission is that the problem 
has to be considered from a differont 
angle.

Hie Minister of Commerce (Start
Kanango): What does the hon. Mem-
ber mean by ‘rationalisation by back-
door’?

Shri S. M. Banerjee: They were
never consulted about rationalisation. 
It was introduced at the pistol point. 
It came through the back-door. The 
hon. Minister knows about it much 
more than I do.

I know that a section of the work-
ing class led by some organisations 
want automatic looms to come. We 
do not oppose it. But wc* want to 
have a proper discussion on this. Are 
we in a position to introduce automatic 
looms in this country without having 
any retrenchment? Will it not involve 
tremendous retrenchment? Will it not 
increase our number of unemployed 
people?

They could not have rationalisation 
introduced in the name of internal 
market Now they are trying to do 
it by invoking the excuse of exports. 
They say that if exports have to go - 
up, automatic looms have to be install-
ed. They want to do it in the name 
ot shrinkage of exports.

Aa stated by my hon. friend, Shri 
Lai Shastri, our future is not
so bad. Even the figures of export 
fleam July. IMS, till November are

encouraging. So let us analyse the 
whole thing as to what is in the mind 
of the millowners. What do they 
actually want? In the name of ex-
ports, they want to introduce auto* 
matic looms. In the name of exports, 
they want to throw thousands of 
workers on the streets and aggravate 
the situation and make it impossible 
for the Government and the working 
class leaders to tackle the situation. 
They want to create chaotic conditions 
in the industry.

This particular Committee led by 
Shri Joshi went to Kanpur and wanted 
to consult some people Whom did 
they consult? There are organisations 
Jed by the I.N.T.U.C. and the Soothi 
Mill Mazdoor Sabha. They never con-
sulted them. They only consulted the 
Kapada Committee. Only that Com-
mittee was allowed to place its views 
before the Committee. What is 
the Kapada Committee? They are the 
selling agents of some millowners! 
They were allowed to place their views 
before the Committee; they were 
allowed to present their memorandum. 
Actually the workers were never con-
sulted. They were not allowed to 
express their viewpoint before this 
Committee which was actually appoint-
ed at the instance of the working 
class It was appointed when this 
matter was exhaustively discussed at 
the Nainital Conference at which my 
hon. friend, Shri Manubhai Shah, was 
present. He was very helpful in 
having this Committee appointed. But 
what has happened is that the workers 
were not allowed to place their views 
before them.

Now when the question of export 
comes, they say that there is shrinkage 
in exports. So automatic looms will 
have to be introduced. They say 
‘either accept automatic loom s and 
retrenchment or the foreign exchange 
position will deteriorate’. This sort of 
threatening will not work.

Let us discuss this entire question 
with the workers’ representatives. In 
this regard, I am sure all the central 
trade union organisations will tie
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'unanimous, though it said that the 
Madhya Pradesh textile organisation 
.has expressed a different view. I do 
not know whether it is the X.N.T.U.C. 
or some other body. It must be 
1N.T.U.C. They say they have no ob-
jection to automatic looms and they 
have already sacrificed 5,000 workers 
from 1948. That stand cannot be taken 
by us because we represent the 
workers, not at the cost of the nation. 
If there is something really wrong, on 
behalf of the workers I assure you 
I shall not back up their cause 
But we cannot tolerate this kind 
of coercive methods, trying to force 
•on workers something which they 
do not want, unless there is a 
'national emergency and the entire 
economy of the nation is in jeopardy 
.and it becomes a matter of national 
necessity. It has been clearly stated 
in the Labour Conference that unless 
there is a real national emergency, 
rationalisation should not be imple-
mented.

As regards Kanpur, I am very much 
indebted to Shri Lai Bahadur Shastri, 
Shri Kanungo and Shri Manubhai 
Shah. They are giving their constant 
attention to the Kanpur problem. But 
the Kanpur problem has become a 
•cancer. It has been created by the 
friends of the Government, and wo 
have to solve it. Nothing is accept-
able in Kanpur now. No scheme, 
whether good, bad or indifferent, is 
acceptable. The suggestions of the 
Bindubhasini Committee are not 
accepted There the J.K.S, Birlas an3 
the notorious speculator, Mundhraanfl 
others are interested in putting up a 
common front against the workers. 

'These millowners are robbing the 
Government of their receipts. In reply 
to an unstarred question of mine 
wherein I had asked about the receipts 
of income-tax realised from them and 
the total of the amount yet to be 
realised. The reply is: ‘Yes. Steps
are being taken under the Income Tax 
Act. The total amount collected upto 
Hist October, 1958, from the different 
mills is Rs. 55,20.486. The amount to 
fee collected is Rs. 24,25,438.’ This is

the income-tax arrears. Sale* tax wiU 
run to the tune of lakhs. The provi-
dent fund which they have not paid 
amounts to Rs. 15,78,000. Electricity 
charges come to Rs. 2 lakhs; water 
charges Rs. 3 lakhs. They do not want 
to pay anybody, not even the lay off 
wages to the workers. This is what 
is happening in Kanpur. I would 
request that specially in Kanpur action 
should be taken against these anti* 
national and anti-social elements. He 
should have enough power in the 
hands of Government to take over 
these mills. Otherwise, we will become 
a sad spectator of this entire show. 
I do not expect that our Government 
should become so wea’k when ft is a 
question of Padampat Singhania or 
Jaipuria and others. I am facing this 
trouble..........

Mr. Deputy-Speaker: When the hon. 
Member says Kanpur, everybody is 
covered. Why name individuals?

Shri S. M. Banerjee: Because I re-
present Kanpur and I have the privi-
lege of meeting these persons.

Mr. Deputy-Speaker: No need to 
repeat individual names.

Shri S. M. Banerjee: I will rectify.

Shri Tangamani: The namis are an 
institution.

Shri S. M. Banerjee: I will only
request this House to take note of it. 
The hon. Minister and the Govern-
ment may be honest about promoting 
our export trade. But in the name of 
export another swindling may not take 
place and the speculators and sharks 
may not take advantage of it and 
slaughter thousands of workers. Today 
there are 34,000 men—and if we take 
the families into account, at least 1J 
lakhs of men, women and children— 
on the streets. Let there be no slaught-
ering of the workers. ,

With these words I request that this 
matter be discussed at the highest 
level. The workers* organisation*
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should be invited and a full-fledged 
discussion should take piece. That is 
xajr submission and 1 hope the hon. 
Minister will take note of the suffer-
ing and distress of the workers in 
Kanpur at the hands of these sharks 
“who are a nuisance to society.

Mr. Depoty-Speaker: The hon.
Member does not seem to be in a 
hurry; he was saying these things as 
if he was going to catch a train.

Shri Damani.
Shri Damaai (Jalore): Mr. Deputy- 

Speaker, Sir, at the outset I want to 
thank the hon. Minister of Commerce 
and Industry for moving a motion on 
the present trends in the export trade 
of India and the state of the textile 
industry which contributes materially 
to that trade.

This has given an opportunity to the 1 
hon. Members of this House to express ! 
their views on this vital subject. Our ; 
exports during the current year are 1 
rather disappointing. According to the 
estimates, our exports during the '■ 
current year will be about Rs. 550 ’ 
crores as against our export during 
1956 of Rs. 613 crores and in 1957 
of Rs. 605 crores. That means that 
during the current year our exports 
will be about Rs. 63 crores less than 
what it was in 1956 and about Rs. 55 
crores less than it was in 1957, last 
year. When this fall is there at such 
a critical moment when we want 
foreign exchange and when in the next 
two years we will require more of 
foreign exchange, it is essential that 
tvery effort should be made to aug-
ment our exports to the best of our 
ability.

During the current year Govern-
ment have taken several measures to 
augment our export trade. They have 
reduced the export duty on several 
items; they have also appointed several 
advisory committees to augment ex-
ports. They have given several import 
licences for raw materials in order to 
augment our export trade. In every 
way Government have tried their 
level beat to increase our exports. But 
shortfall is experienced due to com-
petition from China, Japan and otter 
261 (Ai) LSD—8.

communist countries. Therefore, it is 
the duty of the industry and Govern-
ment to meet these competitors in the 
traditional markets which are the 
Near East, the Middle East and U.K.

Our major exports are jute and 
textile goods. Mow, iron ore and 
manganese ore are also coming up ac 
foreign exchange earners. Now, I take 
the textiles.

During 1956, our export of the textile 
goods was worth about Rs. 67 crores. 
It amounted to 860 million yards. But 
this year, according to the figures 
available or estimates made, our ex-
ports will be only about 600 million 
yards which would amount to Rs. 40 
crores. Out of the total fall of about 
Rs. 55 crores in our export earnings, 
about Rs. 25 crores is attributable to 
the fall in the exports of textile goods 
alone. This fall is due to the keen 
competition from Japan and China 
and other communist countries in our 
traditional markets. Previously we 
had to compete with Japan only but 
now China has come in. Their prices 
arc so low that it is very difficult for 
the manufacturer here to compete 
with them. So, it Is essential that 
some special incentives should fie 
given to the textile industry to main-
tain the export trade. We export 
mainly medium and coarse varieties 
and it amounts to 92 per cent of the 
total exports of textiles to the Middle- 
East and Near-East countries. There 
are some other reasons for the fall in 
our exports, apart from the keen com-
petition. So. it is essential that we 
should contribute more towards aug-
menting these exnorts and see how 
the exnorts could increase. Recently 
the Government has announced some 
incentives for imnort of dyes, chemi-
cals and colours against our exports 
and it has also formulated some 
scheme for importing raw cotton 
against the export of textile goods. 
The scheme for import of raw cotton, 
will, according to me, be o?~" ofoubtfu! 
benefit because most of the cloth 
exported is of coarse and medium 
counts and the coarse and medium 
count cloth mills are already running 
at a heavy loss. All these mills which
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have closed down were also manu-
facturing coarse and medium count 
cloth and the foreign exchange earn-
ed by the export of cloth is mostly 
by those mills. Therefore, I want to 
suggest that against the export of 
cloth, import of cotton should be 
allowed on a percentage basis. Cer-
tain percentage should be fixed for 
importing cotton against the exports. 
That will be a proper incentive and 
it will be helpful in augmenting our 
exports to these countries. The per-
centage of import of cotton should be 
fixed on the basis of textile exports. 
Certain targets had been fixed. But 
the percentage should be fixed on the 
basis of exports as I explained.

We have to stand keen competition 
in these countries. They have con-
trolled economy and modem machi-
nery. Therefore, it will not be possi-
ble to reduce our selling price without 
sufficient incentives. Therefore, my 
submission ia that this matter should 
be considered by the hon. Minister 
seriously and I think, if proper in-
centives are given, we would be in a 
position to regain our exports 
ptroperly. I think. Sir, this is the pro-
per time when something should be 
done immediately to augment our 
export trade.

Or. Krishoaswami (Chingleput): 
Mr. Deputy-Speaker, Sir, my hon. 
friend the Commerce Minister in the 
resolution that has been moved states 
that we should consider the present 
trends in the export trade of India 
and the state of the textile industry 
which contributes materially to that j 
trade. I should like, with your par- 1 
mission. Sir, to just present a few 
figures which I have culled from 
official statistics. They serve to 
underline the seriousness of the 
situation, and before one suggests 
any prescriptions to be followed it 
-would be proper to have a correct 
diagnosis. The total exports were of 
the order of Its. 504 crores in 1957-58 
as compared to Rs. 637 crores in
1956-57 and Be. 941 crores in 1956-56.
If these exports are compered with

earlier years it will be found that in 
1954-55 our exports were of the value 
of Ks. 596 crores, in 1953-54 Ri. 839 
crores and in 1952-53 Rs. 603 cron*. 
I exclude the year 1951*52 which 
was the year of the Korean War when 
we achieved a maximum export 
trade of the value of Rs. 732 crores.

What is important to remember,— 
and I think it is proper that I should 
refer to this fact at the outset,—is 
that while exports are currently 
around the 1952-53 level, imports 
have arisen from Rs. 633 crores in
1952-53 to Rs. 1,175 crores in 1957-58. 
In fact. Government imports, apart 
from food and defence, for almost en-
tirely for developmental purposes. 
These have gone up from Rs. 100 
crores in 1952-53, Rs. 130 crores in
1953-54 to about Rs. 493 crores in
1957-58 and probably currently, they 
are running at a higher rate. In short, 
while exports have remained around 
the same levels, imports have very 
nearly doubled.

This is reflected in the trade 
balance, which has worsened over 
the last five years. In 1952-53 the 
adverse trade balance was Rs. 31 
crores, whereas in 1957-58 it was 
Rs. 580 crores. Let us realise that 
we as a nation could afford this only 
because we had accumulated savings 
in the form of sterling balances. But 
these have declined now from Rs. 746 
crores in 1955-56 to about Ra. 180 
crores, and this decline is in spite of 
the withdrawal of 200 million dollars 
from the International Monetary 
Fund and the accelerated repayment 
of pension funds from the United 
Kingdom under the Pension Resettle-
ment from the United Kingdom and 
other miscellaneous aids.

Obviously this state of affairs can-
not continue. The alternatives would 
be either to reduce imports and/or 
increase exports and/or seek addi» 
tional foreign aid. Already we have 
cut imports down to the barest mini
mum |or the maintenance of our 
economy. The stocks of consumer 
goods and, even mora, the stocks o f 
imported raw materials have m
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down to dangerous levels. No fur- 
ttw  curtailment is possible, and in 
fact, any further increase in indus-
trial production would depend on the 
additional raw materials which we 
can import from abroad. Our import 
requirements are likely to increase 
rather than diminish in the process 
of industrial development which we 
have embarked upon. It would be 
futile to seek relief by a further cur-
tailment of imports. This leaves only 
three courses open to us: either we
seek additional foreign assistance 
and/or we export more, or else we 
reduce the size of our developmental 
effort with all its social and political 
consequences which would be of a 
serious nature.

Let us face the fact squarely, that 
without a considerably larger volume 
of exports our entire developmental 
effort would remain tied up with the 
availability or otherwise of foreign 
aid. No doubt, Sir, foreign aid is 
essential in the early stages of 
development. But ultimately even 
the quantum of foreign credits which 
a country can receive is dependent 
upon its own efforts in the field of 
•sports. Hie servicing of foreign 
loans in the way of interest and re-
payment of capital would place a fur-
ther burden on our balance of pay-
ment in 1960 or roundabouts. By 
the time the second Plan ends, we 
would have an external liability of 
over a thousand crores of rupees and 
the very servicing of this loan would 
entail a net burden of at least Rs. 80 
crores to Rs. 60 crores on an average. 
In some years it probably would be 
much more. This provides the con
text for a consideration of our export 
policies. The problem to my mind is 
not one of merely encouraging 
exports. It is really a problem of 
either we export or we stagnate. For 
some years to come, we will be 
exactly in the same position as the 
United Kingdom in the immediate 
postwar years was or Japan is even 
today. We will have to live on our 
wniwts and our development will, 
therefore, be conditioned bar our suc
cess in Dm  promotion of exports.

In stark and rough terms this is our * 
position. One>flfth of the value o£ our 
exports is obtained by exporting tea 
Raw materials of all kinds constitute 
one-fourth, and manufactures including 
cotton and jute textiles constitute 
forty per cent. Indeed, unlike a 
number of other undeveloped coun-
tries we are not. fortunately for us, 
dependent on a few primary com-
modities the prices of which fluctuate 
widely. Malaya for instance can 
have a justification for saying that 
becausc its exports of rubber declin-
ed in a particular year it had to face 
a depression. But we have, no one 
else to blame except ourselves for 
our poor performance.

A part of our decline in exports 
has been up to now—and 1 do not 
blame the present Commerce Minis-
ter but ourselves for what has hap-
pened—the result of our policies. The 
classic example is of course the 
export of vegetable oils. Because of 
our restrictions on exports, our export 
earnings declined from about Rs. 40 
crores in 1955*56 to a mere bagatelle 
of about Rs. IS crores in 1957-58.

•
Shri Ranga: Much earlier it used 

to be much better.

Dr. Rrishnaswami: But I am
narrating the story from 1955-56. By 
the time we released vegetable oils 
for exports, world prices had fallen; 
other suppliers had captured our 
traditional markets and in spite of 
our removal of restrictions very little 
business has been transacted.

In the case of tea we have lost and 
we are fast losing our pre-eminence 
as exporters. By persistently refus-
ing to lower export duties or remove 
them, by encouraging excessive 
wage demands and by allowing the 
State Governments to impose all 
kinds of sundry taxes, we have 
created a new tea industry in East 
Africa. I wish the Government would 
advert to some of the consequences of 
their policies. The result ha  ̂ been to 
create a new tat industry in East
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Africa which is growing in strength 
and which in the next three years 
will bring our whole tea industry 
into jeopardy.

I want the Government of India 
and I want the various State Govern-
ments to realize the seriousness of 
this threat It is in the context of 
this threat that we will have to re-
think our labour policies, our systems 
of taxation and the incentives that we 
will have to offer to various export 
industries. I know it will be sug-
gested that the State Governments 
have the right to levy certain taxes 
and that, therefore, they are availing 
themselves of what is constitutional-
ly permitted. But I am surprised 
that in the National Development 
Council, the threat to the existence 
of an industry should not have been 
brought to the notice of the various 
State Governments, and the serious-
ness of the threat to the tea industry 
in Assam and Bengal should not have 
been brought to the notice of the 
State Governments. Had the serious-
ness of this threat been brought to 
their notice, I am sure that they 
would have acted as patriotically as 
any right thinking citizen would have 
done that they would have been the 
first to realize that some of these 
taxes which they are levying are only 
pennywise and pound-foolish.

Hie plain truth of the matter is 
that in spite of the marginal conces-
sions and encouragements which my 
hon. friend has given quite recently, 
we still tend to accord exports only 
a secondary place.

It is time we realised that exports 
should be given a primary place; it is 
time we realised this, because with-
out doing thus, all talk of having a 
gigantic third Plan would be but 
empty talk. 1 suggest to my hon 
friend, the Commerce Minister, that 
he should take special steps to bring 
about a greater co-operative atmos-
phere not only as between labour 
and capital, but also as between States

and the Centre, and to remind the 
States that the seriousness oI the 
threat has to be taken into account 
by them. If the States do not act with 
wisdom now, in another four or five 
years, our tea industry will be a thing 
of the past.

It is time we orientated the whole 
complex of our policies towards ex-
port promotion. This would imply, 
firstly, provision of special incentives 
to those engaged in export trade and 
those units manufacturing for export. 
The Government has only recently 
introduced certain concessions in the 
shape of special facilities bill market, 
which according to it would give a 
valuable incentive to exporters. But 
if we compare the concessions that 
are given here in India with the con-
cessions given in the U.K., it will be 
found that the concessions provided 
by the Reserve Bank are of a very 
nominal character and do not ap-
preciably offord incentives to ex-
porters

Therefore, I suggest that the pro-
vision of additional facilities to the 
export trade by way of concessional 
finance should be taken in hand by the 
hon the Commerce Minister. This is 
a matter which has to be dealt with 
immediately. I am aware that in the 
Government of India, the rivalry 
between the various departments is 
much greater than the quarrels be-
tween different empires. But when 
the problem in its full complexity, 
faces us and the seriousness of it is ap-
parent, I am sure the hon Commerce 
Minister will bring to bear his tact 
and persuasion on other Ministers of 
the Government and make then 
realise that they can ill afford to 
adopt, a departmental approach that 
there should be a comprehensive ap-
proach to these various problems.

In addition certain other steps will 
have to be taken by the Ministry of 
Commerce. My hon. friend referred 
to the textile industry. I am aware 
of the concessions that have been 
given by the Government. The
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recent concessions given to the textile 
industry, valuable u  they are, do not 
solve the basic difficulties of that in
dustry. We have not permitted the 
textile industry to modernise its 
structure and bring down its costs. 
I realise that in this matter, we are 
laced with certain social difficulties. 
I realise the value of employment. 
But surely, and this is a point of view 
which I wish to put forward to those 
who are interested in the welfare of 
labour, it is time that we emphasised 
the value of productivity. In the 
history of many countries, it is with 
the increase in productivity that there 
has been an increase in employment 
opportunities, and often—I do not say 
that we should commit ourselves 
always to it—we would have to strike 
the balance in favour of producti-
vity.

Shri Tangamanl: Are you suggest-
ing that the productivity has fallen 
now?

D r. K rM iaaew am i: Yes, producti-
vity in the textile industry is low 
compared to what it would have been 
if the machinery had been modernis-
ed. I am certain that if automatic 
looms had been installed there would 
have been an increase in productivity.

Mr. Deputy-Speaker: The hon.
Member must continue addressing the 
Chair.

Dr. Krishnaswanl: 1 am addressing 
them through you. I would not dream 
of addressing them direct

M r. Deputy-Speaker: He is turn-
ing his face to that side.

Dr. KrMmaswaml: I am certain that 
when we are dealing with producti-
vity, we have also to take into con-
sideration the questions of employ-
ment But it is possible to over-stress 
this factor of unemployment If
6,000 or 7,000 people are unemployed 
as a result <rf rationalisation, we 
should find alternative schemes for 
absorbing them in other employments.

That is what we should do. Because 
if there is a possibility of increasing 
the productivity of the textile indus-
try, there is also a possibility of our 
seeing to it that these 6,000 or 7,000 
unemployed are absorbed in alterna-
tive occupation, and for achieving this 
our thought-process has not started 
functioning. We must realise that 
there will be many difficulties in our 
exports increasing in different areas 
of the world. We must realise that 
there will be keen competition from 
China. There is going to be keen 
competition from Japan. Indeed, we 
would have to meet these threats by 
organising and putting our house in 
order, by organising our industry in 
a more efficient manner. It serves no 
purpose to adopt a doctrinnaire ap-
proach

My hon. friend stressed the fact of 
the State Trading Corporation having 
played a notable part Now, the State 
Trading Corporation may have many 
achievements to its credit. But cer-
tainly increasing the export trade of 
our country is not one of its achieve-
ments. Indeed, when the time comes 
for this House to have a discussion, of 
the State Trading Corporation's ac-
tivities, I venture to think we will 
have a lot to say on how that body 
can be improved upon and what steps 
should be taken to give it a new life 
and dynamism instead of making it 
purely bureaucratic and all envelop-
ing in character.

But it is not so much the creation 
of new bodies that is important It is 
the approach to this problem that is 
important. I venture to think that the 
Prime Minister, who has been sug-
gesting that those who want the Plan 
to be curtailed are doing a disservice, 
—I venture to think that the Prime 
Minister should take a more intimate 
interest in how these exports should 
be promoted that he should see to 
it that in the National Development 
Council these matters are brought up 
for consideration before the various 
States representatives. The larger the 
volume of our exports, the greater
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would it be possible for us to have a 
larger Plan. Indeed, the real enemy 
of the Plan is not this or that individu-
al but the atmosphere of stagnation 
that threatens to creep and over* 
whelm us today and which can be 
transformed only by increasing our 
exports,
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1701 bn .
•MEDICAL STUDENTS

Shri Harish Chandra Mathnr (Pali): 
I am so grateful to you for allowing 
this half an hour discussion which 
raises a point of great concern to us 
in Rajasthan in a particular part, 
and which also raises an issue of great 
national importance to my mind.

I put a very simple question to the 
hon. Minister ashing him the number 
of graduates in the medical colleges 
who are taking their course at present 
and our capacity for training in medi-
cal science. I also asked him what 
was the expenditure which every

s nwraanacR i« i»

*8alf‘ «n*Hour Discussion.
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student has got to incur. It was a 
simple question, but it was really sur-
prising that the hon. Minister gave a 
.still simpler answer by saying that he 
was collecting the information.

Knowing the hon. Minister to be 
-so capable as he is, I could never con- 
•ceive that he even did not know how 
mtny students were there in our 
medical colleges. We are developing, 
we are having our plans and pro-
grammes, and if the hon. Minister 
-does not know even this much as to 
what our capacity is, it only gives me 
a surprise. He even does not know 
what each student is supposed to spend 
in  getting this education, and his Min-
istry could not rollect this informa-
tion even in one month’s time. It is 
really amazing that this blissful ig-
norance prevails, and I hope the hon. 
Minister will take a little better care 
to see that we get the information 
which should, as a matter of fact, be 
readily available.

In answer to certain supplementan- 
« s  the hon. Minister stated that he 
was committed to give a medical col-
lege to Rajasthan during the Second 
Five Year Plan, but because there 
was a dispute about the location, 
because the Rajasthan Government 
did not come in time, the money had 
been given away to some other col-
leges, and he had not got the amount. 
I wish the hon. Minister now takes 
note o f the issue which I am raising, 
and confines himself to it in his reply 
without wandering away from the 
issue.

Mr. Depaty-Speaker: He is taking 
note of it

the Minister of Health (Shri Kar- 
Martov): I will not wander any-
where.

Shri B u t t  Chaadra Mathur: Hie
Hum. Minister said that he had given 
-« commitment, that commitment was 
there, but because the Rajasthan Gov-

ernment had defaulted -and because 
they did not come in time, he had 
given away the money. I am particu-
larly now restricting myself, I vtifth 
to ask the hon. Minister to note, to 
the assistance which he gives to all 
places and the assistance particularly 
inside o f the non-recurring grant. I 
do not want to go to the recurring 
grant at all which he gives to every 
college.

The hon. Minister himself knows 
that they themselves appointed a com- 
mitteee which was called the Patel 
Committee to examine where the col-
lege should be located. The Patel 
Committee made an interim report. 
Even before the final report came in, 
the Rajasthan Government took an 
immediate decision and accepting 
their recommendations, said that Bika-
ner will have a medical college. There 
was dispute between Bikaner and 
Jodhpur. Jodhpur has a very good 
claim, but, mind you, the Rajasthan 
Government never hesitated, and 
without a day’s delay, they immedi-
ately announced that Bikaner was 
going to have a medical college. In 
spite of the fact that Jodhpur had 
a good claim—I wish to convey this 
to this House—not even a little finger 
was raised by anybody from Jodhpur 
that this decision should not be given 
effect to Nobody represented, and wa 
were quite happy that whatever might 
be Jodhpur's claim, the collage 
would go to Bikaner. That was why 
we never raised any controversy or 
trouble about it.

The Rajasthan Government were 
very Quick in this matter. On the 
basis of the definite undertaking given 
not only by the hon. Minister but 
also his predecessor that they wMM 
give them a medical collage there in 
the Second Plan, the Minister in 
Rajasthan committed himself en tha 
floor of Ike Rajasthan legislature and 
told the Members of the Assembly 
that they ware going to have a second
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medical college. I have been an un-
sparing critic of the Rajasthan Gov-
ernment always, but in this particular 
matter, I And that the Rajasthan Gov-
ernment have been quicker than I 
could even imagine or anticipate. Not 
only did they take die earliest deci-
sion, but they even set up a commit-
tee to raise donations so that they 
might be able to find funds from Iheir 
own side also.

I wish to convey this also to the 
Minister, that a certain target was set 
fcr the Rajasthan Government for the 
Second Plan, and they not only ful-
filled that target but they were given 
a revised target. You know that here 
and there are complaints that the 
targets have not been fulfilled in 
many States. But the Rajasthan Gov-
ernment fulfilled that target by rais-
ing additional taxation. So, the Rajas-
than Government was given a revised 
target. They fulfilled also that revised 
target for additional taxation. See the 
anxiety of the Rajasthan Government. 
They have been approaching the 
Minister from time to time, and they 
get an asrurance from the Minister. 
Then, the Patel Committee is appoint-
ed by the Central Government; even 
their interim report is accepted, a de-
cision is given and announced, no one 
raises his finger against it, and the 
Rajasthan Government goes all the 
way out to set up a committee to raise 
donation, and the Rajasthan Govern-
ment are determined to go and open a 
college. In spite of this, my hon. friend 
says that because there was a dispute, 
because there was a conflict, or 
because the Rajasthan Government 
did not come in time, he had given 
away the money. I do not understand 
how this attitude could be justified.

I thought the hon. Minister will 
have a better understanding, particu-
larly, in respect o f those areas which 
are under-developed. We all talk 
glibly here about the under-developed 
•areas, and we five all sorts o f assur-

ances. 1 expected a much better 
understanding from the Minister, 
because the Rajasthan Government 
have not only done all that could 
possibly be expected of any Govern-
ment hi this particular matter, but 
thiy have fulfilled their promise.

i do hope even now that the hon. 
Minister will take stock of the whole 
situation and will realise the position 
of the Rajasthan Government which 
has committed itself in the Assem-
bly, and also realise what they have 
got to do. 1 do not wish the hon. 
Minister to plead inability, because 
this commitment was, before the Patel 
Committee was set up. Now, the 
hon. Minister says, let them raise 
donations and let them spend the 
money, and by the time they spend 
the money which they realise, he 
would give them something. That 
would be absolutely besides the 
point, because my point is this. The 
hon. Minister’s contention is that the 
Rajasthan Government did not come 
in time and did not make the demand 
in time, and, therefore, he has given 
av?&y the money. He must substantiate 
that particular statement of his, afld 
say what he is going to do now.

1 was still more shocked while ask-
ing other supplementary questions of 
larger implications. 1 asked him 
about the expenses which a student 
had to incur. And he very approv-
ingly mentioned the instance of a 
place where a medical college is being 
opened, and where seats have been 
reserved by the parents up to 1963, 
meaning thereby that seats have 
been booked for students who have 
hardly passed their 8th or 9th or 10th 
class examinations. And for what 
consideration? For a huge amount to 
be paid. For those parents are in a 
position to give Rs. 5,060 or 10,000 
as a donation—I will call it black 
money. I will not call it a sort of 
debased commercialised education. 
Donations are entirely different. We 
a*e raising donations. Thera is 
no harm in that, in raising donations



3035 Medical Student* S DECEMBER IMS Medical Student*

[Shri Harish Chandra Mathur] 
from people. But selling away seats 
in a medical college in advance 
right up to IMS is something 
most abominable which I could con-
ceive of. Is this our socialist pattern? 
Is this how we are going to give 
equal o p p o r tu n ity  to all? Is it not a
clear case where merit goes to hell 
and it is only money that counts? 
Simply because we lack resources— 
that is a temporary phase—are we 
going to demoralise to this extent? 
Are we going to commercialise edu-
cation to this extent?

You are talking of noble profession 
of doctors. What kind of doctors are 
you going to produce? The doctors 
after they pass out would be concern-
ed about earning money and not in 
serving the nation. What is the type 
of education that the students will 
have? Just because a student’s 
parents can ' afford to pay a sum—it 
is not at all a donation. We are raising 
donations and I would have no ob-
jection to them if they are dona-
tions— for admission, he gets admis-
sion. I would put it to the hon.Min-
ister that this policy raises a very 
serious issue. I think it is against all 
conception and I do not think we 
should permit our education to be 
commercialised to that extent. I do 
not think we should sink to that level 
and permit such sort o f things.

When I mentioned this to the Min-
ister of Scientific Research regarding 
the engineering colleges, he could not 
believe it. He has now, as a matter 
of fact, taken active steps to see that 
in all the engineering colleges no do-
nations from students for admission 
are accepted. There is a college in 
Bangalore. I know he has seen that 
the Government pay the expenses 
o f that college, Government takes all 
the necessary steps to see that ad-
missions are on merit and no do-
nations are realised like this from 
students. You may select students 
who have £ot 70 or 80 per cent
That is a tiling the hon. Minister
can look into. Admission should

be on consideration ot merit 
That is a thing which I think the hon. 
Minister should give serious thought 
to. I wish he at least assures this- 
House that this sort of thing will not 
be permitted. Not only that; for 
those students who get 60 or 75 per 
cent—whatever the limit he may fix 
the facility of admission should be 
given. So that students should be 
taken on considerations of merit and 
given free education.

If you are talking about equality o f 
opportunity, if you mean really that 
there should be belief in social values, 
I do not think this sort of thing can 
be permitted and our medical educa-
tion commercialised to this extent; I 
do not think the noble profession o f 
doctors could be commercialised to 
this extent.

I have in essence raised three 
points. First is about the absolute 
ignorance on the part of the 
Minister even in such matters as 
the number of students in colleges. 
We know by heart, as a matter of fact, 
how many engineering students are 
there in the colleges. The Hon. Minis-
ter does not even know that informa-
tion.

Mr. Deputy-Speaker: He has said
that. Now he should leave as much 
time for the Minister to reply.

Shri Harish Chandra Mathur: The
second point is that he says that the 
Rajasthan Government did not come 
in time and he has given away the 
money. The third point is the attitude 
and policy regarding admissions to 
colleges

Shri Karmarkar: Commercialised
education.

Shri Harish Chandra Mathur: It
should not be commercialised to that 
extent

8hrl D. C. Sharma: May I know
how this question about a Rajasthan 
medical college has become a 
national issue?
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Shari HMUt C h t t ia  M it tn : I
said.........

Mr. Deputy-Speaker: Order, order. 
The hon. Members cannot decide 
among themselves this matter in this 
■way.

Shri Hutah Chandra Mathnr: I was
just explaining my position.

Shri I. R. Mehta (Jodhpur): Alter 
having made a firm commitment as 
conceded by the hon. Minister him-
self to give a second college to 
Rajasthan, after having appointed a 
committee to make recommendations 
as to the location, after the Committee 
had reported, and after the hon. 
Minister had accepted its recommenda-
tion—which was to the effect that the 
college may be located at Bikaner— 
and alter having approved this recom-
mendation and having passed this 
order.........

Mr. Deputy-Speaker: Would it be a 
resolution or a question?

Sbri J. R. Mehta: And after the
recommendation has been accepted in 
its turn by the Rajasthan Govern-
ment, and after they had made a 
formal announcement to this effect— 
which was done without any loss of 
time. May I know what were the 
extraordinary reasons or circumstances 
which led the hon Minister to divert 
the money meant for this college to 
other purposes, and to do so without 
taking the Rajasthan Government or 
this House into confidence?

Shri Hartah Chandra Mathnr: At
least know from them.

Mr. Deputy-Speaker: Shri Barupal.

8hri J. R. Mehta; I have not finished 
my question, Sir.

Mr. Deputy-Speaker: If the other 
questions be of the same length.........

Shri i .  B. Mehta: They are not as 
long as this; they are not even half.

3. Whether the hon. Minister will be 
good enough to rectify the position

and devise ways and means or find 
funds which would enable the 
Rajasthan Government to proceed with 
the establishment of the proposed 
Medical College at Bikaner as early as 
possible?

3. Whether the policy of making 
admissions to some of our Medical 
Colleges contingent on the payment of 
a sum of money is not repugnant to 
our Constitution and to the socialistic 
pattern of society in so far as—

(a) it contravenes one of the most 
valuable fundamental rights 
embodied in the Constitution 
—namely, equal opportunities 
to all;

(b) it adds insult to injury so tar 
as the poorer sections of the 
community are concerned, by 
placing poor students under a 
distinct and additional dis-
ability tus-avis moneyed 
students.

An Hon. Member: Very good.
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Shri Kamuurfcar: Mr. Deputy-Chair- 

man, Sir, I am grateful to my esteem-
ed friend.........
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Mr. Depot?-Speaker: In this House, 
there is only the Deputy-Speaker and 
not the Deputy Chairman.

Shri Kannarkar: Sir, I beg your 
pardon. I am really grateful to my 
hon. friend Shri Mathur lor having 
raised this question on the floor ot the 
House because this enables me to give 
very useful information to the House 
so that other people who are in the 
same situation may know better than 
they already know.

There are three points and lest I 
forget I will summarise them. Firstly, 
about information. With regard to 
answers to questions it is abvious that 
our answers have to be precise and 
not like the questions. If anybody 
puts a question we have to give res-
ponsible answers-----

Mr. Deputy-Speaker: Even ques-
tions are to be brief and precise. It 
is not as if questions are vague and 
answers are precise.

Shri Kannarkar: Sir, we have to 
ask the State Governments. There 
are about 50 colleges in the country 
and the information c h a n g e s  every 
year because the number of admis-
sions is larger. I could have said that 
roundabout 4,000 admissions are made 
every year. But that would not have 
satisfied myself. I get the figures 
since then and the total number of 
admissions, I find according to the 
latest information, the number of 
admission this year in all the colleges 
in the country is 4,053—subject to 
correction here and there.

I And that the average expenses per 
student per month vary from place to 
place tram Rs. 100 to Rs. 120 and Rs. 
180. Abeut the fees, the information 
that I  have with me is about the col-
leges that are being run directly under 
the aegis of the Government of 
India. The tuition fee proper— 
library fee, game and magazine fee 
are all there—but the tuition fee in 
-the Medical College at Pondicherry 
which is running under our auspices 
is Rs. 20Q. fh e  other lees come .to 
roughly aboat Rs. 50. In the Lady

Hardinge Medical College, the fees 
come to about Rs. 200 annually and 
the sundries come to about Rs. 80. 
Maul ana Azad Medical College—the 
tuition fees are Rs. 240. The All India 
Institute of Medical Sciences is a post-
graduate institution in a sense. But 
it has an under-graduate college also 
and the tuition fees come to about 
Rs. 300, apart from the gymkhana fee 
and the laboratory fee. This informa-
tion is available with me today and 1 
am in a position to give definitely this 
information because it arrived in time 
for this discussion. Otherwise, you 
can easily see the undesirability of 
giving vague information in reply to 
specific question.

The other point was about the 
College of Bikaner. It has almost 
been made to appear that the starting 
of the college at Bikaner was our 
responsibility. In this matter apart 
from the fact that we give money, we 
do not anywhere come into the 
picture

Shri Harish Chandra Mathur: We
only want money.

Shri Kannarkar: I know. That is
the one thing that is missing because 
you are late. Now, it is the responsi-
bility of the State Government to 
start the college; it is the responsible 
agency to do everything They have 
to get this approved by the Indian 
Medical Council which is a statutory 
body Therefore, any one can start 
any college without our permission, 
even without our knowledge if they 
do not want our money. If they want 
our money, of course the college has 
to come to us for our money; it comes 
to our knowledge. When my friend 
Shri Mathur asked that question, I had 
occasion to observe—and I am pre-
pared to stand by every single word 
of it today—and I said:

“I do not think that there is any 
outstanding promise so far as 
Delhi is concerned. Regarding 
Rajasthan, I think the Slate Gov-
ernment—I a n  not quite suits—  
was not able to arrive at the suit-
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able kite. There w ii competition 
between one pUce and another 
and they were not able (o make it 
up. If they had come in time, 
they would have got it.”

“It” means aid. Every word of It 
stands justified.

The first time when this request was 
made to us was at the meeting of the 
State Health Ministers’ Conference in 
June last year. The Minister for 
Rajasthan—1 will not say, timidly— 
cautiously happened to mention about 
the second college in Rajasthan. I 
made enquiries and said: “What is the 
difficulty? Why do they not come for-
ward with the proposal?” It was then 
tfeaX 1 VunA.
serious controversy as between 
Jodhpur and Bikaner. There was a 
controversy between Jodhpur and 
Bikaner. Which of these two places 
should have the college? Jodhpur had 
a hospital and Bikaner had a bigger 
hospital, it seems. So, pleadings and 
urgings were made. I would almost 
use the word ‘pulls’. There was this 
utilisation of all possible regional 
influences on either side. This is what 
I mentioned and I did not want to go 
into all these details at that time. 
When I happened to know about this, 
both the parties said to me: “Can you 
find a solution” ? They tried to have 
my good-will for one of the two 
places. Obviously, I cannot have my 
good-will for both the places and I 
told them that the Government of 
India had no opinion in this matter 
and whichever place the State Gov-
ernment chose, the State Government 
was free to choose. The State Gov-
ernment then requested us, because 
they could not perhaps find out a 
third party there, to suggest some per-
son or committee so that It could go 
into the right and wrong of the matter 
and make a suggestion. Obviously, 
the choice for us was the President of 
the Indian Medical Council and we 
suggested his name. And that Com-
mittee was appointed not by  us—we 
came to lend our good offices with the 
President also. We said: "Look here, 
we are helpful to the State Govern-
ment Be helpful......... ”

Mr. Deputy-Speaker. 1 am always
......... (Interruptions).

Shri Kanaarkar; We said so to the 
President of the Indian Medical 
Council. That Committee was appoint-
ed by the Government of Rajasthan 
and not by the Government of India. 
We lent our good-will and our good- 
offices in finding a person about whom 
both the parties would feel objectively 
satisfied. This Committee went into 
the matter. That was in September, 
J957.

That Committee went into the proa 
and cons and visited the places. It did 
not decide that one was more suitable 
vtam Vkfc iASmm. tt. \ semmtoK 
it made a recommendation in a sense 
satisfying both and said that Bikaner 
may be taken up straightaway, 
Jodhpur may be considered next year 
or the year after that. Therefore, the- 
decision ultimately came to this that 
for immediate establishment of a 
college Bikaner was the best situation. 
Then the Rajasthan Government took 
up the matter—round about-February 
or March, I think. The Rajasthani 
Government approached us for aid in 
1958. Now, an amount of Rs* 6i 
crores was placed at our disposal by 
the Planning Commission and the 
Finance Ministry. Out of that amount^ 
during the first two years, even before 
this question came up, when the Com-
mittee was sitting and the Govern-
ment was considering and all that, a  
commitment for seven colleges was 
made. We could not wait till the end 
of time. We had these colleges; one 
at Kanpur, another at Ranchi, a third 
at Jamnagar, one at Bhopal, one at 
Jubbulpore, one at Hubli, one in 
Kozikode and one at Kurnool by way 
of part assistance. All this happened 
even before the Rajasthan Govern-
ment was able to decide where the 
venue should be. We also appointed 
a committee to determine how much 
assistance we should give. The Com-
mittee catne to the conclusion that for 
a college, to have proper buildings and 
all that, Rs. 80 lakhs would be a pro-
per estimate for a college proper. We- 
do not give any aid for the hospital;
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that is for the State Government. Out 
<rf this we were committed to give 
•three-fourths for the seven colleges 
which had been newly started and for 
which we had promised aid much 
-earlier than the Rajasthan Govern-
ment was a>ble to make up its mind.

We promised them this aid and we 
-allowed each college up to an extent

Rs. 60 lakhs. We also kept a little 
money for upgrading, for increasing 
the number of students from 50 to 
100, because we were technically ad-
vised that 100 students would be a 
real unit of students which would 
make a college economic.

Then we took a decision—that was 
-also much earlier than the Rajasthan 
Government was able to make up its 
mind—to aid the colleges at Madurai, 
Mysore, Agra, Kanpur, Dibrugarh, 
■Gwalior, Indore, Jaipur, Trivandrum, 
Ijaheriasseri and Cuttack for upgrad-
ing themselves. We promised them 
aid and the money that was with us 
was over months before the Rajasthan 
•Government came to us for aid.

Still, Sir, I must say we did con-
sider Rajasthan as an area which 
needed a college. What we did was, 
t y  way of giving our token support 
to the idea that Rajasthan should 
really have a college we, perhaps, 
went a little out of the way—not 
wrongly, but rightly—and said that we 
are agreeable to give recurring ex-
penditure for two years—normally we 
give to a new college three-fourths of 
the non-recurring expenditure and 50 
per cent of the recurring expenditure. 
We addressed the Government of 
Rajasthan in April, 1958 that we are 
prepared to meet as a special case, 
though they had come late—we did 
not mention it in the letter, but we 
had that in our mind—because Rajas-
than had a rightful claim to have a 
•college, three yean recurring expen-
diture. It aeenu, before the Patel 
’Committee a representation was made 
that an amount of Rs. 50 lakhs would 
lie collected and given to the college.

We thought that if official support was 
given to the college it might coax the 
donors to readily give money, because 
they will be able to say that the Gov-
ernment of India have also supported 
the idea of having a college to the 
extent of two years recurring expendi-
ture. That was as far back as April 
1958.

Shri Harish Chandra Mathur: Did
the Rajasthan Government say that 
they will give Rs. 50 lakhs?

Shri Kannarkar: It was in the Patel 
Committee’s report. I do not know 
whether it is good to divulge private 
conversation, but I may say that in 
private conversations even very res-
ponsible people like hon- Members of 
this Parliament and Ministers have 
given me to understand that donations 
would be coming up.

Shri M. D. Mathur (Nagaur): May 
I know the names of Members of 
Parliament who promised donations?

Shri Kannarkar: They said that 
donations would be forthcoming. 
The Particular Member or Members I 
intended might imagine for them-
selves; I do not want to raise any 
controversy. I had every reason to 
believe what they said

Shri M. D. Mathur rose—

Mr. Deputy-Speaker: Perhaps the
Minister can assure him that the hon. 
Member is not the Member who is 
being referred to.

Shri M. D. Mathur: I want to know 
the basis for that. If he is not pre-
pared to show the name of the hon. 
Member or any other person, I want 
to know the basis for saying that 
Rs. 50 lakhs would be forthcoming. I 
want to know the basis for it and 1 
want to know who promised Patel 
that Rs. 50 lakhs would be forth-
coming.

Mr. Deputy-Speaker: That is an-
other question.
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fla t Karmarkar: Yes, Sir. That is 
another question and a subject for 
another half-an-hour discussion on 
the Patel Committee Report It is 
officially recorded m the Patel Com' 
mittee Report that when they were 
examining this question, they were 
assured that a donation of Rs 50 
lakhs would be forthcoming

Shri ML D. Mathnr: Who assured
Mr. Patel7 We want to know that 
thing The report is in the hands of 
the Government of India

Mr. Deputy-Speaker. Order order 
The Minister cannot tell who told Mr 
Patel He cannot say that

Shri M. D. Mathur: The report is 
there.

Shri Harish Chandra Mathur: It is 
absolutely a very relevant material 
required hcie Even it is mentioned 
in the Patel Committee Report, he has 
to go by the commitment that the 
Rajasthan Government makes,—assur-
ing him that Rs 50 lakhs would be 
forthcoming

Shri Karmarkar; Theri was an 
earlier hope from whoevei was there 
in chaige of this, in the Rajasthan 
Government that this subscription 
would be forthcoming And the 
Minister himself told me that the 
subscription might be coming m 
Later on he said donations are diffi-
cult to come by Nothing is lost now 
And we have nothing to gain by 
depriving the Rajasthan Government 
of a college God bless them Let 
them have a college and collect sub-
scriptions In fact, mv object in men-
tioning these things is to enable my 
hon. friends to go ahead with the 
college and collect as much donation 
as possible

Shri Harish Chandra Mathur ruie-

Mr. Deputy-Speaker: He ought to 
be in a greater co-operative mood if a 
college is to be given
261 LSD—8.

Shri Harish Chandra Mathnr: Co-
operation with no payment1

Shri Karmarkar: There is also an-
other offer from Punjab But that is 
another matter That will come later 
on As regards recurring expendi-
ture, on the basis of 40 admissions pei 
annum, we said m the official lettei 
dated 1st April that it is estimated 
that the Government of India would 
be prepared to pay a grant-in-aid of 
Rs 4,80,000 spread over a period of 
three years, and on the basis of 50 
per cent, pav Rs 8,000 per annum per 
student The Government of India 
will be prepared to pay this amount 
to the State Government for the es-
tablishment of a medical college at 
Bikaner That is a promise by which, 
though late, we stand That is the 
recurring expenditure

Now of course, if this House or the 
Finance Mmistiy or the Planning 
Commission enables us to expand the 
resources beyond Rs 6J crones—if my 
hon friend from Rajasthan or othei 
hon Membeis are able to persuade 
both the Finance Ministry and the 
Planning Commission—and if more 
money is forthcoming, possibly that 
might be the first commitment, since 
we ha\e agreed to pay the recurring 
expenditure, and it will help the Gov-
ernment of Rajasthan and my friends 
because we have agreed to pay this 
recurrm* expenditure Thereafter—

Mr. Deputy-Speaker: If he has much 
more to say, he might lay a statement 
on the Table of the House

Shri Karmarkar: I have nothing
more to say on this point I wish 
my hon friend, the Member from 
Rajasthan as also the Rajasthan Gov-
ernment, if I may say so without any 
offence take a little courage in both 
hands and go ahead with the college

Shri M. D. Mathur: We are going 
ahead

Shri "««■*»*» Chandra Mathnr: I
assure the hon Minister that we are 
going ahead We want his assistance 
That is all
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Shri Karmarkar: I am very happy 
about it. Those who go ahead deserve 
support, whatever support is possible. 
So much for the college proper.

Now, let me be very frank to this 
House about this matter. We are 
interested in having the number of 
colleges increased, and personally 
also, and my Ministry feels very 
miserable that the amount at our dis-
posal is not larger. Really, wc should 
have another 8 or 10 colleges in the 
country because the need for medical 
graduates is very, very great. There-
fore. I would give all possible sup-
port—material and moral—as the case 
may be to the proposal from Rajas-
than. I am very happy to learn that 
they are going ahead with the college

Only, controversial atmosphere here 
and there sometimes creates difficul-
ties. There has been sufficient time 
lost. If only the controversy had 
been over by March, 1957, instead of 
by March, 1958. the Rajasthan College 
would have been in the list of aided 
colleges. But the misfortune is that 
the controversy ended in March, 1958 
Any way, it is always good to wish 
well and wish goods peed to the Rajas-
than College. Our offer, to the ex-
tent that who have offered, does stand 
in spite of the fact that there has been 
delay and in spite of this discussion, 
but this discussion does not affect the 
aid that we have offered to give to 
the college.

There was one other point mention-
ed which is rather important. As 1 
said, in the establishment of these 
colleges, no one need inform the Gov-
ernment of India because we do not 
come into the picture unless our money 
is sought for. Now, it did happen and 
my hon. friend end other colleague 
was asking the question about the 
colleges which are charging what 
might be called a capitation fee. As 
I said, and I repeat it again, wherever 
a rightful effort is made in the sense 
that affairs are conducted in as 
normal, regular manner—subject to 
this observation—we could help the 
cause. I still maintain that if to-
morrow a rich society comes Into

existence and says. “We do not want 
any aid from Government We 
would start a college” , we say, "All 
right. Go ahead*'. There have been 
two colleges, one in Manipal in 
Mangalore and the other recently 
started in Andhra Pradesh where 
donations have been collected from 
some donors who have been assured 
one seat. With regard to that, both 
myself and my Ministry gave a lot of 
thought to this matter and we came 
to the considered conclusion that 
other things being right in the pre-
sent predicament in which the coun-
try is placed, in view of the urgency 
of the number of medical graduates 
that are required by the country and 
also in view of the fact that beyond 
a. cectain. limit, Qwi.mmji'?.*. aw wat 
able to give financial aid to these col-
leges, we should not stand in the way 
of self-help colleges coming up.

With regard to the college in 
Mangalore, the Chairman of as res-
ponsible a body as the Medical Coun-
cil of India found the staff to be first 
class, the training course to be first 
class and the management to be quite 
adventurous. The students also were 
not below the mark, because one of 
the first rules of admission to the col-
lege is that no student shall be per-
mitted to be admitted to the collcgc 
unless he has secured the minimum 
percentage fixed by the University, 
because they have to be affiliated to the 
University. I could have well under-
stood the objection if a normal student 
.equires 50 per cent, marks in the 
I.Sc. and the sons or sons-in-law of 
the donors arc admitted with 30 per 
cent marks.

Shri Heda (Nizamabad): The mini-
mum k  much less for the donors' 
seats.

Shri Harish Chandra Mathur: Those 
who get 70 per cent, marks are not 
admitted, but those who get 40 per 
cent, are admitted because o f the 
donation.

Shri Kannarkar: That is because 
the donor has been promised one seat,
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provided the student satisfies the
minimum requirements laid down by
the university. So far as my infor-
mation goes, that is the system adopt-
ed in both the college. After giving
the fullest consideration to the ques-
tion, we came to the conclusion thai
whereas such colleges will not come
under the pattern of our assistance,
there was absolutely no reason why
we should come in the way of such
college developing. If Government
does lie! itself start more colleges, and
if it prevents the coming up of such
colleges, we thought that it would be
wrong.

So far as the Government of India
are concerned, they come into the
picture only when they give aid.
Qt!1erwl'l:!, the Medical Council of
India, the university and the State
Government concerned are absolute
arbitrators with regard to the starting
of any medical college in this country.

Finally, my hon. friend said some-
thing about engineering colleges.
Perhaps it is his information that the
Minister of Education recently visit-
ed, laid the foundation-stone or open-

l'd a building far an engineering col-
lege in the Mangalore district precise-
ly started with this kind of donation.

.\L-. Deputy-Speaker: Half-an-hour
d ...cussion should be confined to thir tv
minutes.

Shri Ha rish Chandra Mathur: Not
the Minister of Education, but the
Minister (If Scientific Research. He
told me last week in the Consultative
Committee.

Sl!d Karmarkar: I do not want tc
jc in issue on a SUbject which L10es not
,Jc' .ain to my Ministry. About medi-'
(;,,1 colleges, I have made the posi-
tion clear. With regard to requests
Ior aid to start new colleges, we shall
be v!'!"y happy to consider them on
tl"';:- own merits.

:VIr. Deputy-Speaker: The House
stands adjourned till 11 A.M. tomorrow.

17.39 hrs.

The Lolc Sabha then adjourned ti.H
ELt:ven of the Clock on Thu'rsday, fn.e
,1lit December, 1958.
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among the Members of Lok 
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The motion was adopted .

BILL PASSED .
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BTLL UNDER CONSIDERA-
TION . . . .  2939.-82

The Minister of State 
in the Ministry of Home 
A flairs fShri Datar; moved 

f that the Himachal Pradesh 
Legislative Assembly (Con-
stitution and Proceedings')
Validation Bin be taken into 
consideration. The discus-
sion was not concluded .
MOTION BE. PRESENT 

TRENDS IN THE EX- 
'• PORT TRADE . 29*2-Kjo

lilt Minister of Commerce 
and Industry (Shri Lai 
Bahadur Shastri) moved 
for the consideration of the 
present trends »n tht export 
trade in India. The dis-
cussion «os no' concludcd

Co l umns
HALF-AN-HOUR DIS-

CUSSION 3030—50

Shrt Harish Chandra 
Mathur raised a half-an- 
hour discussion on points aris-
ing out of the answer given 
on the lhth November, 1958 
to Starred Question No.  39 
regarding Mcdical students.
The Minister of Health 
rShri Karmarlcar) replied to 
the debate

AGENDA FOR THURSDAY, 
STH DECnMBER. 195S

Further discussion on the 
Motion for the con»dwa- 
uon of the present trends in 
the export trade in India.




